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LEGISLATIVE ASSEMBLY. 
Monday, 1st April, 1940. 

The Assembly met in the Assembly Chainber of the OOUJlcil House· at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

MEMBER SWORN. 

Mr. Arthur deCoetlogan Williams, C.I.E., M.L.A. (Governm,eJliof 
India: Nominated Official). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 
t589*--5'19. * 

SAILINGS OF RAJ PILGBIMS SHII'S. 

*580. ·.auIana Zafar Ali Xhan: (a) Will the Secretary for Bducation, 
Health and Lar.ds please refer to the Press Communique, dated the 9tb 
November, 1939, in which it was stated that -there will be pilgrim sa\Jings 
from Bombay and Kara.chi up to 4th .Tanuary, 1940, and state when the· 
last pilgrim ship sailed from Bombay? 

(b) Is it a fact that the last pilgrim ship sailed from Bombay two dayli. 
before this date and, if so, are Government aware that, as a result of this,' 
Bome intending pilgrim" missed their Raj? 

(c) Are Government aware that some intending pilgrims from Baroda 
and other places were informed by the Mogul Line on 3rd January that the 
last pilgrim ship had sailed on the 2nd January? 1£ Government>· are not 
aware, do they propose to make inquiries? 

(d) Is it a fact that these pilgrims have now sent in their formal cOJ!l'; 
plaints to the 130mbay Port Raj Committee? . 

Sir Girja otslla.nkar Bajpai: (a) and (b). The Press C ~ stated 
that arrangements had been made for the sailings of pilgrim ships: from 
Bombav and Karachi bet.ween the 29th November, 1939. and 'the 4th 
January, 1940. The last pilgrim ship sailed from Bombay on the 2nd 
January and from Karaehi on the 5th January, 1940. Government are 
not aware that any intemling pilgrims who had the necessary funds missed 
the Raj as a resu:t of the wording of the communique . 

. t Foro these questions and answers, see pages 1995-2002 of these debates. 
: Answer to this question laid on the table, the questioner being lbt!ent.'; 

( 1981 ) A 
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(c) Government are informed that the shipping company received on 
the 3rd January a telegram from Baroda enquiring the date of sailing of 
the last steamer and whether nine tickets were available and a similar 
telegram fr?m Surat. asking for nine tickets. The Company replied that 
the last ShlP had salled from Bombay. Even if a ship had been sailing 
on the 4th January these persons would not have had time to reach Bom-
~~  ,and.complete the necessary formalities before the sailing of the ship. 

,(a)·Yes. 

LAST HAJ Pn.aBlM SHIP. 

t681. "'Kaula.na. Zalar .All XbaIl: Will the Secretary for Education, 
Health and Lands please state if Messrs. Turner Morrison and Company, 
advertised. anywhere that "Rizwani" of the 2nd January would be the last 
pilgrim ship from Bombay? If so, in which paper? 

Sir Girja ShIDk&r Baipai: The answer is in the negative. 

HAJ PILaBlMS CABBIED IN "RIZW ANI ". 

ton. *Kh&n B&b.adur Shaikh J'azl-i-Haq Pir&cha: (a) With reference-
to the answer given to part (c) of my question No. 236 on the 28th 
February, 1940, will the Education Secretary please state the extra amount 
that. the Mogul Line earned from passage money as a result of the 153 
extra pilgrims that they carried in their last pilgrim ship "Rizwani"? 
". ·(b) Are Government aware that this extra amount was earned by ~  

Company at the cost of the pilgrims, i.6., by carrying 153 deck pilgrims 
more. than the steamer's maximum carrying capacity, the pilgrims who had 
l',id. Rs. 167 per ticket for their passage, were given less space than what 
the, were entitled to under the law and thus put to discomfort? 

(c) If the answer to part (b) be in the affirmative, what do Government 
propose doing in the matter? 

Sir Girja Shankar Balpai: (a) At a passage rate of Re. 167 the receipts 
from 158 pilgrims would amount to Re. 25,551: but the number of excess 
pilgrims carried was 141 only and not all the passage money charged is 
retained by the company. 

(b) Yes, it is understood that twelve of the excess pilgrims were 
.ccommodated in vacant timt class cabins and the remainder travelled as 
deck pilgrims. Government recognise that these and other aeck pilgrims 
may have suffered a certain amount of inconvenience . 
. . '(0) Government do not propose to take any action. 

PuBoRASB OJ' TYPBWlU'rBBS BY GoVERNMENT. 

t68S. *Bh&l Parma. Kand: (a) Will the Honourable Member fPr Com-
merce be pleased to state if it is a fact that in reply to starred question 

t Answer to this question laid on the table th" questioner being absent. 
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No. 1>85, On the 21st February, 1939, the Honourable Member stated that 
certain matters with regard to purchase of typewriters were under consi-
deration? . 

(b) Has any decision been arrived at in that connection and if so, when 
will steps be taken· to give effect to it? 

(c) Is it a fact that the Controller of Stationery is still purchasing only 
Remington typewriters for the Government of India? , 

(d) Is it a fact that even if Government offices requisition for other 
makes of typewriters, only Remington typewriters· are supplied? 

(e) How many Underwood and Royal typewriters were purchased by 
the Government' of lndia in the year 1939? 

(f) In which year did Government grant preference to ~  type-
writers? 

(.g) How many Remington typewriters have been purchased against 
typewriters of other makes since the grant of preference? 

(h) What has been the investment in India in special machines for the 
81!sembling or manufacture of Remington typewriters, or parts each year 
up to date since the grant of preference? 

(i) What amount has been spent in India in the purchase of raw 
materials each year up to date since the grant of preference to Remington 
typewritel'S ? 

(j) What amount. has been paid each year up to date to Indian workmen 
engaged in the assembling or manufacture of R.emington typewriters or 
parts? 

(k) If Government have not given a monopoly to Remington type- .. 
writers, are Government prepared to give instructions for the purchase of a 
certain minimum number of other makes of typewriters on the approved 
lid? ' 

The Honourable Diw&D. Bahadur Sir A. Ram&awaml Mud&Uar: (a) and 
(b). Yes. The decision arrived at is that no change should be made in 
the existing arrangements. 

(0) Yes. 

(d) Yes, so far as the Central Government are concerned, unless special 
.reasons are adduced to justify the supply of another make. 

(e) Nil. 

(f) 1931. 

(g) 9,400 Remingtons against 827 typewriters of other makes. 

(h), Q.) and (j). A ~  is laid on the table. 
(k) Government see no reason to alter their policy which is designed 

to encourage the development of the typewriter industry in India. 
A2 
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~ .1IotDifII(J ~ (i) ~ tn Indio in ~ machines, (ii) amotmt .pem in lMia 
in ~ purcha8e 0/ f'GtI1 ~, and (iii) amounI paid 10 tOOrbnenby eM Reminglon-
Typewrit.er Factory lit Oalctltta each year ri1lC8 1931. 

Investment Purchase of Payment 
Year. in special raw to 

machines. materials. worlamen. 

RH. .Re. I 
Rs.' I 

1931 1,925 11,160 I 99,069 

1932 6.825 
I 

I 
73,434 

1933 1,440 11,.04 87.318 
! 

1934 6.844 18.120 I 1,22,05'9 

1936 16,457 48.$41 I 1,68,834 

1936 28,247 75,502 
.1 

1,73,325 

1937 32,807 1,06,418 
\ 

2,011,770 

1938 ~ 8,366 I,U,694·' I . ~()  

1939 \ 25,000 99,280 i 
~, ,  I 

. (approximate) I I 
I 

I \ 
Total I 1,21,086 4,110,244 13,22,1'108 

The above machinery and equipment necessitated the erection of a factory at Calcutta 
specially adapted fQr the purpose at a cosj;. of Re. 2,18,780.. . 

PERMISSION FOR STORAGE OF LUGGAGE. ETC .• IN QUAltT1!:RS IN NEW 'bELHI. 
+584:. *Bhai Parma Nand: Will the Honourable the Labour Member 

please state: 
. ~ .. 

(a) whether it is a fact that permission has been :~ in the past 
to Government servants. who proceeded to Simla. on . duty 
with the Government of India, to store their luggage, furni-
ture, etc., in one of the rooms (servant, store or ~) of 
the quarters allotted to them in New Delhi; 

(b) whether this permission was granted because otherwise the staff 
who were required to move to a Camp Office, would have 
been put to very great trouble and inconvenience; 

(c) whether these very quarters, except the one room locked lily the 
permanent allottee. used to be allotted temporarily to other 
Government servants employed .in local offices; 

(d) whether similar storage permission has been r!E)£used by the 
Estate Officer this year on the ground that ~ ~ ' repairs 
have to be carried out in quarters; 

tAriawer to this question laid on the table. the questioner being absent. 
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(e) whether the extensive repairs in question are lJJaillly to be done 
in 'D' class orthodox quarters and their occupants are to be 
allotted higher type of orthodox quarters; if not, to which 
other class of quarters the repairs are to be done and what 
are those repairs; 

(f) whether, following the previous practice, the higher type of 
quarters except one room cannot be allotted to occupants of 
'D' orthodox quarters for the short period of one month or eo 
when repairs' are being carried out in their quarters; if not, 
what difficulty is anticipated; and 

(g) . whether Government are aware that in the absence of storage 
permission" Government servants who move up to Simla for 
the short period of four months will be put to very great hard-
ship, 8S most of them have brought down the bulk of their 

,personal effects? 

The Honourable Diwan Bahadur Sir A. Bamaswami J[udaliar: (a) Yes, 
provided the quarters were not required for allotment to other Government 
servants during the summer seasqn. 

(b) The concession was allowed for: the convenience of the staff. 
(c) Only in cases where the summer occupants did not object to the 

arrangement. 
(d) Yes, and also because the demand for quarters this summer is 

abnormally heavy. 
(e) The reply to the first part is in the affirmative. The latter part 

does· not arise. 
(f) Government cannot compel their tenants to agree to an arrangement 

.of this kind. 
(g) Some inconvenience may be caused. While Government can 

accept no responsibility for the provision of storage accommodation, they 
'Will endeavour to provide such facilities for storage as may be practicable. 

RAJ PILallDlS OABBIBD IN "RIZW..un:". 
+585. ·Khan Bahadur Shaikh J'uJ.-i-Haq Pirach&: (a) Will the Educa-

-tion Secretary kindly refer to the answers given by him to starred question 
No. 236, parts (c) and (d), on 28th February, 1940, in which he said:-
(i) that S.S. "Rizwani" on 5th January, 1940, carried 153 deck passengers 
nom Karachi in excess of the number allowed by her certificate; (ii) that 
'Government ,was requested that excess upto ten per cent. of the ship's 
nol'tnal capacity should be allowed to be taken in that steamer; and (iii) 
·'Actually the number allowed was below this figure", i.e., below the 153 
'extra pilgrims carried, and to the answer given by him to starred question 
No. 432 of 18th March, 1940, when he said that "Rizwani" did not carry 
pilgrims over and above the ten per ~ allowed by Government, and 
state which of the two statements is correct? 

(b) Is it not a fact that Government allowed carriage of excess pilgrims 
upto ten per cent. of.the ship's normal carrying capacity, wh!ch comes to 
141 extra pilgrims counting on "Rizwani's" deck carrying capacity, which 
is 1,412, whereas the ship actually carried 153 extra deck pilgrims? 

t Anawer to this queation. laid on the table, the queationer being abient. 
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(c) If the reply to part (b) be in the affirmative, will the Honourable 
Member please state what action Government have taken, or propose to 
take, against this company for carrying pilgrims in excess of even the ten 
per cent. extra carriage allowed by Government? 

Sir Girja Shankal Bajpai: (a) and (b). The two statements are not 
contradictory. The position is that the total carrying capacity of the 
S.S. "Rizwani" is 1,446 passengers-34 first class and 1,412 deck-but she 
actually carried only 22 first clas8 and, with the permission of Government, 
1,565 deck pilgrims, making a tqtal of 1,587. Twelve of the deck pilgrims 
were, however, accommodated in the vacant first class cabins without any 
additional charge. In thecircurristances the ship carned only 141 pil-
grims in excess, which is less than ten per cent. of her total carrying 
capacity. . . 

(c) Does not arise. 

HAJ PILoRDrlS OARBlED IN "RIzw.Alil", 
tli •• *lD1an Bahadur Shaikh l'ul-t.;.H&q Piracha: Will the Education 

Secretary kindly state the section of· the Indian Merchant Shipping Act 
or the Rule of the Indian Pilgrim Ship Rules under which Government 
allowed the •• Rizwani " to calTY pilgrims in excess of her certified carrying 
capacity? 

Sir Girja Shankar Bajpai: The permission was not granted . .under the 
Indian Merchant Shipping Act or the PilgriD). Ship Rules. 

RENT OF TABLE FANS SUPPLIED IN QUARTERS IN NEW DELHI. 

+581. *Bhai Parma Wand: .Will the Honourable the Labour Member 
kindly state: . 

(a) if it is fl, :facti that the hire chBTge for table fans supplied for 
tenants in. ~  .quarters has hitherto been ~,  
per month, but it. is now being enhanced to eight ~  per 
month; 

(b) the circumstances why this enhancement in hire charge is being 
made; and . 

(c) what the ~  of eacp fan used to be before, and at what price-
Government are purchasing now? 

The Honourable Diw&D. Bahadur Sir A. Ramaswami Jluda1iar: . (a) and 
(b). An increase of the hire charges is under consideration, as the present 
rates have 'caused a loss to Government. 

(c) Up to a few years ago the price ranged from Rs. 50 to Re. 53 per 
fan, It then fell to about Rei. 37. Owing to the war it· has nowri8en 
t,o Rs. 42 to Rs. 47.12. 

t Answer to this queation laid on the table, the queationer being abient. 
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REDUCTiON OF W ADB CHARGES, IN NEW DELlIl. 

t588. *Bhai Parma Nand: Will the Secretary for Education, 
and Lands kindly state: 

Health 

(a) what the Delhi and New Delhi Municipalities charge for filtered 
water supply per 1,000 gallons; , ',:' : 

(b) if it is a fact that the charge in the city is five annas and in ~  
Delhi eight annas pel' 1,000 gallons; and ' :' 

(c) whether he is prepared to take steps to have the New Delhi'rates 
brought down to the level of city rates; if not, why not,? 

. '.' I . 

Sir Girja Shanka.r Bajpai: With your permission, Sir, I shall answer 
questions Nos. 588 and 589 together. I have asked for certain information 
and will furnish r l ~ in due course. ' 

REDUCTION OJ' ELECTRICITY CHARGES IN NEW DELHI. 
t :589. *Bbat Parma Nand: Will the Honourable the Labour Membet 

kindly state: 
(a) what the charges are in Delhi and New Delhi forconsumptioi!. of 

electricity for light and fans; 
(b) if it is a fact that it is about three annas per unit in the city and 

four annas per unit in New Delhi; 
(c) the reasons why there is so much difference in the charges' 'in 

Delhi and New Delhi; and 
(d) whether he is prepared to have the charges in New Delhi brought 

down to the level of Delhi; if not, why not? ' ' 

.ALLocATION ,OF QUOTA OF PILGRIM TBADIC TO SmPPlNG COMPANIES" ' 

t590. *.auIana Zafar AliKhan: (a) Will the Education Secretary ) l ~ 
state if Government have seen the resolutions passed by the Bombay and' 
Karachi Port Haj Committees expressing their opinion that the allocation 
of the pilgrim traffic, as dane by Government during this Haj season, 'was 
not in the interest of pilgrims, and entering their protests against this'deci.i 
sion of the Government of India? ' 

(b) If so, in view of these opinions, do Government propose to reconsi-
der the whole position next Raj season, keeping in view their duty of helping, 
to further the 'cause of Indian shipping? " ' 

• Sir Girja Shankar Bajpai: (fl.) The Bombay Port Haj CommIttee 
recommended that Government should make no allocation. 'Government 
have not received any rel'lOlution on this subject from the Karachi 
Committee. ' ." .. 

(b) The attention of the Honourable Member is invited to the reply 
given by me to part (e) of Sir Abdul Ralim Ghuznavi's starred question 
No. 426 on the 18th March, 1940 . . 

tAnswer to this question laid on thl' table, the questioner being absent.' 
!For answer to this question. see answer to question No. 588. 



LEGISLATIVE ASSEMBLY [1ST APRIL 1940 

OALLING OF A OONFERENCE TO DISCUSS AND DECIDE VARIOUS PRoBLEMS OF 
HuTBAFnc. 

~  *Maulana Zalar Ali lD1an: (a) Will the Education Secretary please 
state if any suggestions have been received from any of the Port Haj 
Committees to the effect that a conference of the Government of India, 
the shipping companies concerned and the representatives of the Port Haj 
Committees, be convened to discuss and decide the various problems of 
the Raj traffic, including the question of fixation of stable, uniform and 
economic rates? 

(b) If the answer to part (a) be in the affirmative, will he please state 
~~~  such a suggestion was first received? 
... (0) Do Government propose to call such a conference at an early date? 
If so, when? 

(d) If such a conference be called, do Government propose also to 
consider the advisability of inviting the representatives of such Muslim 
aasooiations recognised for their services to the pilgrims? 

, , Sir Girla Shankar Bajpai: (a) Yes. 
(b) On the 2nd September, 1938. 
(c) and (d). The matter is under consideration. 

STOPPAGE OF BoOKINGS OF IiAJ PILGRIMS BY " KB:OSRU" AND" ISLAM! ". 

592. *111'. H. M. Abdullah: Will the Education Secretary please state 
if it is a fact that on the occasion of the sailings of pilgrims ships "Khosru" 
and "Islami" from Bombay on 18th and 28th December, 1939, respectively, 
bookings were actually stopped two or three days prior to the sailing dates 
and tickets were refused to the pilgrims OIl the ground that the space left 
was either previously reserved by pilgrims arriving late in Bombay, or reo 
served for l(aracbi pilgrims, and that over 300 pilgrims were left back in 
Bombay on each of the above occasions? 

Sir Girja Shankar Bajpai: Bookings for the "Khosru" were made up to 
the 18th December and for the "Islami" up to the 27th December. It is 
a fact that some pilgrims were unable to obtain tickets by these boats 
owing to previous reservations at Bombay and Karachi. 

As regards the last part of the question, I would refer the Honourable 
Member to the reply given by me to part (c) of Sir Abdul Halim Ghuznavrs 
starred question No. 416 on the 18th March. 1940. 

CONCESSION TICKETS ISSUED TO IXDlGES"T HAJ PILGRIMS IN BOMBAY. 

591. *1Ir. H. M. Abdullah: (a) Will the Education Secretary kindly 
sbate if any concessional tickets were issued to indigent pilgrims in Bom-
bay during the last outward Haj season? 

(tt) If so, to how many? 
(c) How many indigent pilgrims were actually left behind in Bombay 

after the sailing of the last pilgrim ship, who could not proceed for Haj? 
tAnswer to this question laid on the table. the questioner being absent. 
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(d) Is it a fact that the 650 pilgrims who were left behind in Bombay 
-to wait for the next sailing after the sailings of 18th and 28th December, 
1939, as stated by the Education Secretary in reply to starred ~  
No. 416 (c) of 18th March, 1940, were left over for want of accommodation? 

Sir Girja Sha.Dk&r Bajp&i: (a) Yes. 

(b) Ten. 
(e) The number of indigent pilgrims in MU88afirkhanas in Bombay was 

'130 after the last ship had sailed. 
(d) No information is available as to the number of pilgrims who were 

left behind for want of accommodation on the dates stated by the Honour-
.able Member, i.e., the 18th and 28th December. 

NON-PRoVISION OF ADDITIONAL Smps FOR HAJ PILGRIMS. 

594. -Mr. H. K. Abdullah: (a) With reference to his reply to starred 
-question N9. 410 of 18th March, 1940, that "Government agreed that no 
.additional ship need be berthed", will the Education Secretary kindly lay 
-on the table the communication which Government might have received 
from the shipping company, apprising Government of the situation and 
.asking them to agree that no additional ship n.eed be berthed, and/or any 
-communication that Government may have sent to the shipping company, 
-or any authority in this connection, withtbe respective dates of such ~ 
munications ?,_ . 

(b) If there were no communications exchanged on this subject between 
the Government and the shipping company, or any other authority, will 
the Honourable Member kindly state how Government were apprised of the 
situation so that.they "agreed that no additional ship need be berthed"? 

Sir Girja Shankar Bajp&i: (a) and (b). As much of the discussion was 
carried out by telephone the picture presented by the few written commu-
nications would be incomplete. Government do not propose, therefore, to 
.comply with the Honourable Member's request. But for the information 
of the House I can recapitulate the facts briefly. On the 2nd of January, 
-the shipping company informed Government that it was expected that the 
S.S. "Rizwani" would be able to accommodate all the pilgrims likely to 
arrive at ports before the vessel was due to sail and that even in the event 
-of an unexpected rush, the excess was likely to be very small. They 
considered that, in the circumstances, the berthing of an additional ship 
would be an uneconomical use of tonnage. On the 3rd of January, Gov-
ernment informed the Company that an additional ship need not be 
berthed. 

SAILING Oll' PILGRIM SHIP "J ERANGIR ". 

595. -Mr. H. K. Abdullah: Will the Education Secretary kindly state if 
it is a fact that the S.S. "Jehangir" actually sailed with cargo for Red Sea 
Ports- from Karachi two or three days after the sailing of "Rizwani" on 
J>th January, 1940? If so, will he please state the dates of her arrival at 
and sailing from Karachi? 
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Sir Girja Shankar Bajpai: The S.S. "Jehangir" arrived at Karachi on 
the 9th January, and left for Aden on the following day. 

HA.J Pn.GB.IM:S OARRIED IN .. RIZW ANI ". 

596. ·Mr. H. K. Abdullah: Will the Education Secretary kindly Btate 
the date'on which Government received the requeBt to allow the "Rizwani" 
to carry pilgrimB in exceBB up to ten per cent. of the Bhip 'B normal carrying 
capacity? 

Sir Girja Shankar Bajpai: 4th January, 1940. 

CONSTRUCTION OF A BLOCK OF KITCHENB IN "B" TYPE UNORTHODOX 
QUARTEBS IN NEW DELm. 

t597. ·Pandit Kriahna ][ant lIalaviya: With reference to the reply t() 
Btarred question No. 68 of the 12th February, 1940, will the HonoUrable the 
Labour Member be pleased to state when the work in connectiqn with the 
construction of a Qlock of two kitchens just behind the 'B' class unorthodox 
clerks' quarters in New Delhi is likely to be completed? 

The Honourable Diwan Bahadur Sir A. Ramaswami Iludaliar: By the 
middle of July next. 

APPLIOANTS FOR OERTAIN TYPEs OF QU.AlI.TERS FROM THE POLITIOAL AND 
DEFENOE DEP.AlI.TMENTS. 

t598. ·Pandit Kriahna ~  Ilalaviya: Will the Honourable the Labour 
Member please state the number of ministerial establishment belonging te> 
the Political and the Defence Departments, respectively, who applied for 
'C', 'D' and 'E' type of quarters of orthodox and unorthodoX' kind, respec-
tively, in December last, and what number of each type has been allotted in 
each of these offices? 

The Honourable Diwan BahadurSir.6.. Ra.maswami Iludaliar: The 
information is not readily available and its collection would not justify the 
labour involved. I may add that houses are allotted on an individual basis 
and not on It pro mta basis to Departments. 

ALLOTMENT OJ' QU.AlI.TERS IN NEW DELHI. 

t599. ·Pandit Xriahni. Xa.nt Jlalaviya: Is the Honourable the Labour 
Member aware that the staff of each of the different Departments of the 
Government of India has got the allotment of quarters in their respective 
offices much less than even the 80 per cent. as stated in the reply given by 
him to a supplementary question t.o starred question No. 164 of the 24th 
February, 1940? 

The Honourable Diwan Bahadur Sir A. Ra.maswami Kudaliar: The 
figure of 80 per cent. is the ultimate aim of Government. It has not yet 
been attained. Allotments of houses are made on an individual basis and: 
not on a pTO 'l'ata basis to Departments. • 

t Answer to this question laid on the table, the questioner being absent. 
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'I" " 

DliVPING OF CABOASES OF i\NDULS NEAR KARoL BAGH, DELHI. 

+600 •• Pandit XriShna ~  JIalaviya: (a) With reference to the rep1! 
to part (b) oi starred question No. 256 of ~ 20th September, 1939,.18 
the Education Secretary aware that the dumpmg ground for the carcases 
of animals from the city is about two to three furlongs from the nearest 
extremity of Karol Bagh, Delhi, and not one mile? 

(b) Is he aware that the area ~  developed in Karol Bagh is now 
hardly a furlong from the present dumping grdund for the carcsses of the 
animals? 

(c) Is he further aware that the area is becoming a breeding ground 
fqr germs? 
. . (d) 'Is he pre.pa.red to see that the dumping ofcarcases is no longer 
made there, and that they are thrown beyond the, river insteag? ~ not, 
why not? . . '. 

Sir Girja ShaDkar Bajpai: I have asked for certain information and 
shall furnish replies to the House in due course. . 

RECRUI'filENT OF Snms AS INFERIOR SERVANTS IN' THE OFFIOES OF THB 
:MILITARY SECRETARY AND PRIVATE SECRETARY TO HIS EXCELLENOY 
TlIB VWB:IiOY. ' " : " . oJ -

601. ·Sardar Sant Singh: (a) Will the Honourable the Lell:der of the 
House be pleased to state the total l~ of Sikhs employed as 
jamadars, Q.llftries and peons in each of the offices of the Private Secretary 
to His ~ l  the Vicet;oy anp the Military Secretary to His Excel-
lency the Viceroy? . 

(b) How many temporary and permanent appointments were made in 
each 6f the said offices in each categories since 1st January, 1939, and was 
any Sikh recruited in any capacity? If not, why not? ' 

The Honourable Sir Muhammad Zafrullah XhaD: (a) Nil. 
(b) Since 1st January, 1939, one temporary duftry ~  one temporary 

and two permanent peons we:re appointed in the Office of the PIjvate 
Secretary' ; to:: -His Excellebcy the Viceroy; two permanent peons were 
appointed in the Office of the Military Secretary to His Excellency the 
Viceroy. No Sikh w.as appointed as no suitable Sikh candidate' was forth-
ooming at the time of recruitment. 

RECRUITMENT OF Sums IN THE SUl'PLY DEPARTMENT. 

602. ·Sard&r Sant Singh: (a) Is the Honourable thfl Leader of, the 
House ~ r  that no Sikh has' so far been appointed either as a Superin-
tendent or in any of the gazetted posts of the Department of Supply? 

(b) Is he also aware that there is no Sil{h stenographer in that office und 
that ~ r  is. only op.e Sikh in the ThirqDivision? ,. . 

(0) Is he prepared to see while making f~ r  appointments that the 
claims. of the Sikh community are given' due consideration for affording 
due representation? If not, why not? ---------------------------t Answer to this queltion laid on the table, the questioner being absent. 
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The HOII101Il'&b1e Sir Muhammad Za.fnlllah Khan: (a) and (b). Yes, but 
r may inform the HanourableMember ~ out of .the ~  strength of. 87 
of the ministerial staff, three posts of Assistants (mcludmg one. of ASSISt-
ant-in-Charge) are held by members of the Sikh community .. The 
Honourable Member will recognise, therefore, that the r r ~  of 
his community in the higher ministerial grades is far beyond what it would 
be entitled to on any strictly proportional basis. 

Appointments of officers are made by selection and are outside the 
scope of communal rules. 

(c) Does not arise. 

MPLICATIONS FOR CERTAIN TYPES OF QUARTERS FROM THE FINANCE AND 
EDUCATION, HEALTH AND LANDS DEPARTMENTS. 

603. ·Sardar Sant Singh: Will the Honourable the Labour :Member 
please state the number of applicants separately for the orthodox and 
1,lIlOrthodox kind of 'C', 'D' and 'E' type of quarters in New Delhi 
received by the Estate Officer from the Finance and the Education, 
Health and Lands Departments, respectively, in last December and how 
many quarters of each type have been allotted in each of those, offices? .I 

The Honourable Diwan Bahadur Sir A. ltamaswami Mud.&llK: The 
Honourable Member is referred to my reply to starred. question No .. '. 598 
asking for similar information. . ... 

RECRUITMENT OF A SlXH AS AN ELECTRICAL ENGINEER IN ,THE CENTRAL 
. Pum..Ic WORKS DEPABTm:n. . 

604. ·Sardar Sant Singh: (a) Will the Honourable the Labour Member 
please state whether itis a fact that no Sikh has ever been appointed as an 
Electrical Engineer, or Assistant Electrical Engineer, in tihe .centrll] 
Public Works De.partment? If not, why not? 

(b) Is he prepared to oonsider the desirability of appointing a Sikh in 
one of the vacancies that may be filled hereafter? If not, why not? 

The Honourable Dlwan Bahadur Sir A. Ramasw&mi ~: (a) Yea. 
No fresh. appointment has been made to the post of Electrical Engineer 
since 1924. Two temporary posts of Assistant Electrical Engineer were 
filled, one in 1937 and the other in 1938, and in both cases ~  
were selected through the Federal Public Service Commission. 

(b) I regret that I can give no such undertaking. For purposes of 
communal representation the posts are grouped with other posts in the 
superior cadre of the Central Engineering Service. 

BUILDING INSPECTOR OF THE DELHI IMPROVEMENT TRUST. 

805. ·Sardar Sant Singh: (a) Will the Education Secretary please state 
when the present Building Inspector of the Delhi Improvement Trust was 
appointed? What are his qualifications and pay? 

(b) How many of his· subordinates 'bave resigned since he took overhi8 
present job, and to which community did each belong? 
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, Sir Girja. Shankar Ba.jpai: I have asked for certain information and 
shall furnish replies to the House as soon as possible. 

1Ir. L&lch&nd lfavalrai: Does the Honourable Member know at least 
this much that certain subordinates have resigned? 

Sir Girja Sh&Dk&r Ba.jpa.i: No, Sir, I do not know that, 

RBCBUITMENT OJ' A SIKH AS CABETAXBB IN THE CENTlIoAL PuBLIC ,WORKS 
DEl'ABTMENT. 

+608. ·Sardar Set Singh: (a) With reference to the reply to part (f) of 
starred question No. 67, dated the 12th February, 1940, will the Hon-
ourable the Labour Member please state when a vacancy in ~  cadre of 
the C8l'etakers of the Central Public Works Department is likely to occur 
either by the creation of new a.ppointments, or by retirement? 

, (b) Is he prepared to reserve at least the ne,xt vacancy for a member of 
the Sikh, community? If not, why not? -

fte Honourable DlwaD Bahadur Sir A. Ramaswami Kildaliar: (a) The 
next vacancy in the post of caretaker is likely to occur in ~r I 1940. 

(b) No. . T4,!s ~  not be in r ~  :with the orders .regarding 
~ ~ -representatlOn .. -: .-

SHORT NOTICE QUESTION AND ANS WER. 

COMMERCIAL RELATIONS BETWEEN INDIA AND JAPAN. 

• Dr. Sir Ziauddin ,Ahmad: (a) Will the Honourable the Commerce 
Member, be pleased to state when the present convention regarding C-O!Il-
mercial relations between India and Japan will terminate? 

(b) When did t.he discussion on the Indo-Japanese Trade Negotiations 
start? . 

(c) At what st.age are the negotiations at present? When are they 
likely to enq? .' _ .. • 

(d) Will Go,'ernment lay before this House in the present 'Session of 
the Assembly a new Bill embodying t.he new agreement? 

(e) In case 9"ovemment decided to maintain quota system, do they 
propose to consider tbe equity of lo,,'ering the import duty in the interests 
of consumers? 

Th!l' Honourable Diwan Bahadur Sir A. Ramaswami Mud-aliar: (a) On 
the expiry of six months from the date on which notice to termin&te shall 
have been given by either of the High Contracting ~ , If the Hon-
ourable Member has in mind not the Convention, but the Protocol regard-
ing the importation of Japanese cotton piecegoods into India, the answer 
is, 'on the 31st March, 1940', 

(b) On the 26th of October, 1939, the negotiations were begun. 
(c) Negotiations for a revised Protocol are still in .progress and I am 

unable to foret-ell when they are likelv to end. 
(d) If a revised r ~l is agreed upon, it will not be necessary t.o 

embody it in a Bill. 

t Answer' to 'thiBq1leBtion lai.a OIr the table, the qUeStioner having exhausted his quota. 



1994 
-

LBGISLATIVE .tsSEMBLY [lST APRIL 1940 

(e) This is a hypothetical question which, I regret, Iaml.lnable to 
answer. 

Dr. Sir Ziauddln Ahmad: If the Protocol e:ll."Ph·ed on the 31St March, 
may I know what the position is today? 

The Honourable Diwan Bahadur Sir A. Ramaswami Kudaliar: The 
position is that the Convention exists. "but the Protocol 'has cOme to all' 
end but I would draw mv HonourS,ble friend's attention to the Press Note 
that was issued as an agreed statement be'tween our delega.te and the 
Japanese delegate that during the period that will intervene between the 
ending of the Protocol and the formation of a new agreement, things would 
not be prejudicial to either party, that is to say, no heavy shipni8Jlt of 
goods will be done to the prejudice of this country's trade. 

Dr. Sir Zlauddin Ahmad: In ~ of the fact t,hat there is a quota. 
system of 400 million yards, will a fresh quota be taken from the 1st April, 
and what would happen if the whole quota isconl;umedduring the interval 
that is, between now and the date on which the Protocol is signed? 

The Honourable Diwan Bahadur Sir A. ltamaswami Xudaliar: I am 
afraid I have not been sufficiently lucid in my former reply. Shipments 
will be regulated as at present on a monthly basis. The rate of all 
shipments will, as at present, depend upon the amount of imports of 
raw cotton. Four hundred million yards is merely the maximum figure 
corresponding to the present maximum of 858 million yards. The 
Japanese propose that if and when a new Protocol is drawn up, the ship-
ments made on the provisional basis now adopted will be recalculated 
and readjusted with retros,pectivc effect from the 1st April, 1940. 

Dr. Sir Ziauddln Ahmad: May I ask whether Government are consi-
dering the reduction of the new' duty from 50 to some lower figure in 
case the quota is agreed upon? 

The Honourable Diwan Bahadur Sir A. Ramaswami Jludaliar: I should 
have thought that was for the Japanese Government to consider. 

UNSTARRED QUESTION AND ANSWER. 
tll0-125. 
ALLOTMENT OF QUARTERS TO LOWER-PAID MARRIED CLERKS IN NEW 

DELHI. 

126. JIr. N. K. Joshi: Will the Honourable Member for Labour be 
pleased to state: 

(a) whether. he ill ~ r  of the fact that the definition of seniority 
as laId down III the rules for the allotment of residences in 
New Delhi affects very disadvantageously in the cases of low-
paid and married clerks who are non-migratory; 

(b) whether he proposes to examine, and give relief to married 
clerks who have been out of class for four years, but who are 
now non-migratory; 

t For these questions and a.uswerB, .,'e tJages m--,2011 of theae debate.. 
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(c1 whether non-migratory malTied- clerks, who' get -.an allotment for 
the 'summer season' in New Delhi becomes ineligible for their 
residences on the arrival of migratory clerks in winter i and 

(d) whether he proposes to give preference to lower-paid married 
clerks in allotting a residence? 

The Honourable Diwan Bahadur Sir A. Bamaswami Mudaliar: (a) and 
(d). The present system of allotment is based upon the applicant's emolu-
ments both in the case of the migratory and the non-migratory staff. 
Whether it sh,ould be as I;l0W by seniority or as was formerly the case of 
allotment of quarters in Simla by juniority has formed the ~  of inter-
pellation in the Assembly on more than one occasion: Neither system is 
free from disadvantages, but on the whole the system now adopted is re-
garded as the most fair. Government are sympathetic to the difficulties of 
the lower paid ministerial establishment and their most recent at,tempt 
to alleviate them is the construction of 81 more E type quarters during the 
next financial year. 

(b) No. 
(c) There is no question of the migratory staff as such having _preference 

over the non-migratory staff i both of them retain those quarters over 
which they have a lien. When the migratory staff is absent from Delhi 
and the quartcrl1 are vacant, these are temporarily allotted to such non-
migratory staff as at the time happen to have 110 quarters in their own 
right. 

TRANSFERR.ED STARRED ,QUESTIONS AND ANSWERSt. 

WRITTEN' ANSWERS. 

ApPOINTMENT OJ' MUSLIMS AS INSPECTORS OJ' COACKING AND GOODS ON THE 
.... NORTH WESTERN RAILWAY. 

569. *Kr. H ••. Abdullah: (a) Will the Honourable Member for 
Railways please state, community-wise, the number of Inspectors of 
Coaching and Goods on the North Western Railway? 

(b) Are Government aware that Muslims are negligibly represented in 
these posts? 

(c) If the reply to part (b) above be in the affirmative, is the Honour-
able Member prepared to adopt special measures to give due share ta 
the Muslims in these posts? _ 

The Honourable Sir Andrew 0ll'W: (a) Of a total of 41 posts of Inspector 
of Coaching and Goods (they are now designated Inspectors of Station 
Accounts) on the North Western Railway, 25 are held by Hindus, 11 by 
Muslims, three by Sikhs and two by Anglo-Indians. 

(b) I do not consider' that on these figures it can be held th3t the 
. Muslim community is negligibly represented. 

(c) Does not arise. , 
t The meeting of the Assem'Qly that was to be heM 011. the 30th March 1940 

having been cancelled, the a;nswera to starred questions for that day were in pur: 
suance of convention, laid on the table of the House today.-I!l. of D. 
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NOBTH WBSTBBN RAILWAY EJn>I.,oYBBS pBOOBBDBD ON LEAn ~  
'l'O RBTIBEHBNT AND SUBSBQUBNTLY ASKING FOB ITS CANOBLLA.T10N. 

510 .• ID'. H. ]I. Abdullah: (a) Will the Honourable Member for 
Railways please state the number of employees of the North Western 
Railway who proceeded on leave preparatory to retirement and subse-
quently applied for cancellation thereof and with what result? 

(b) What were the grounds on which such applications, if any, were 
refused? .. 

'!'he Honourable Sir Andrew mow: (a) and (b). The Honou!'llble 
Member has not stated the period for which he desires the information and 
it would in any case be impracticable to examine the records of leave 
applications even for a short period. I would, however, point out that 
when an employee has applied for and been granted leave preliminary to 
retirement, it would frequently cause inconvenience to the administration 
and to other oflicrals to cancel the arrangements that may have been' 
made. 

EXEMPTION OF ACCOUNTS CLERKS FROM PASSING ApPENDIX 'D' ~  

511 •• JIr. B. ]I. Abdullah: Will the Honourable Member for Railways 
please state: 

(a) the number of accounts clerks, community-wise, who have been 
exempted from passing Appendix 'D' examination before 
being posted as Accountants; 

(b) the number of accounts clerks, community-wise, who have 
been similarly exempted from Appendix 'D' examination 
before being promoted as Stock Verifiers; and 

(c) if no exemption has so far 'been made in the case of Muslims 
in the cadres mentioned in parts (a) and (b) above, will the 
Honourable Member please state the reason for differentia-
tion? 

The Honourable Sir Andrew' Clow: (a) .Presumably the Honourable 
Member's question relates to special personal exemptions and not to 
general exemptions, such, for instance, as those granted to ex-Company 
employees of the Great Indian Peninsula and the East Indian Railways 
who, under the conditions of their service with the ex-Companies, were 
not require to pass any examination, etc. Special exemptions were made 
in favour of five Hindus (including one Jain) and three Muslims Gf whom 
one has since died. 

(b) This doeR not arise, heClflllse the Appendix 'D' examination is not 
a necessary condition for promotion to the rank of stock-verifiers. 

(c) Does not arise. 

RESERVATION OF VACANCIES TO REDRESS COMMUNAL INEQUALITIES IN THE 
SUPERIOR STATE RAILWAY SEkvICES. 

572 .• 1Ir. H .•. Abdullah: (a) Will the Honourable Member for 
Railways please state whether it is a fact that Government reserved 33, 
per cent. vacancies to redress commnnal inequalities in the direct recruit-
ment made in the Indian Civil Service Rnd the Central and Subordinate 
services? If so, when? 



TRANSFERRED STARRED QUESTIONS AND ANSWERS 198'7 

(b) What is the date from which this principle was applied to the 
superior State Railway Services and subordinate services in the Railway 
Board's Office and its attached offices? 

(c) What was the total number of posts in the superior State Railway 
Services on that date when this principle was applied to these services? 

(d) What is the total number of posts of superior State Railway Ser-
vices to which direct recruitment is open nowadays? 

The Honourable Sir Andrew Olow: (a) Yes, on 25th September. 1925. 
(b) 8th September. 1926. 
(c) In 1926-27 the total numbe!' of posts excluding the Accounts and 

Audit Department were: 
Administrative, 114, 
Senior Scale, 271, 
Junior Scale, 369. 

(d) In 1938-39 the total number of posts excluding the Accounts De-
partment were: 

Administrative, 112, 
Senior Scale, 278, 
Junior Scale, 332. 

The Administrative and senior scale posts are all filled by promotion. 
Of the vacancies, in the junior scale 85 per cent. are open to direct 
recruitment. In the case of the Accounts Department, for which the' 
figures have not been given, 80 per cent. are open to direct recruitment, 

SPIN K.umz PBooEc.r OJ' W ATEB SUJ>PLY AT QUETTA. 

573. *1Ir. Lalchand lIavalrat: (a) Will the Foreign Secretary be 
pleased to state if the Spin Karez project of water supply at Quetta was 
prepared? If so, by whom were the estimate prepared and how much was 
to be spent over the project? 

(b) If the answer to part (a) be in the affirmative, will the Honour-
able Member be pleased to state if the previous technical sanction of the 
Government of India was obtained? If not, what was the explanation 
of the Superintending Engineer in charge of the works? 

(c) Was that project carried out? If so, by which Superintending 
Engineer? 

(d) What was the penalty imposed upon :the Superintending Engineer 
for carrying out the work without ~  

(e) Is it a fact that a Committee has been appointed to enquire into 
the matter? If so, who constitute the Committee and what are the 
terms of reference to the Committee? 

Mr. O. K. Oaroe: (a) Yes, a project has been pre.pared by the Public 
Works Department, Irrigation Branch, of the Baluchistan Administration. 
In 1934-M a scheme for improving th9 water supply of Quetta estimated 
to cost Rs: 7·69 lakhs was prepared and sanctioned, but subsequently 
owing to the altered conditions r l ~ from the earthquake it ~  

B 
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neaesasry to revise the original scheme. A larger scheme at an estimated 
C08t- 'of Rs. 11 la1ms was accordingly prepared and submitted to the Gov-
ernment of India. 

(b) The execution of the original scheme was authorised by the Gov-
ernment of India, and in pursuance of this sanction certain prelimiIlaJ'Y 
work was commenced by the local' administration. Technical sanction 
has not been accorded to the revised scheme. 

(c) Only the preliminary work referred to in the answer to part (b) 
was carried out. The responsibility was that of the looal Administration. 
The second part of this question does not arise. 

(d) Does not arise. 
(e) A sub-committee of the Central Board of Irrigation com-listing' of 

the Chief Engineers in Sind and the Punjab has .been appointed to 
examine certain technical matte!s in connection with the proposed Spin 
Karez reservoir with a view to determining whether the revised scheme is 
practicable. 

PURCHASE OF THE BENGAl. AND NORTH WESTERN RAILWAY AND 
ADMINISTRATION OF TIRHOOT LINE. 

574. *Dr. Sir Ziauddin Ahmad: (a) Will the 'Honourable the Railway 
Member please state whether Government are contemplating purchase of 
the Bengal and North Western Ra.ilway this year? 

(b) Are they contemplating transfer of the ~ r  of ~r  
line to the Eastern Bengal Railway? If so, why? 

(c) Is it considered that t,he administration by the Eastern Bengal 
Railway will be more economical than the administration 'by the Bengs} 
and North Western Railway? 

The BOJlC)U1'able Sir ~  Olow: (a) No. 
. " .. ,.' 

{b) and (c) .. The existing connraet under which the Tirhoot Railway 
is managed by the Bengal and Norlh Western Railway C : r~  
on 3lat December, 1942. The arrangements to be, made for. the ·working 
of this ,line after that date, will be considered in due course. I am nQt at 
present in a position to ,estimate the financial efiecte of any change' that 
may be made. '. " 

OPERATING RATIOS OF THE BENGAL AND NORTH WESTERN AND EASTERN 
" BBNGAL RAILWAYS. ' 

675. ·Dr. Sir Ziaaddin Ahmad: (a) Will the Honourable the Railway 
Member be pleased to state what the operating ratios of the BengaLand 
North Western IUld Eastern Bengal Railways are? 

(b) Why is the operating ratio of Eastern Bengal Rw.lwayso high? 

The Honourable Sir Andrew Olow: (a) For 1938-39, the operating 
ratios of the Bengal and North Western and Eastern Bengal Railways 
were 52·25 per cent. and 82·62 per ~  respectively. Omitting the cost 
of renewals and replacements and the appropriation to the Depreciation 
Reserve Fund, the operating ratios would be 41·9 per r.ent·. and 68.5 per 
eeni;. respectively. 
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tb) Some ot the factors contributing towards a high opel'ating ratiO Ion 
the Eastem Bengal Railway are: 

(i) the existence of three different gauges within the system;" 
(ii) the high cost of construction; . ' , , 
(iii) the exceptionally heavy cost of maintenance of tre.e1l 8-ne 

structural works, influenced by the cost of river conserv9ollJ6Y, 
shewn in Statement 30, pages 180 and 181 of Volume n of 
the Railway Board's Annual Report on Iridian Railways for 
1938-39 ; 

(iv) intense river competition; 
(v) the direct loss of both goods and passenger earnings from int.er-

ruption due to flood damage reference to which is made in 
Chapter X, page 134, Volume I of the l ~ '  

(vi) 

Annual Report on Indian Railways for 1938-39. ' ' 
a relatively higher proportion of coaching traffic to goods traffic, 

the former being less remunerative than goods kaffic. In 
this conneetion, I would refer the Honourable Member to 
Statements 6 and 15 of Volume II of the Railway Board's 
Annual Report on Indian Hailwll.vs for 1938-39; 

RECRUITMENT OF POSTAL CLERKS IN THE SIND AND BALUCHISTANOIRCLB, 

576. *:Mr. Lalchand Navalrai: (a) Will the Honourable Member for 
Communications be pleased to state whether it is a fact that for the recruit-
ment to clerical postal service, a candidate must pass the rl ~ l 
entrance examination and should be of the prescribed age? 

(b) Is it a fa(}t that certain persons have bflen appointed and confirmed 
in the Sind and Baluchistan Circle, who· have not pussed the qualifyin;g 
entrance examinatio,n and some of them are even r~  

(c) HSTe Government altered their policy for recruitment and :eonJirnia-
tion to postal clerical service? If not, what is the,reason lor this c!eparture 
from the policy? 

, '. :':'J' :: 
(d) Will this concession of confirmation be also givento.otJter ~ r  

of ' the staff similarly situated? If not, why not? ' 

(e) ,Is ita fact that a number of Hiridu candidates: ~ ~ ' tAe 
entrance examination held in November 1938?' " 

(f) Is ~  a fa3t that many of them were !lsked 'to , ~ ' r f l~ ' 
train'ing in' actual work at their own expense? If so, when Itre they 1Dte1y 
to get appointments? ' , ! 

(g) Is it a fact that a large number of candidates were 'Beleuted' for"ser-
vice in the General Post Office, Karachi? Since, ~ r  are ) ~ Jp,any 
vacancies in the General Post Office, Karachi, why, are r ' ~  
absorbed in other two divisions, na.mely Lower Sind and Upper 8ffid 
Divisions? : .. ' , 

(h) Is iii & fact that in the two divisions referred to in part (g) IWfjlif?, 
umquali1i.ed candidateH were employed a\1d . are being l ~  when 
vacancies occur? If so, why qua.lified candida.tes of the r r ~  :oo.m-
munity are not being employed in preference to unqualified persons?" .1' , 

1I2'! '. 
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{i) Is it a fact that an examination for recruitment was held on 8rd 
December, 1939, in Sind and Baluchistan Circle? Is it a fact that ~  
candidates from unreserved communities were called? 

(j) Is it a fact that a large number of candidates, duly qualified from 
the unreserved communities. are awaiting appointment orders? If so, why 
were further candidates called for examination when there is no chance 
of their employment? • 

(k). What is the amount of fees that was received from candidates 
referred to in part (j) above? 

(1) Do Government propose to issue orders that no further exammations 
be held till the candidates on the waiting list are employed? If not, why 
not? 

Th8 Honourable Sjr Andrew Olow: (a) Yes. 
(b) to (1). I have called for infonnation and will lay a reply on ~  

table of the House in due course. 

OFilNING OF A POST OFFICE AT THE JUNCTION OJ' FRERE AND BURNS RoAD 
AT KARACHI. 

511. *1Ir. L&lchand NavaIrai: (3") Will the Honourable Member for 
Communications be pleased to state ~f he is aware that the r ~ of 
Posts and 'felegraphs, Karachi, was approached to open a Post Office at 
the junction of Frere and Burns Roads at Karachi? 

(b) Is it a fact that this locality has greatly extended and the whole 
artillery maidan will be served fiy the Post Office asked for? 

(c) Is it a fact that this junction leading from Garrikhata to Suddllr 
~ r is l'ike a rural area which is newly inhabited and requires the con-

veJiience of a post office? 
(d) How far distant are the following branch post offices from the afore-

said· junction: 
.... (i) Sind Secretariat; 

(ii) Ranchore lines; and 
... ; {iii) Suddar'! 

(e) Is it a fact that the Sind Secretariat Post Office is within the build-
ing·of the Secretariat and are Government aware that the other two post 
~ , r f" ~  to above, are overworked already? 

(f) .»0 Government propose to meet the wishes of the people who 
reside.in that, locality by providing a post office even on trial? If not, 
why not? 

Sir CJ.uriDath B.WOOl: (a) Yes . 
. (b) The reply to the first part is in the affirmative and to the second 

pad.·in the negative. 

(c) No. The place is in the heart of the city and adequate postal 
facilities already exist. 

~ )  The· d,istances are about 4, 2 and 8 furlongs respectively. The 
offices in q1,lestion ·a.re sub-offices and perform both postal and telegraph 
business. 
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(e) The Sind Secretariat Post Office is within the COJ;D.pounel ·of the 
Secretariat but is accessible to the general public. It is not a ~  that 
the other two post offices are overworked. 

(f) No, for the reason given in reply to part (c). 

PROMOTION OF SHUNTERS AS DRIVERS ON THE NORTH WESTERN :&An.WAY. 

578. *)[r. Lalchand NavaIrai: (a) Will the Honourable Member for 
Railways be pleased to state how many grade III shunterd have·been pro-

. moted to drivers on the North Western Railway in 19397 
(b) ~  reference to the answer to starred question No. 179(o),,put.on 

14th ~ r, 1939, to the effect that 33 vacancies·in grade III helel in 
abeyance In 1934 were recently restored, will the Honourable Member be 
pleased to state if all the 38 places have since been filled up? If ndt, why 
not? .. :" 

(c) How many grade II staff have been debarred from Loco Shed Fore-
men and Loco Inspectors' posts while 33 vacancies .were held in abeyance? 

(d) Is it a fact that the senior posts of all the dtlpartments over the 
North Western Railway are represented by India.ns except the posts of 
Loco Foremen and Loco Inspectors? If so. why? 

(e) Is it a fact that Foremen for shops are likely to be taken direct from 
England? If not, why are not Indians taken up for these. !l0At.c:? 

(f) Is it .a fact that ,assurances were given in 1939 to fix percentage for 
working malls and expresses for grade III and IV drivers? If so, ~  
been given effect to? 

The Honourable Sir Andrew Clow: (a) and (b). I would refer the 
Honourable Member to the reply given to Bhsi Parma Nand's unstaned 
quest:on No. 91 on the 20th March, 1940. 

I.e) I think it unlikely that any grade II st,aff have been prevent.ed 
from securing posts of Loco. Shed :Foremen or Loco. Inspeqtors during 
that period. 

(d) If the question refers to subordinate posts, this is the case. The 
reason is that it is the policy not to recruit abroad for such postR when 
there is no necessity to do so. 

(e) I would refer the Honourable. Member to the proceedings of the 
meeting of th(> Central Advisory Council for Railways held in 'dimla on 
the 16th September,. 1939, and the memorandum prepared for this meet-
ing by the Railway Board. 

(f) I ~ l  refer the Honourable Member to the reply given to part 
(d) of Bhai Parma Nand's unstarred question No. 95 on the 20th March, 
1940. .. . 

REPATRUTION OF MBs. L. N. KHANNA AND HER DAUGHTER FROM GBRMANY. 

579. *Sardal' Sant Singh: (a) Will the Secretary for External Affairs 
please state if he has received any application from Mr. L. N. Khanna of 
Bombay for the repatriation of his wife and daughter who are at Goblonz, 
Sudetetlland, Germany? If so, what steps have· been taken by Govern-
ment to get them back to India in exchange for the German ~ :, repat-
riated from India? .' ~ t.· ... : 
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~ ) Will the r l~ ~ r please ~  the number of German 
~ r r  from India, SInce the declaration ~f war! and the reaSOM 
whv Mrs. Khanna and her dauO"hter were not repatriated lD exchange? 

• ' 0 

Mr. O. X. Oaroe: (a) and (b). This question should have heen 
Iliddreaaed flo the Honourable the Home Memeer. 

'f ~)  UNSTARRED QUESTIONS AND ANSWERS t. 

WUalNG 01' THE BOMBAY MULTIPLE UNlT SERVICE ON 'rRE GREAT INDIAN 
, PENINSULA. RAILWAY BY CERTAIN' DB.IVBRS. 
110. lIIr. '5. )[. loshi: Will the Honourable the Railway Member be 

pleased to state: 
(a) whether it is a fact that in 1931, it was decided that the Bombay 

Multiple Unit Service on the Great Indian Peninsula Railway 
should be' worked by 'C' class drivers of Rs. 140 grade 
instead of 'B' class drivers of Rs. 220 grade; 

'(b) whether it is a fact that, as a result of this deciswn, certain 
drivers of the 'B' class were rendered surplus to require-
ment; 

(c) if the answer to the above be in the affirmative, how many men 
were affected, and how they r~ deal1; with; 

(d) whether it is a fact that a batch of these surplus drivers waa 
allowed to carryon the Multiple Unit Service for many 
months after the said decision was taken and were eventually 
absorbed elsewhere on the o('currence of vacancies in a highe"r 
grade, namely, in the grade of Rs. 235; . 

(e) whether it is a fact that all the drivers refen-ed to in part (d) 
above were further given an assurance that they would be 

• transferred back to the Bombay division on vacancies 
occurring; 

(f) whether it is a fact that another batch of the surplus drivers was 
immediately demoted to the lower grade of Rs. 210 and that 
lllOst of them are still working in that grade; 

(g) whether it is a f ~ that ~  ,,!ere denied the r ~ of being 
absorbed on all-hne baSIS, which was adopted while dealing 
with 'A' and 'B' class drivers in general,' and .some of the 
drivers were declared surplus along With them; 

(hl whether it is a fact that this discrimination is against the in-
structions of the Railway Board issued on the subject; 

(i) if so, the reasons for this discrimination;, 
~ )lll  the basis of seniority adopted was while declaring these mea 

surplus and 
(lr)i ~r there is any change ill }'espect of the basis of seniority 

DOW being adopted in their case while c,onsidering their case 
for Fe-promotion; if so, what it is; and why it. is being made..? , ' 

",''The' meeting. of the Assembly that was to be held on the ~  March, 1940. 
haYing been cancelled, the answers to unstarred questions for that day were, in pUI9lU&lltll 
of convention, laid on the table of the House today -E. of D. 

• 
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ft. Boaourabl. Sir ADdrew Olow: (a) Yes, but this was decided in 1928 
and not in 1981. 

(b) Yes. 
(c), (d) and (f). There were 49 'B' grade motormen surplus in January, 

1929. 24 were absorbed between 1929 and 1931 in available vacancies of 
.goods· drivers with a maximum of Rs. 2lO on Divisions. In 1931, 15 junior 
motorrv.en were absorbed as 'B' grade goods drivers at Kalyan, maximum 
Rs. 2lO, and are still working in that grade. Two drivers became medically 
unfit. In 1933, the remaining eight senior motormen, who had continued 
to work On the Multiple Unit Service till that year, were transferred to 
Divisions as passenger drivers, maximum Rs. 235, and 1Jle eight junior-
Jnost 'B' grade drivers on the passenger service on the line were demoted. 

(e), (g), (h) and (i). Inquiries are being made and a reply will be laid 
.on the table in due course. . 

(j) The date of their promotions to the grade. 
(k) I understand that there has been no chimge; the last two parts do 

not arise. 

ESTABLISJDlENT OF A CENTRAL CONTROL ROOM AT ·KALYAN. 

111. xl. N. :M. Joshi: Will the Honourable the Railwav Member be 
pleased to ~ : • 

(a) whether, in connection with the establishment of a Central 
Control Room at Kalyan, it is a fact that for the link of 12 
inspectors, 24 operators, six assistant operators, and two 
battery attendants, there is room for employing nine persons 
as leave reserves, or for helping in the task of maintenance of 
sub-stations and other equipments of the Traction Depart-
ment of the Great Indian Peninsula Railwav between Kalvan 
to ~ r  and Kalyan to Kirkee Districts;' and I' 

(b) whether it is intended to modify the strength of the staff con-
~r  after the. proposed scheme' of centralisation of opera-

tlOns of sub-stations has been in full working order? 

The : r ~  Sir Andrew 010w: (a) The link referred to by the llon-
ourable Member IS at present employed for the operating and maintenance .()! sub-stations a:nd other e9-uipment. When the new Central Supervisory 
Control system IS brought mto use, a number of Operators and Assistant. 

~ r ' . posts will ~ abolished and the occupants rendered surplus to 
reqmrements. There will not then be room for employing nine persons in 
the manner suggested. 

(b) Yes. 

ESTABLISlDIENT OJ' A CENTRAL CONTROL RoOM AT KALTAlf. 

112. Kr. N. J(; ;J0IIhl: Will the Honourable the Railway Member be 
pleased to state: 

(a) whether, as a reslJ1lt of the scheme for ereoting a Central Control 
• ~  Kalyan, on the .Great· Indi.an Peninsula Railway for 

controlhng certam eleotric sub-statIOns certain membel'8 of 
the Railway staff are likely to be ff ~  
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(b) whethl.lr it is a fact that certain assistant-, ~ r l ~ ~  to 
these sub-stations have been demoted from' lr,:~ ~, of 
Re. 120 to the grade of Rs. 60-10-90 as assistant driveN. 
they being found to be surplus to requirement; 

lC) whether it is a fact that, according to the instructions ~  by 
the Railway Board, demoted men were entitled to be' ~  

(i) the maximulll of the lower grade to which they were ~  
(ii) seniority over all others in that grade; and . 

(iii) promotion to any higher post in r ~ ~  to others until they 
regain their original pay and, posItIOn; . 

(d) if the answer to part (c) be in the affirmative, whether it is 8 
fact that these instructions were not observed in the case of 
assistant operators referred to in part (b) above; and , 

(e) if the reply to part (d) above be in the affirmative, what the 
reasons for doing so are, and whether steps are proposed to be 
taken to see ·that the instructions in question are fully and 
pr9perly given effect to? ' 

The Honourable Sir Andrew Olow: (a) and (c). Yes. 
(b). (d) and (e). I have called for information and will lay a reply on 

the table of the House in due course. ' . 
ESTABLISlWEllT OF A CENTRAL CONTROL ROOM: AT KALYAN •. 

113. Jlr. If. I. Joshi: Will the Honourable the Railway Member be 
pleased to state: 

(a) whether it is a fact that Government propose to erect a Central 
Control Room at Kalyan on the Great Indian Peninsula 
'Railway for the purpose of operating -from this room all the 
twelve sub-statioJJs between Kalyan, 19atpuri and Kirkee; 

(b) if so, what t,he amount, for which the scheme was sanctioned. 
originally, was; 

(c) whether ~ original cost of the scheme was sub"sequently en-
hanced; If so, what the amount of these increased costs was' 

(d) whether 'War conditions ha'-ve affected 'the scheme/ in ' ~  it i; 
so, to what extent; " 

(e) whether any amount was spent on experillllents in, connection 
with this scheme; if so, what it 'Was ; and ' ,: 

(f) whether any labour. or material from 'Maintenance . Account was 
made use of for this scheme? 

The Honourable Sir Andrew Olow: (a) Yes. 
(b) Rs .. 2,97.000. 
(c) The total costs as ~  estimated are Rs. 8;37,000 .. 

(d) Yes; the scheme has been affected by delay in ~ delivery of 
materials ~  sever&! -months, and, by ,anticipated increases in the charges 
{or freight, etc., It has not-been possible as yet to estimate the amounts 
involved. 

(e) No. 
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.' (1). Existing maintenance stafi in the course of their routine duties have 
carried out a certain amount of preparatory work. 

DISCHARGE OF THE BRIDGE DEPARTJoIERT STAD ON THE NORTH-WESTERN 

RAILWAY. 

116. Sardar $ant. Singh: (a) Will the Honourable Member for Railways 
refer to his answer to starred ~  No. 97 , asked by Mr. Lalchand 
Nayalrai, on the 15th February" 1940, and state if it is a f~  that the 
Chief Engineer, Surveys and Construction, North Western Railway, wrote 
to the Deputy Agent, Personnel (now ~  General Manager, Personnel) 
on the 27th February, 1931, insisting upon re-employment of retrenched 
staff of his office? Uso is it a fact that the retrenched staff was re-
employed and absorbed in' other offices without laying down any r r ~  
of B.ge, academic and selection board qualifications? 

(b) If the answer to the above part be in the affirmative, is the Honour-
abIt:: Member prepared to issue similar orders for the absorption of the 
temporary staff of the. Bridge Department for appointment to permanent 
posts in departments other tba:p, the Bridge Department? 

The Honourable Sir Andrew Clow: (a) and (b). The Honourable Mem-
bet is referred to 'ahe reply given to his starred question No. 253 on the 1st 
March, 1940. '. . 

.' 

QUARTERS FOR POSTMEN IN NEW DELHI. 

115. Pandit Lakshmi Kanta Kaitra: Will the Honourable Member for 
Communications please state:' 

(a) if Government r~ aware that. the quarters allowed to the post-
men at New Delhi are not of the standard type admissible to 
the class of employees to whom they have been allotted, that 
there is no kitchen. lavatory, or a bath., and ,that the' occupants 
have to draw water from the general pipe installed. outside 
wherefrom mEmlbers of' public and others draw water; 

(b) whether the standard rent for such houses is much less than the 
House Rent. Allowance ordinarily admissible to the postmen 
of New Delhi; " 

(c) whether water charges from the peons and.. duftries of piI:eatorate 
Office, similarly placed as the postmen of New Delhi, are 
not recovered; and ..... > ., . 

(d) if so, the circumstances under which postmen of New Delhi are 
deprived of their full house rent allowance and have to pay 
a fiat rate of eight annas as water charges? 

. ~ , 

Sir Gurunath Bewoor: (a) The quarters allotted to the postmen in New 
Delhi are of the same type as those allotted to various other officials draw-
ing similar scales of pay and the accommpdation is ~ rl  the same aEl.,that 
'allowed··in the standard·typellAimissible 'to f ~  THe inner 
waniahprovided in these qUlI.rien has 'space for a cooking place arid com-
mon latrines have been 'prOVided for a· number' of 'quarterS with separate 
units for l~  and f~~ l  ,Separate hatbing platforms have not heen 
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provided. A general tap installed inside the quarters serves the residents 
of the quarters and ordinarily no member of the public has aooess to ~ 
unless he tresspasses into the privat-e compound attached to the New Delhi 
.Post Office. 

(b) Yes. 
(c) Yes; but the peons and daftries of the DirectQrate Office are not. 

simila.rly placed as the postmen of New Delhi as the former belong toO ~)  
ciass of inferior servants while the latter do not. . 

(d) The postmen of New Delhi are not gi,ven house rent allowance since 
they are provided with quarters in lieu thereof. But they are not under any 
compulsion to occupy the quarters and are at liberty to draw the house rent 
allowance instead. of occupying the quarters. As r ~  the water charges, 
all Government servants, with the exception of inferior servants specifically 
exempted from payment of water charges, have to pay service taxes when 
in occupation of Government quarters. . . 

: FIxATION OF PAY OF TEMPORARY HANDS IN THE POSTAL DEPARTMENT.' 

116. Pandit Lakshmi Xanta Jlaitra: Will the Honourable Member for 
communications be pleased to state: ,. . . 

(a) if Government are aware that formerly in the Postal Department, 
temporary hanal! were recruited ona fixed rate of pay. 

(b) if so, whether Government are aware of the adverse effect it had 
on the employees who were appointed on a time scale of pay 
but have had to work in temporary ,posts. on fixed pay, and 
are now being d,enied the old rate of pay otherwise admissible 
to them; and . 

(c) if the reply to parts (a) and (b) be in the affirmative, what 
Government propose to do to mitigate the hardship caused 
to these employees for no fault of theirs? 

The Honourable Sir .Andrew Olow: (a) Yes, in some cases. 
(b) No; service on fixed pay does not render. an official ineligible for the 

old scales of pay if he has been in continuous emlpoymnet from a d'lte 
prior to the 16th July, 1981. 

(c) Does not arise. 

RECElPTS UlfDER THE HEADS "TELEPHONE" AND "'l'ELEGBAPR". 

117. Pandit Lakshmi Xanta J[altra: Will the Honourable Member for 
Communications please state the actual rfICeipts secured by the Posts and 
Telegraphs Department under the heads "Telephone" and "Telegraph" 
during the period noted below: 

(a) from 1st April, 1939 to 31st August, 1939; and 
(b) from lst September, 1989 to date? 

The Honourable Sir . .bdrew Olow:On the assumption that by 'actual 
receipts secu.red· the Honourable Member means the sums aetually .&'edW 
to .the twobranchelh the particulars aI't\ as follows: 

(a) About 16 lakhs underTelegraphs81ld 41 lakhs under 'f) ~  .. 
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(b) About 60 lakhs under Telegraphs and 57 lakhs under Telephones 
'Up to the 31st January, 1940. 

These figures do not represent the revenue attributable to the working 
'<If the branches during the periods in quesiton, as they omit many l~ 

ments made later, and particularly the share of stamps used for teleg,aph 
putposes whiclJ.. constjtutes the main item of telegraph revenue. No record 
IS maintained for 'Periods shorter than a' year of the revenue attributabla tp 
the telegraph and t.elephone branches. 

TEMPORARY BUILDING OVERSEERS OF THE POSTS AND TELEGRAPHS 

DEPARTJONT. 

118. Pandit LIItkshmi XaD.t& .&it.ra: (a) Will the Honourable Member 
for Communications please state whather he is aware that all the Posts and 
'Telegraphs buildings are being taken over by the Central Public Works 
J)epartment from 1st April, 1940? 

(b) If so, what arrangement has been made for providing the temporary 
building staff of the Posts and Telegraphs Department who have been 
working for over eight to twelve years? 

(c) Is it a fact that several Engineering Subordinates will be required 
by the Central Public Works Department for the maintenance of these 
additional buildings? 

(d) If so, what procedure will be adopted for recruitment of these 
:s II bordina tes ? 

(e) Have any instructions been issued to the Central Public Works 
Department for giving preference to the appointment of these temporary 
Building Overseers of the Posts and Telegraph" Department who are to be 
thrown out of employment after eight to l ~ years' continuous service? 

The Honourable Sir Andrew Clow: (a) The Central Public Works 
L>epartment are taking over all works in connection with Post and Tele-
graph buildrings' from the 1st April, 1940, in the following Provinces only: 

Bengal, Bihar, Bombay, Madras and Sind. 

(b) The temporary staff will be discharged when no longer required. 

(c) Yes. A number 'of engineering subordinates have slreaay been 
Tf;'cruited for the maintenance of these and other Central Government 
lmildings all over India which have been placed under the Central Public 
Works Department. 

(d) These vac8J)cies have been widely advertised in the Press in Bombay, 
Madras, ,Calcutta. Delhi and Lahore, and selections have been made after 
interview. 

(e) No. 

V AOANCIES OF GlUDE III F:rBmIo ON THE NORTH WESTBBN RAILWAY •. 

, 119. Kr. Lalch&Dd lfavalr&t: (a) Will the Honourable the Railway \ 
Member be pleased to state if it is a fact that about 75 p<>Sts of grade III 
firemen are lying vacant on the North Western Railway from 1929 up till 
now? If so, why are they not being filled up from firemen, grade II, who 
-.literate and Bome of' whom have paBBed matriculation examination? 

. (b) Why are the posts of boy firemen being filled b:r outsiders. and' not 
by literate cleaners class II? 
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The Honourable Sir .Andrew mow: I have called for information and 
will lay a. reply on the table of the House in due course. 

PRoMOTION 0" GoODS MA.B.xEBS ON THE NORTH WESTERN R.AlLwAY; 

120. Mr. L&lcbaD.d BaValra.i: With reference to the reply to my starred 
question No. 105, asked ,on the 15th February, 1S40, will the Honourable 
Member for Railways be pleased to state : 

(a) why no channel is provided for markers to be promoted to sub-
ordinate service posts; 

(b) whether it is a fact that goods markers appointed after 1st April, 
1926, have been promoted to subordinate post, after the. neces-
sary training at the Walton Training School; . 

( ~ whether it is a fact that certain duftries in the General Manager'lf 
office have been promoted as clerks; if so, whether any age· 
limit W81!l insisted on in their case; if not, why not; 

(d) whether there is.age limit prescribed for promotion from 
inferior to subordinate service on other State Railways; if so. 
whether the Honourable Member proposes to state the parti-
culars; and 

(e) if the reply to part (d) be in the negative, whether Government 
propose to have uniformity of rules on State Railways; if not,. 
why not? 

The Honourable Sir Andrew Clow: The question cited was not nsked 
by the Honourable Member and does iIlot· refer to this subject; but the 
follo\\ing answers are furnished to the questions now put: 

(a) The Honourable Member is referred to the reply to part (b) of Mian 
Ghuiam Kadir Muhammad Shahban's question No.: 106 on the 15th l!'eb-
I'uary, 1940, 

• 
(b) and (e). ~ r  have no information, but the HODClUrable 

Member is referred to the reply to part (c) of Mian Ghulam Kadir Muham-
mad Shahban's question referred to above. 

(d) No age limit is prescribed either on the North WestemRailway or 
any other State-managed Railway where there is a direct avenue of promo-
tiOll from inferior service to subordinate service. Where there is no direct 
ave.Due of promotion from inferior to subordinate service, the practice OD 
each Railway varies. On the Eastern Bengal and East Indian Railways, 
I.lu('h: promotioIW . are only made in exceptional! circUDistanoes. On the 

, Great Indian Peninsula Railway, such promotions ",re limited 1;.0 one or 
-two categories of subordinate staff. Inferior servarltsmust "be specially 
selected by Heads of Departments who are authorised, if necessary, to 
:relax the age l ~  . 
. - (e) There is no such proposal under consideration; Government consider 
that this iJil a matter i.n which discretion should be left to the railway ad-
ministration. 
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SELEOTION FOR PRoMOTION AS HEAD PERsoNNEL CLEB.xs IN' DIVIsIONAL 
01l'FIOES ON THE NORTH WESTERN RAILWAY. 

121. 1Ir. Lalchand Jlavalrai: Will the Honourable Member for Railways 
be pleased to state : . 

(a) whether a selection was lately held for grade V Personnel Clerk's 
posts in Divisional Offices; if so, when it was held; 

(b) the number of persons considered fit. by denominations, for pro-
motion as Head Personnel Clerks in grade V; and 

(c) whether the persons already selected rank senior to persons 
selected at the last selection; or the place for promotion will 
depend on their substantive seniority? 

The Honourable Sir Andrew Olaw: (a) Yes, on the 11th and 12th April, 
1939. 

(b) Three-one Hindu, one Muslim and one Sikh. 
(c) If the Honourable Member has in view seniority in grade V, that 

"\'\rill depend on the relative dates of confirmation in that grade. Those 
previously selected will be tried in grade V before those selected at a 
subsequent test. 

PRoMOTION OF SHUNTING STAFF ON THE NORTH WESTERN RAILWAY. 

122. JIr. Lalchand Jl&va1rat: With reference to my starred question No. 
283, asked on the 22nd September, 1939, reply to which was laid on the 
table of th'3 House on the 6th February, 1940, will the Honourable Member 
for Railways be pleased to state : 

(a) whether it is a fact that some shunting jamadars were shown as 
qualified as yard foremen in the Karachi division of the North 
Western Railway; 

(b) whether it is a fact that they held letters of having passed the 
yard foreman's examination; 

(c) whether it is a fact that they were recalled and re-examined and 
declared unfit; if so, why; and 

(d) how many times an employee has to appear for the same exami-
nation, if he has passed it once? 

The Honourable SJr Andrew Clow: I have called for information and 
will lay a reply on the table of the House in due course. 

WORKS -:MISTB.IES ON THE NORTH WESTERN RAILWAY. 

123. JIr. Lalchand Jlavalrai: (a) Will the Honourable Member fo; Rail-
ways be pleased to state the scale of pay for Works Mistries, old snd revised, 
on the North Western Railway? 

(b) Is it a fact that these Mistries are required to do derical as well ~  
technical work? 

(c) Is it a fact that they are classified as "Inferior servants"? 
(a:l ·If the reply to part (c) above be in the affirmative, do Government 

propose to reconsider the classification of Works Mistries and bring them 
on the subordinate list? If not, why not? 
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(e) What other categories W-8Wing the same rate of pay and doing thee 
same kind of clerical and technical work are classified as inferior servants? . . , . . . 

(f) If there are no such categories, is it proposed to exerQ.pt the Works. 
Mistries from being classed as inferior servants? 

The Honourable Sir Andrew Olow: (a) 
Old Scales-

Hs. 45-2-55---3-70. 
R!'l. 55-2--65-.'3--:-80. 
Rs. 60-2-7{}-3-85. 

Revised Scale-
HR. 51-3-60. 

(b) No. 
(c) 'fhey are classed as labourers. 
(d) No. I am informed that their classification as subordinates has. 

been considered on more than one occasion but the Administration did 
Dot consider that there was justification for changing their classification • 

. (e) There are no other categories on the same scale of pay doing the 
same kind of work. 

(f) The Honourable Member is referred to the reply to part (d). 

BREAKING 011' JOURNEY BY RAILWAY EMPLOYEES TRAVELLING ON DUTY. 

124. Mr. Lalchand Navalrai: (a) With reference to the Honourable the 
Railway Member's reply to starred question No. 51, asked on the 9th 
February, 1940,. will he be pleased to state whether any rules exist to the 
effect that a railway employee travelling on duty to a station about 1,000 
miles away from his headquarters, should perform this journey without a 
break? If so, will the Honourable Member please refer to the specific 
rule? 

(b) If the reply to the first portion of, part (a) be in the negative, after 
how much distance is a railway employee entitled to break journey to take 
rest? 

,(c) If no rules exist, do Government propose to frame such rules permit· 
ting the breaking of journey after every 250 mUes as in SOI;Ile, ot t\lecivi1 
departments? If not, why not? . ' .. ' ,. 

The Honourable Sir Andrew Clow: (a) and (b). There Breno rules of 
the t,pe referred to, but an official travelling by train in order to carry 
out. his official duties at a distance from his Headquarters is expected to do 
so expeditiously and should not ordinarily require to break his journey at 
places where he has no duty to perform, except for the purpose of making 
a connection. 

(c) 'No. I urn not aware of any J!eneral rules of this nature in other 
Ch'il Departments. The rule which allows one day for every 250 miles of 
railway journey is one governing the calculation of the number of days 
aru.nissible as joining time to officials for journeys onwans£er from one 
st.l1tion to another. 
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CBBTAIN RESTRICTIONS ON APPOINTMENTS TO SUBORDINATB SUVl(lE POSTS 
ON THE NORTH WESTBBN RAILWAY. 

125. Mr. Lalchand Navalr&i: (a) Will the Honourable Member 'for Rail-
ways be pleased to state whether it is a fact tha.t there was no restriction on 
appointment of non-matriculates to subordinate service posts on· the North 
Western Railway prior to 1st April, 1926? 

(b) Is it a fact that the General Manager, North Western Railway, 
Lahore, under his letter No. 831-E. /43, dated 13th September, 1938, had 
exempted all employees appointed to inferior service before 1st April, 1926, 
from the condition of matriculation qualification for promotion to subordi-
nate service posts, but they were required to possess a sufficient degree of 
literacy to enable them to carryon their duties? 

(c) Is it a fact that under the General Manager's letter referred to in part 
(b) above, even age restriction has been apI9lied to persons holding requisite 
educational qualificatioris? If so, the reasons for not giving effect thereto 
from the date of issue of such orders, e.g., 1938, as referred to in part 
(b) above? 

(d) Is the Honourable Member aware of the general discontent on the 
North ·Western Railway forgiving retrospeetive effect to the orders of age 
restriction issued in 19381 

(e) Does the Honourable Member propose. to give effect to these ordere 
from the date of their issue?· If not, why not? 

The Honourable Sir Andrew'Clow: (a) Yes, except in the case of office 
clerks. They have been required to have the Matriculation qualification 
since 1924. 

(b) Yes. 

(~) 'fhe answer to the :first part is in the affirmative in respect of men 
appomted on and after 1st april, 1926. As regards the second part, minimum 
educational qualifications for recruitment to the subordinate services were 
laid down by the North Western Railway in ApJjl,. 1926. Inferior servants 
recruited after thaii date in those categories in which there' is no direct 
avenue of promotion to the subordinate service are considered for promotion 
only if they satisfy the conditions both as regards educational qualifications 
inid age limit. So far' as I am aware no retrospective effect bas been given 
to the' orders which govern only promotions made after the date of the 
orders.· . 

(d) and (e). Do notarise. 

ELECTION OF THE CENTRAL ADVISORY COUNCIL It'OR 
RAILWAYS. 

Kr. Presid.' (The Honourable Sir Abdur ~: I have to inform 
the Assembly that upto 12 NOON ·on .Friday, the 29th March, 1940, the time 
fixed .for receiving. nominations to the Central Advisory Council for Rail-
ways seven nominations were received. Subsequently one Member with-
drew his candidature. As the number of remaining candidates is equal to 
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[Mr. President.] 
the number of vacancies, 1" declare the following Members to be duly elect-
ed. namely: 

(1) Haji Ch8ucihury Muhammad Isu{ail Khan; 
(2) Mr. Lalchand Navalrai; 
(3) Cal'tain Sardar Sir Sher Muhammad Khan; 
(4) , Lieutenant-Colonel M. A. Rahman; 
(5) Lieutenant-Colo.nel Sir Henry Gidney; and 
(6) Mr. H. M. Abdullah. 

THE NATIONAL SERVICE (EUROPEAN BRITISH SUBJECTS) 
- BILL. 

JIr. A. deC. :Williama (Government of Indie.: Nominated Official) : 
Sir,I move: 

"That the Bill to make certain ' r ~ ~  r l ~  to service by European r ~  
subjects in the armed forces of, or m a cIvil capaClty under, the Crown be taken mto 
consideration ... 

The main object of Government in bringing forward this measure is 
to avoid certain mistakes made in the last war in relation to recruitment, 
particularly recruitment of persons with technical qualifications. Govern-
ment wish, on the one hand, to be in a position to recruit as technical 
officers (who can be obtained only with the greatest difficulty, if at all, 
from overseas), persons with the necessary technical qualifications and 
with experience of Indian conditions. At the same time, Government 
wish as far as possible to avoid depriving civil industry of technical men 
necessary for its continuance, for Government fully recognise that civil 
industry can and does playa very great part in a war like that in which 
we are now engaged. 
_ With this end in view, ,Government have prepared a classified register 

under the powers aff()rded by Ordinance IT of 1939, 'now rElJ)laced by Act I 
of 1940. ,This classipcation shows, to such extent as is possible with 
the existing machinery, the technical qualifications and the degree to which 
persons caD be spared from civil industry. The stage has now been reached 
where this system of registration should be given effect to. 

So far, recruitment of the ,kind of personnel which we have in miUd 
has been carried out.in consultation with informally constituted adVisory 
committees, very similar to those contemplated by clause 5 of the Bill. 
But there has been no legal sanction for the constitution of these commit-
tees, nor hav.e they statutory powers to obtain evidence on which to base 

-their advice. It follows that any employer at present could treat an 
~ r  ~  as r~l  without authority and can refuse to supply 
lust those particulars regardmg an employee which the committee require 
for arriving at their report. 

Further, it ~  felt that if civil industry is to be safeguarded by being 
allowed to retalD employees who are vital to its continuance the least 
that employers can do is to r~  after the war such emplo;ees as can 
~ r ~ for the defence serVICes. Hence the provisions of clause 8 'of the 

~ ll  l~~ follows substantially the obligatory provision for reinstatement 
.an the Bntish Statute, the National Service (Armed Forces) Act, 1989. ' 
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Moreover, where a prospective recruit has ~ r  of r : ,~  
would be difficult for his employer to deter him from volunteenng his 

. services. 'I,'his provision for reinstatement ~  not of. course apply tp 
employees who, in the opinion of the Advisory Committee, cannot be 
spared without detriment to civil industry. 

Government also feel that it is desirable to give Ii ii!!td to individuals as 
to the way b which they can best serve the State ~  ~  war. ~r  
Indeed, signs are not absent that such a lead, as rehevmg the mdIvldual of 
an often embarrassing responsibility, would be welcome . 

. Having explained the objects in view, I will briefly outline the scheme 
contemplated in the Bill. As I have stated, we already have a provisional 
classified register. On the ba-sis of the entries in this register, Officers 
Con:manding Military Districts would be empowered, having regard to 
the wartime requirements of the Crown, to summon any person of the class 
registered to' attend before a National Service Advisory Ccmmittee. These 
committl!es would be representative of Government on the civil and defence 
sides and of civil industry, and would be armed with statutory authority to 
obtain information necessary to their work. They would report on each 
individual, whether he can or cannot be spared from civil industry, and, 
if he can, whether he is fit for national service. An individual, who is' 
report,ed upon a'S available and fit, would he asked whether he is willing 
to take up national service. If willing, he may be invited to take up a 
specified appointment. If he does tlO, he obtains the right of ,reinstate-
r (~  m his civil employ, subject to certain safeguards of the rights of his 

employer, notably the right to refer disputed ca'Ses to a tribunal constituted 
under clause 9, and presided over by a- judicial officer. 

These, Sir, are briefly the objects and the machinery of the Bill. . I 
may be asked why it is limited to one community only. The explanation' 
is that that community, having regard to its numbers, can provide the 
w;eatest. proportion of personnel-particularly technical personnel-of the 
~  whICh Government require for this WBT; and this community is subject; 
m other parts of the Empire to obligations in respect of war st!rvice. 

~ r, this measure is the logical outcome of a system of registration 
whICh was .also ~ r l  limited to that community, for the simple reason 
that a nabonal register of communities totalling nearly 400 millions was 
out of the question. 

~ there are. any ~ r points on which Honourable Members may: 
reqUIre further mformabon or explanation, I will endeavour to deal with 
them at a later sta-ge. Sir, I move. 

Mr. Presldent (The Honourable Sir Abdur Rahim): ~  moved: 
"That the Bill to make certain provision. relating to service hv European Dritish 

subjects in the armed forces of, or in a civil capacity under, the Crown be taken intQ 
consideration ... , 

Mr .... B. James (Madras: European) : , Sir, we welcome. this Bill as 
far as it goes, but I am bound to add that it has been a profound dis-
appointment to the members of my community that it has not been found 
possible to apply to them the same methods of compulsory service whieh' 
are appHed to our fellow countrymen in our own country.' The National 
Service Advisory Committees were set up originally on II voluntary basis .to: 

C 
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. [Mr. F. E. James.] 
. serve as a liaison between the military authorities and the European com-
.munity with respect to the calling up of European: J:!ritish subjects and to 
assist in reconciling military needs with those of industry and commerce. 
These Committees have been working; in some cases under considerable 
difficulty, for the past few months. As it has not been found ~ l  
owing to various legal obstacles to apply compulsion to our l~  
we are at. least glad that this Bill confers upon the National SefVlCe 
Advisory Committees statutory recognition. That will give them a. much 
better place vi8-a·vis the militarv on the one hand and vis-a-vis the1r o:wn 
community on the other. I also welcome very warmly the provision in 
Bection 8 with regard to re·instatement in employment after the cessation of 
hostilities. This is a r~ ll protection for the employee. 

It mulit not be supposed, however, that the fact that thilil provision is 
included in this Bill implies in any sense a general unwillingness of the 
wast majority of employers to release their employees for service with the 
a.rmed forces of the Crown. But there were circumstances which ar0£l6 
,fter the last war and which may well arise after the close of the present 
bostilities, which would le8'Ve the employee and indeed the employer in 8n 
~ r l  diffieult position with regard to re-employment, and, therefore, 

·the provision for the setting up of a tribunal before which these matters 
ca.n be discussed is suitable and will, I think, not only protect the em· 
l~  but will give the employer, when he finds himself in a difficult pOBi-

. tioo after the war, an opportunity of stating his case, and,if necessary, of 
AJetting some release from his obligations to his employee. 

There are one or two points on which I should just like to have my 
1I.onourable friend's advice. In the first place, I understand that, as soon 
as a notice for calling up is issued by the competent authority, the National 
Service Adyisory Committee may call upon the person to whom that notiJe 
is issued, to submit himself to be examined bv a "medical officer of the 
armed forces". I should like to know exactly what is intended by that 
description "medical officer of the armed forces". I assume it applies to 
any offieer of the R.A.M.C., of the I.M.S. or of the I. M. D. 

Secondly, with regard to the powers of a Civil Court which are conferred 
. upon the National. Service Advisory Committees, I take it we may 'assume 

~  ~ the ll ~  notice has been served upon a person, the Com-
uuttee 1S empowered to summon anv witness to aive evidence with regard 
to the fitnes& and availability of that person for ~ l service, and that 
any person ~ l  obviQusly include his employer who would perhaps be 
the best quahfied person to give such evidence. 

~r , there is one further point on which we. should like to be assured. 
It·is provided in sub-clause (4) of clause 4 that such t.ravelling and otper 
allowance as may be prescribed shall be paid by the competent authority 
'tie aD, person required to present himself in accordance with any notice 
under this section. We take it that that would include any travelling and 
other allowances which the person might have to incur in connection with 
his medical examination. There is no provision apparently for the pay-
ment of .medical officers who are required to examine persons w.ho are 
.called up. That is not a matter for us of course, but I mention that point 
because I am anxious to avoid any difficulty in the working of the machinery 
of this Act. Then there will be expenses incurred by the NatioDal Service 
A.dvisory Committee l~ which is constituted now under St8'tute, with 
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I'egard to the administration of the office, and also occasional travelling 
expenses on the part of its members, who may be required to gq to a 
central place for, the purpose of examining those who are called up ~  
certain specific areas. These, I admit, are, comparatively minor points 
relatiug to ~  machinery set up under this Bill, and I haye nothing 
further to say except that we hope that the House will accept the Bill 
and that the statutory National Service Advisory Committees will now be 
given the fullest possible co-operation by the military authorities. 

Lieut.-OoIoJlel air Henry Gidney (Nominated Non-Official): Sir, my 
intervention 'in' this debate will be for a few moments. Like my friend, 
Mr. James, as a Member of this Group and as a Member qf the Anglo-
Indian community, I welcome this measure, not because I think "there 
was any necessit;} for it, for, I believe, that the spirit of devotion to 
service and sacrifice is inherent in every r ~ r in this country, as it 
is in my community. But t-herE: are just one or two points to which I 
should like to refer with a desire to receive guidance and possibly' to 
instruct the Government Departments on certain aspects of this Bill. 

As a preliminary to my remarks, I hope, Sir, thst the Government in 
this country will not fin,d itself in the same difficult position as the British 
Government find themselves today, in having to b'ring back 'men from the 
Western Front to fill the key industrial 'positions in the country. Let 
me now draw the attention of the Honourable Member to part (b) of 
clause 2. The term 'European r ~  subject' ,has had and still h8'8 
various interpretations put upon it in this cOuntry,-you have one definition 
in the Criminal Procedure Code, another in the Government of India Act, 

\ 1935, and a third' for enlistment into the Auxiliary Force, India, and there 
is now a fourth definition to be found in this Bill. I have no desire to raise 
a controversy on this :point, but I should like tq bring to the notice of the 
Honourab1e Member, as I have done in writing, that last year when a 
Register was started to comply with the demands of Oztdinance No.2, the 
names of many members of my community were accepted and at times were 
forced on to it. That register, I refer to Calcutta in ,particular, stands 
today unaltered and if that register is to be accepted as the correct number 
of men, i.e., ~ r  British subjects as now defined, who are avail-
able for the operation, of this Bill, then I strongly ~ r  against its 

, acceptance and ask for an immediate examination of each one of these 
names and that a corrected list be made. These' men, mainly employed 
in the Calcutta Customs and the Calcutta Police,-the latter I: believe 
with the use, if not of compulsion, at leaat of persuasive compulsion,-
signed this register as r ~  British subjects.' I know that clause a 
(~) (c) prevents the application of this Bill to men holding thes.e key posi. 
tions and J am glad for that assurance. ~~ ,  principle, I think it is 
wrong for any measure to be brought before this House b't" Government 
which encourages people of one community to get into . a register of 
~ r ~  and so deprive that community of its real strength. 

, Indeed Govemment should be the first to dissuade such ma.l-practices Il.nd 
the Hoa.dsof l>epartments, should be made personally responsible for a 
correct return. {'would ask the Honourable Member again, though he has 
personally ' ~l ~ the matter. t? ~  to my entire , ~ f , carefnUy 
to no\e the 'objectIon' I am' rlusmg today. You have the definition on. 
paper of ~ '  ~ , and oo;n.trary to ,the aecepted definition I)f 
European Bntlsh subJects and the 1935 Act, but what happens in practice 

c2 
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[Lieut.-Colonel Sir Henry Gidney,] . .. 
is this, a number of Anglo-Indians and domIcIled Europeans are to be 
found in this register who should not be there, and, lUI a remedy, I would 
suggest to Government, firstly, to add the following words to. (~) ,?f l ~  
2 of the Bill' -"the date of birth, the place of birth and domICIle. ThIS 
would preverit these interlopers coming into this r ~ which I am strong-
ly against. If the Government are prepared to do thIS, then I would a'Sk 
Government, as a corollary, to be so good as to call upon Heads of 
Departments-specially in the big provincial ~ , r ~ ll  to re.-exa-
mine the names of those who have already been mcluded m thIS regIster_ 
I do not make this desire in any carping spirit. I say it with a construc-
tive desire and for the benefit of my community which is being depleted of 
its correct strength bv such loop-holes. I hope the Honourable Member, 
who has personally assured me that no such men will be allowed in this 
register and that', as a matter of fact, these men will not be employed, will 
see.to it that those who are not entitled to be on this register aTe excluded 
from this list. I realise it is both difficult and delicate to ask Government 
to interfere, but it is a matter that could be very easily adjusted jf a re-
examination of those registers is made by a competent authority, if neces-
sary, with the assistance of the Anglo-Indian and Domiciled European 
Association of which I am the President. With these few remarks, Sir, 
I compliment the Honourable Membel' on the Bill, and I fully endorse , ~ 

remarks my Honourable friend, Mr. James, has made. 
I 

Sir Muhammad Yamin Xhan (Agra Division: . Muhammadan Rural) : 
So far as the Statement of Objects and ReaRons is ((oncerned, I think 
that nobody will have any,dispute with that. Ifthe;Bill had stood ·a.s 
defined in the Statement of. Objects and Reasons, ~r  wol:Jld have ~ 

no necessity for anybody to say anything on this. Bill. .But.! am afraid 
the Bill goes much further and is ambiguous in many respects where it 
ought to have been more clear. The Statement of Objects and ~ 
says : . 

"This Bill is designed to bring European Britishllubjects in this country 118 far as 
possible into line with their fellows in other parts of the Empire in respect of serv.ice 
in His Majesty's Forces during the presllnt war,:' 

But the title of this Bill says: not only "in the armed forces of .  .  .  .  " 
bllt also, "in II civil capacity under, the Crown", I do not understalld 
what is meant by "civil capacity under the Crown." In .ciause 2 (d) you 
have: 

.. 'national service' means service in the armed forces of the Crown or in smy 
civilian capacity under the Crown." 

Why should the European community residing here in India be asked 
to render any civil service, and what is the oliject of getting this law 
made with the consent of this House forcing the community, which after, 
~ ~ ~  others remains obly the commercial community,-to render any 
CIVil Servlce by f~r  There could be only two reasons, First, there 
may be such an ~ r ~  ~  the Civil Service that nobody could be found 
to do such work In Indlll, or It may be that the nature of that work may be 
as important as military work. This has not been made clear, but these 
two phrases come in very quietly in the title and in clause 2, (d). . There-
fore, my objection to this portion is that . these words should .be deleted and 
. nobody should be called for any civil service by force, when·we have ·pleaty 
of people to render that kind of service in India. 
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Kr. 1. D. Boyle (Bombay: European): There is no compulsion. 

Sir ~  Yamin][han: That is what I say, there is nothing. 
I am coming to'that. Clause 7 says that they will ~  called upon under 
-certain conditions, but here these two phrases come m to the ff~  that 
they will be cailed for the national service, and under. national serVICe they 
will be compelled to do this service. 

Some Members of the EurOpean Group: No, no. 

Sir JIIuhammad Yamin Khan: My ~ ~ l  friends have not read ~  
Bill. They willaUow me to say this that tbe:v:.do not r ~  there !B 
Qne of the two ~  The competent authonty on ~ advICe .of certam 

r ~ advisory board-will find out ~ r thIS man IS capable 
of r ~  such and such work and he will be liable to do tpat work. 

IIr. P. K. Jam .. : May I just say that my Honourable friend is under 
s misapprehension? If he will look at sub-clause (2) of clause 7 of the 
Bill, he' will find that there is no compulsion: . 

"If such persop. states that he is ~ ll  to, ~ ~ l .serVice ~l  
competent authority may specify the capacity for which such person IS SUitable . . 

But the person has to state first whether he is wiUing and the obliga-
tion is entirely on him. There is no compulsion whatever. 

Sir H. P. )[ody (Bombay Millowners' Association: lndian COinmerce) : 
If he is not willing, then nothing can ]-.e aone. That is the whole meaning 
of it. 

JIIr. ,. K. ~ l: Yes. 

Sir lIubammad Yamin lDum: The competent authority will cull him to 
appear and will decide the purpose which he will be able to render service, 
-in the military or in the civil. It is one thing to bring the question on a 
level with that which prevails in England and other parts of the Empire, 
but there is no such thing as a competent authority calling upon the man to 
render any civil service. The competent authority is itself a military 
authority, and that military authority calls upon the person to render civil 
duty I The civil duty is to be decided by a competent authbrity which is 
a military authority. For example, they may decide as to what kind of 
suitable work he can do in place of my Honourable friend, Mr. Williams, 
here. That competent authority may judge that my friend, :Mr. Boyle, 
(lan take ,!-P the pla<:e of Sir George Spence and do that duty properly and 
then he WIll be appomted there. That means that this Bill is a ridiculous 
one, if that can be done. If that thing will ever be done, why leave this 
loophole in a Bill like this. If there is no such intention to employ these 
gentlemen in the civil then why introduce anything of this nature? 

The second thing which I don't understand iii what kind of duties will 
be re9.uired from these, persons who belong to the Dominions and the 
C?lomes. I can understand that people in Great Britain are on one level 
WIth l ~  Indians enjoy ~  same privileges in ~ l  lIS the English 
peop!e .enJoy ~r  and there, is a reciprocity but if a man comes from the 
Dommlons whlCh do not' give facilities to the Indians properly, 'wher& 
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[Sir Muhammad Yamin KhIlIl.] 
Indians are living at a great disadvantage and Colonies in which: Indians 
can have no voice, why should these people comehlere and'be called to 
duty. I want. to know ~ ' what ~  ~  will be .asked ~ serve ~ 
whether these persons WIll be made officers m the IndIan regIments. I", 
has got to be explairied in the Bill what kind of service will be required from 
these people. 

My friend knows fully well that r~ is a strong feeling in the country 
and in this House that we should not give any kind of privilege for any 
persons coming from any Colony or Dominion where the Indians aTe not 
properly treated and that they ~ l  not take any position of advantage 
over the Indians in their own country. If you give a King's Commission -
to a. gentleman coming from South Africa or from any other Dominion 
where Indians are not allowed even the ordinary privilege of eqUality; he 
will lord it over the Indian troops and that position will not be tolerated 
by any Indian in this country and, therefore, we want this position to be 
fully cleared up. Unless the Dominions and the Ooloniesconoemed are 
prepared to treat Indians properly in the manner that we are all people 
belonging to one Empire, till that time Indians must also have the exclusive 
r ~  of J?-C?t allowing them to come to this country in a privileged position. 
ThIS positIOn has to be made clear before any consent of this House can 
be givet;t to a Bill like this. There are many other points on which I 
should lIke to speak but I am sorry I cannot speak longer as I am not' feel-
ing well. So, I have to conclude my speech 

.1Il; I; D. BGfle: 'I rise to make a suggestioll in connection with the 
~ that ~  ~  by Sir Henry Gidney just now. I would suggest 

~, him that If hiS amendment was accepted, it would mean that a con-
sloerahle. number of Eur.opean British subjects would not be, able to find 
a. place m the r.olls ~  that theref.ore a better way of getting over the 
lff l~  that he raised would be for representatives of his community 

all:d mme t.o get together at the various centres where the roUa .&Ire main-
tamed and to discuss an amicable setiJement 8S to th.osenaiDes that 
should or should ~ , be on the roll but it would be quite impossible to 
accept. the amendment that he suggested to Government. 

LUut.-Oolonel SiJ Henry Gidney: I accept that . . , ' 

!, 

Mr. Lalchan4Kavalrat (Sind: Non-Muhammadan Rural): Sir, I 
wish to underStand the position. I can well understand that so far as· 
the m:ilitary side is conrerned,' people' may be given notice to come and 
say whether they would lik,f to join. That is understandable and I also 
understand that there is no compulsion in that. It is left to them to 1 

accept the job or not but I want to make the point clear '80 far ae the-
~ l side is concerned. 1t may be that ~ ~ ' r ~ ~ l  may be called 
ID order to Qsk them whether they would lOID thecrvll lillde of the Govern-
ment but I cannot understam" why ,it should not be don.e in, the .ordinary 
way as recruitment;; are mad-e. Why should it be doile unaer this Act. 
if it is voluntarv anli there il$ no eompulsion. At present in the civil 
side of the Milftary Defenl!e Department, people are being recruited ~ 
the ordinary way. Either the ~  apply or theY" are Il$ked t() 
apply and qualifications are laid down for them to be taken in service. 
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Why is it that for that specially a provision is going to· be made under 
thjs Act. This is a point which ought to be made clear. Otherwise I do 
not find the necessity for one part of the Bill. 

Iil. M1Ihamm ad If&1UD.&D (Patna and Chota NagpuJ: cum Orilia&-; 
Muhammadan): I do not want to discuss this Bill at length, but I woulli 
point out, as was pointed out by Sir Muhammad Yamin Khan, ~ we 
do not approve of the inclusion of British subjects in the colonies and 80 
on as we find in the definition of "European British subject" here m 
clause 2. As my friend has pointed out, the treatment meted out to 
Indians in those colonies need not be described. It has been described 
in this House several times. If they are uot prepared to give the same 
treatment as they give t.4> the subjects of the Briti&n lsles, then we have 
also no business to give them the status of the British subjects in this 
country. On this particular ground, I am opposed to this clause, 
and I hope that some effurt will be made to eliminate it. 

Regarding the constitution of the National Service Advisory Com-
mittee, I again find that three members have to be nominated by· the 
British Government out of the European British subjects. Again the 
same definition applies, which includes Australians, South Africans anti. 
Cimadians, whoever they may be. 

Then, Sir, the third point which I want to make out, or just ask fur 
my own satisfaction, is the same as my friend, Mr. Lalchand Navalrai, 
has asked the House and probably t.he Honourable Member will explain 
in reRly, as to what he actually means by the civil side of service uncler 
the Crown. We quit.e understand regarding military service, but wbat;· 
if! really meant by civil work has to be explained to us before we can gift 
an opinion. These are the remarks I want to make on this Bill, and we 
shall be glad to hear from the Government what they' have to say. , 

Mr. II. S. Play (Berar: Non-Muhammadan): Sir, as I go through 
the Statement of Objects and Reasons of this Bill, I find it to be worded 
in suc.h a l ~ ~ language that it becomes ~ l  to make out what they 
have In theIr mlDd. It has been told to us ill this short Statement that. 
the Bill is ~  to bring European British subjects in this countr:y:. 
as far as possible, into line with their fellows in other parts of tine 
Empire in respect of service in His Majesty's Forces during the present' 
war. Now, what the position of European British subjects in other 
parts of the Empire is to b«;l, there is no information giveu to us anywhere 
elsf.'. So we are not in a position to qpmpare whether they are being. 
exactly br.ought into line with their fellows, the word 
. fellows ' is used in the Statement of ~  and Reasons, in .other parts 
of. the British Empire, in respect of this matter. We are .not. told any-

• thmg about that. l ~ I think that this way of 'sf.Ating in the 
Statement of Objects and Reasons is rather intended more to keep us 
ignorant of what they are going to enact, than 'to tmHgbten the Members 
on the objects of the Bill. That is one objection which I want to raise 
against this Bill. The ot.her thing is this: I am one of those who do not 
want to have a.ny ~ r r  legislation for anybody in this counv, ~ 
as far 8S possible. I feel that it must be avoided as far 8S possible. 
Now this is a Bill which is intended to apply only to European Brit ... , 
subjects -in ]india and that is -{()l' the sake of employing them in tile' 
national service during the :period of war. 1 do not know why speci,.J' 
legislation for that should be made? Why the Government should feeljl: 
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[Mr. M. S. Aney.] 
necessary to place them on a separate footing in this matter? . If ~  
Government think that there is a need for ('alling upon the subJec1;s m 
British • India for any kind of servicu, which they deem to b: nahonal 
service, during the period of war, they should try to make 8 .11:mform r l~ 
for aU. Where i8 the need for singling out the European BrItIsh ~  
for this service? This indicates a mental attitude which we strongly 
resent. It lIIeans that for the present at least they think that ~ '  
should cover European British subjects in this respect and ~l  ~  
become worse thev do not see the lleed of including ~r IndIan subJect!!! 
in regard to this i'natter. I have got a lurking suspicion that . 

lIlr. J. D. Boyle: Is it lurking ~  

lIr. :M. S. Aney: You are right. It ii; not Ii lurking suspicion but it 
is patent. l tqiuk you object to the word 'lurking'. My point if; that Ii 
Bill like this indicates that Government think that for the present they 
need not look u,p to any other class of Indian ~ ~  but onl.Y. to ~  
European British subjects for admission to serVICe, CIVtl or MIlitary QJ' 
Nava'!, duriniS the petiod of war. Why this kind of discrimination is being 
made? 

Kr. J. D. Boyle: Are ;you supporting the war? 

lIIr . •. S. hey: I know my Honourable friend will take objection 
to that part of my speech. What is my general attitude at present is 
not the question under discussion. When I come to that, you will know 
whether I am supporting it or ~  :t. What I want to know is 

. whether Government are justified in singling YOII out for thi;; serviee. 1 
strongly object to that spirit of discrimination which is there in the BilL 
And, I believe, my friend has no reply to that. 

I have already stated that so far as th!} question ~f bringing them into 
line or putting them on the same footing as the fellows in other parts of 
the EmpirE' in respect of service in His Majesty's Forces is concerned, it 
is a matter not known to us. In this Bill the intention seems to be to 
place them in a particular position. These two points strike me to be 
very important and go into the root of this Bill. The third point which 
my Honourable friend, Sir Muhammad Yamin Khan, has rightly brought 
out is, assuming that European British subjects are to be treated in Q 

particular way, I consider this is a Bill giving a certain amount of privi-
leges and is certainly not a liability to the British subjects in India 
during the period of waf. 

Sir :Muhammad Yamin Khan: It is right.. 

1Ir .•. S. Aney: That bE-ing the case we want to know, we really 
want to enter our emphatic protest against the fact that in the definition 
of European British subjects, ptrsons residing in Dominions and in Colo-
nies should also be included. Government of India are surely perfectly 
aware of the fact that, for reasons more than one, there is an attitude. 
and for very good reasons, aIDong the Indians, of resentment and indig-
llf:ltion against European British subjects residing in the DominiDDB and 
Colonies. I need not go into the reasons why there is an attitude like 
that. The question has been very recently debated on the door of the 
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'House and everybody knows the reasons why r~ is this. kind of feeling. 
"I.'he Dominions and the Colonies have been treatmg IndIans r~ than 
pariahs. rfhat being the position, when the ,: ~  of. ~  say 
that in the matter of treatment meted out to IndIans m DOmImons and 
Colonies, t.hey are in full sympathy with the people of ~ , I think. it js 
at times like this that the real nature of that sympathy IS really. decIded, 
whether they rp.ally feel auy sympathy. for that. They at leas,t should 
be' unwiliina to extend to them any privileges which are denied ~ r 
Indians in this country. If you think it impossible to. ~ ~ l  an! thmg 
from subjects of His Majesty of European descent hvmg m India,. you 
must' not extend those privileges to, those persons and place them m a 
be-tter position thall the Indians who are living. in ~  ~ ~ r  .and ~  
are the natives and residents of this. c,)untry. ThIS prmCIple IS tamtly 
accepted ill this Bill, as the definition given in the Statement of. Ohjects 
and Reasons specifically mentions, It is a point to which we take r ~ 
-objection, As regards the distinction between armed forces and CIvil 
:Stlrvicl:!, it may be that even when the War is going on there may he 
:ilJlPortant civIl ~r  which pas to be rendered for ~  f lf l ~ , of t.he 
:pl'osecution of the ,war and I quite under .. tand ~  kmd ?f prOVIsion ,has 
to be ~  but, apart from that, the three ~  ~  I hav,e ~  
1>rou",ht to the notice of this House are to mv mInd pomts of prll1!:lple 
and I hope that during the discussion and ~ , r ~  of this Bill, 
Government will give due attentiolil. to the ObjectIOns raIsed by me, 

'Sir Syed Raza Ali (Cities of the United Provinces: Muhammadan 
l2 N lJrban): Sir, one would outwardly agree with the objection 

• OOli. that· has been raised by my Honourable friend, Mr. Aney, to 
;the effect that in the Statement of Objects and Reasons very little light 
has been thrown on the position of Europeans in Dominions and in Colo-
uies and also with regard to their status in the matter of the present war. 
But I do not think that this objection is really tenable, We kfll)w what 
attitude the Europeans in various Dominions and Colonies have taken 
up. In fact. I hold no brief for· my Honourable friend, Mr. 'Villiams, 
but so far as I know. the posit1On is this, Ireland is neutral and South 
Africa is making preparation for defendlng herself on condition that Ul)· 

'less the Parliament and the ~r l '  of that countrv so decide South 
.A¥ican troops are not to be sent to any country out;;ide South' Africa. 
' ~  is the position with regard to thp.s€' two iU'Portant units of the 
Drlbsh Commonwealth. Now, so far a8 the other Dominions Rnd Colo-
nies Sl'e concerned, the European British subjects there' hdve, who1e-

'~ l  declared for participatiori in_the war and they have madp. 
England!s cause their own. I believe that is the position, So, barring 
the two countries, namely, Ireland and South Africa. (Sauth Africa's 
case is, of course. rather qualified), all the other Empire countries are in 
the war, and they are supporting England b,v all the IT.eans in their 
power. I do not think there is much ambiguity left, 

I then come to the second point. namely. whether tlie Government 
are we'll advised ill confining this Bill to European British subjects in 
Ind18. Now, Sir, I wholeheartedly agree with. my friend that if Ind'ia-
1 mean, the non-official India, the real India-had a definite policy of her 
own in the matter of war, and if India had declared herself unequivocally. 
defimtely and clearly in favour of helping England by all the means in 
non-official India's power, it- would certainly be a grievance if' a Bnl of 
this nature was brought forward in this House which confined itself to 
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[Sir Syed Raza Ali.] 
European British subjects. I would certainly agree with him that if he 
was prepared to shoulder the burden, it would be.o the duty of the Gov-
ernment not to exclude Indians from the oneration of this Bill. I do not 
know what the Government's PQlicy with iegard to India as a whole and 
the question of India's future' is, but one thing I can certainly say, 
namely, that having regard to the declaration that had been made at least. 
by one very important political organisation, it is not open to my Honour-
able friend, Mr. Aney, and his friends to have it both ways. Iou can-
not possibly declare on the one hand that because of certain things India 
is not prepared to help England in the conduct of the war, and, on the 
other hand, make it a. grievance that in the furtherance of war and the 
measures ~  are taken to help' England with men, money and ~ 

sources, the help of non-official India is not sought for. It seems to me 
that that would be a very illogical position to take up. As a matter of 
fact, it would be open to the official spokesman to make a sporting otter 
to my friend, Mr. Aney. So far as my Party is concerned, its attitude is 
more or less definite. Speaking for myself, I can say this much that we 
would very much like to help England if we could, but if there are certain 
difficulties, irrespective of the fact' whether those difficulties are raised by 
the Government of India or by any section 'Of non-official opinion, which 
de. not enable important sections of the people to throw their full weight 
to help England to win the war, the le"ast that we can do is to let those 
sections help England that are' prepared to help her wholeheartedly. We 
should put no obstacles in their way. That is the position of India. 

Sir, the remarks that I have made are the results of a very sad 
reflection of the entire position. The entire position is extremely un. 
satisfactory and the result is that we do not know where we stand and 
what we are doiIlg. I aID speaking as an elected Member of this House. 
n may be that we have justification for the attitude which we have 
taken up. I, for one, do not see any justification for the attitude that the 
biggest political organisation in India; has taken up with reference to the. 
question of war. 

As regards the third point, I think it deserves attention by Govern.;.' 
ment. I can quite see that as this Bill applies to service rendered OD 
the civil side as a whole., it may be that a man from 8 Dominion or .. 
Colony that has made discriminatory laws against Indians might be' 
o['cupying  a post which would enable him to render service of a civil 
nature in India and, as such, he might be in a position of authority over 
Tnnians in this country which, I am sure, would give offenoe to the peoplB 
of this country. That point is very clear. I do not think there are very 
many chances of South Africans or Burmans or Ceylonese coming over 
to India under the· operation of the Bill and holding posts of authority 
over Indians in this country. . . . " 

:Mr .... B. James: Ceylon is excluded. 

Sir 8yed Raz& AU: I am thankful to my friend for this information. 
Take the other two countries. Surely if the r ~  British subjects, 
from South Africa or even from Burma oome over and areplaoed in a. 
position of authority over Indians in India., that would certainly be-re". 
senl;ed. As I have ~~ , the chances of such a thing happening are not· 
Vl.ry many, ,but still the possibility is not excluded. That is quite true-
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and I would certainly invite the attentioll'of. (Jo-;ernment,Benclies to 
this important matter. I think steps should :be taken-I do not think it 
would, be difficult to take such steps-to prevent such European Brita 
subjects coming over to India and being given authority over Indians in 
this country in connection with the discharge of civil duties. 

pa.ndii Krishna. Kant Kalaviya (Benares and Gorakhpur Divisions: 
Non-Muhammadan Rural): Sir, I rise to oppose this l~  I, with your 
permission, Sir, would like.to say that my speech which I delivered when 
the House was discussing,"the Resolution of my nonourable friend, Sir 
Syed Raza Ali, stands vindicated if any vindication of that was necp,$-
sary. This Bill, on the face of it, has discrimination 8'D.d distrust ~f 
Indians writ large on it. I then said that the Government of India wltnt 
our money, want our goodwin and nothing more. They do not trusl us, 
they do not want to train us, they do not want to give us any military 
training and they do not want to see that we ale trained to defend our 
couhtry if any contingency arises which needs that we should defend our 
country. This Bill proves to the hilt that the authorities do not trust 
Indians. Before the war began our European friends residing in India 
began to train their youths. The youths who were given training were 
promised that they would not be sent out of this country and that they 
would be kept in India. 

JIr .... E. Jamel: Who promised that? 

Pa.ndit Krialma Kant Jlllaviya: My Honourable friend ought tb 
know that. I am not expected to give him all the information that he 
needs. He knows that. I am making that statement and let him deny 
that it is not true. 

Kr. I. D. Boyle: Certainly it is not true. 

Pandit Krishna Kant Malaviya: If necessary, I wnI prove it. Th"'e 
youths were given to understand that they will not be allowed to go out 
of this country. 

JIr. J. D. Boyle: No . 

. ~  r~  Kant .alaviya:. And that they will be kept here to 
mamtam mternal order and to see that there is no disorder in this country. 

Lieut.-Qolonel Sir Benry Gidney: No. 

Pandit Krishna Kant lIIalaviya: They are. not Anglo-Indian youths. 
Let my Honourable friend understand that botb of us are se.iling in the 
same b<;>at. 

The European youths in Bombay and Calrutta were t0ld that they 
would be. trained and kept in India. Do ~  dElDY, that? 

Ilr. I. D. BoyJe: Yes, I do deny. 
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Paudit Jtrislma Kant KaJavt1&: Well, go on denying it. It is a fact 
that the youths in Caloutta and Bombay who ,,: ~  drawn from, ~ , 
houses were given to understa.ndthat after tralllUlg they would not be 
sent out' of this country but that they would be kept bere. 

Lieut.-Colonel Sir Henry Gidney: 
:I<"orce. ' 

'fhat only applies to Auxiliary 
", 

Pandit Krishna ltant. Jlal&viy&: I am talking of men ,who are in 
service in business houses who are not in the Auxiliary Force. I know" 
this to be a fact. 

Well, Bir, they trusted these young men .of theirs. They were given 
training, they prepared them for the ~  of this country, which 
belongs to us and w.hich will be ours and which we should be trained tQ 
defend. This Bill provides for training of British and dominion youths in 
India. They will be given the neceEosary training and if occasi.on arises 
thev will, be asked to defend this country. I want to know whether thiR 
eou"ntry belongs to us or ~l  to them? Are they going to c;lefend' thi!'; 
country or is it our privilege and dp.ty ,to ~ f  this country?, If there is 
any occasion, if there is any necessity to defend this country, I think, 
Sir, the whole House on this side will agree with me that we should bf\ 
given training so that ,',re might defend this country. The Government 
of IJUlia arp. making provisions and providing facilities for the r ~,  of 
those who do not belong to this country, who are foreign-ets but tlie 'GOv-
ernIT,ent of India are determined not to train our youths or provide mili-
tary training for them. I, ~r f r , ~  ,that so long as they ~ ,uot 
trust, us, so long as it is not thought proper by this Government, to train 
Indian youths for the defence of this r ~ we shall be no party to this 
mn, We will oppose it and we are opposing it . 

• aulana Zafar Ali lOlan (EaitCentral Punjab: Muhanllne.da.n); , [ 
strongly uppose this Bill. Only a few dajs ago when my Honourable 
friend, Syed Ghulan:t Bhlk Nairang, placed a Resolution before this House 
that ~  disabilities of Indians abro9.d should be removed by taking 
effectIve steps, I thought the Member in ch!lrge of this Bill must have 

r ~ the strong sense of indignation in this House ~  the 
Dominions and the Colonies of the British Commonwealth of Nations 
whatever that term may mean, at the treatment that was being meted 
.out t.o our compatriots abroad. I thought that after that it would require' 
some courage to present a Bill of this nature in the House. We have 
declared openly that as long as the Colonies and the Dominions ~ like 
:Kenya, South Africa, Canada, Australia, New Zealand, and, latterly, 
Burma and Ceylon also do not learn to respect Ul?, so lona we will have 
no part or lot in allowing them to come over to our countr; and be 'given 
opportunities for lording over us. 

So far as the war is concerned, I am one of those who do not' want 
bargainipg and haggling with the Britishers at the present ~ , 
After the war is over, then a large section of the Muslims of India will 
bl:: in the same position in which the Congress is now, that ill to say our 
dew!).nd for thf> independence of India would be as strong as it is n.ow, on 
the part of the Congress, and that we will go to any length to see that 
ollr demand is conceded, but that fight will come only ~ r, tbe war is 
over. That is the only difference between the' attitude "ot, Musliins!l.nd 



'1'BB NATIONAL SERvicE (EUROPEAN BRITISH SUBJECTS) BILL 0026 

the attitude of the Congress. But whatever the· 'attitude of the .Congress 
may be and ~ think my Honourable friend, Mr. Aney, has given an inkling 
into its ment!llity, the Cc;mgrestl hail not been deprived thereby of the 
right of claiming that the Eurupean British subjects from the Dominiom 
or from the Colonies have no right to. come to our country and be given 
facilities aud. afforded amenities ill this country especially .with regard to 
that portion of the Bill which contemplates providing European British 
!;ubjects of the Colonies. living in India, domiciled in India or staying for 
some time in India, with positions in the Civil se):"vice. \-Ve are strongly 
f.gainst that, and against their being given every opportunity of serving 
the British Government in the armed forces. Let them go to their own 
country, and let them be recruited fl'Om there. We will not allow, so far 
as we have got any voice in the affairs of our country, the ~  of 
such facilities to them. Just imagine, Sir, we go to their c;ountry r.nd 
they treat us 8;S worse than animals. I am not referring to England. 
The EuropeuJ;1 British subjects whf) !3re born in England and wbo have 
come to India, may be given every £qcility. They may be recruited and 
given positions in the Civil Service. I nave got llothing to say' against 
them. My objection is to European British subjects born in the. Domi-
Hions and Colonies coming to our country and being provided with jobs 
in the Oivil service and also given opportunities of being recruited as 
soldiers here. India is not going to provide these facilities for them so 
far as Wb have got any voice in the matter. The Congress members may 
not be here nnd they r1.1l1y ~  their quarrel with the British Govern· 
IT.ant on account of the war being declared without consulting them. 
But that doe!:! not deprive them of the right to protest against the policy 
of Govemmentin providing fRcilities f ~ European r~  born 
in the Colonies. They have ~  right and no one can contest that claim. 

. Sir, ~  ~ '  .very. bitteJ;.l?tr,!ggle. which has been going on for a, long 
tlme: SIr " ~ Sh.ankar B9.Jpal the other day aasured us that f~r the 
wtlr IS 'Over IndIa will come to her own and then no one outside India. will 
,be able to treat the nationals of India as animals as they are doing. now. 
~  only k.now.s ~  the result of the ~r is going to be. Let us hope 
England wms It WIth the help of her allies. J\ut, as men in autbority 
have. l ~  from time to time, nobody knows what the result of the 
war IS gomg to be and how long it will continue. So fal- as we are (lon-
~ r  we should make all efforts to bring it to a successful end. But, 
III the meantime, it must be remembered tbat we have got some salf-
respect, and when we co-operate whole-heartedly with the British' Govem-
~  in winning this wa; they ~  have some respect f(~r our feelings. 
fhey must 'not ram a Bill of th18 nature down Qur unwllhng throats.. I 
hope the:; will think twice before pressing it. I think the whole of the 

l ~ ~~  Party and other ~ r ~ ~lr  against it. 1£ it is pressed 
to a dlVlSlO11, I hope these PartIes wIll all vote on one side and the 
Official Benches on the other. 

Pandit Lakshmi Eanta'Jlaltra (Presideney Division: 'Non-Muhamma_ 
dan Rural): Sir,' I had not the lEast desire to intervene In this debate 
but for the turn it has taken by reason' of the interruptions of lDy friends 
on my left. Sir, when one consiaers the manner in whieh Government 

"have been treating the people of this land even in these days, one finds it 
difficult to speak either with moderation or with restraint. This Bill is 
dpsigned purely to ·teg-aIise exploitation not by Britishers slone, but by 
their kith and kin living in the Colonies and the Dominions where 
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'Indians are treated as pariahs "aI\d untouchables. The question of the 
treatment of Indians Overseas has' been a hoary old question, and ever 
J;;nce we came to this House we have been moving motions year after 
year censuring ,Government for their policy of utter indifference to r.he 
grievllnces of Indians in'this respect. On a previous occasion, about 'iiWO 
years ago, when a similar measure came up before the House regarding 
the treatment of Indians Overseas we clearly poinetd out that the best 
,,'ay to vindicate India's national bonour :md to' get for Indians proper 
treatment outside India was to take retaliatory measures against countri.es 
which treated Indians shabbily. We suggested that commercial inter-
course with them should be completely dosed down. The reply from the 
' 'l'~ r'  Bellches had been that that would be a foolish policy and that 
instead of talking of reprisal or retaliation the best course would be toO 
pursue a policy of sweet reasonableness with them. Today this' very 
Government have brought forward a Bill by which they want the people 
of. those countries who have no respect for us and who reluse to treat 
Ut'; as ordinary human beings to he provided with jobs in my c9untry 
where unemployment is stalking and where our own people do not get 
any training" either military or otherwise, for the defence of their own 
motherland. And we are asked to countenance this measure. Sir, I 
appeal to every elected Indian who has -got a grain of national self-
respect about him to stand up against this dishonest measure and r ~  
it out. Sir, I oppose this Bill. 

Kr. Kubammad ~ Ali (Lucknow and Fyzabad Divisions: 
Muhammadan Rural): Sir, the £lallie thing to wmch serious and very 
great objection has heen taken by us on s(\veral occasions is repeated het:e 
today. Important measures affecting, not only European British subjects 
ill this country, but also the honour of .. the Indian nation are always 
brought at the fag-end of the Session when Members are about to return 
to their homes. It is quite possible that we may finish our labours in 
four or five days by talking and opposing Government motions but it is 
'l:ery surprising that allCn Bills are brought at the fag-end of the Sessio::l. 
This may be tn innocent looking Bill but I will give somE,l facts which 
make it open to very serious objectio1ls. This is called the National 
Service Bill. What does "national service" mean? It is before the 
Indian Legislature and not before the British Parliament, and, 80, i take 
strong objection to the word "national". It may be 'national service' in 
England but not in lnaia unless the whole of the Inaian people support 
it or come under it.tif course, India has also been d-eclared II. belligerent 
country but the Indian nation as II. whole has not declared war. 

An Honourable Kember: What is the Indian nation? 
Mr. J[uhammad .AaIIar.Ali: You yourself belong to the Iudiao., nation 

Bad so do 1. So if it is called, "Indian national service Bill"I'should 
,also be included in it so that if my children or my friend's children want, 
toO, -go and fight thew&' they may be enlisted. It is a very Cr ~ ~  
Hi1J.. It is not for national service and, in any case, it is agl10insttlie 
sense of patriotisnl of Wdians in ~ This Bill could very easily have 
' ~  brought forward ;Ut the "British ParrtaDlent, and then all my European 

. wends who wanted to go, could. very easily elllist there or from here; thqy 
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Ciln leave India. But now the result will be that·i1;·itlthelndian px-
chequer that will have to bear the cost of the whole of this employment 
whether it be of European Britiah subj.ects who are 'here in India or in 
the British dominions. My friends, Mr. Aney and Sir Raza Ali. both 
have said that if the Dominions people come here and want to(} be enliRt· 
ed they will be not only in the army but will be taken in the (,livil service 

. also. We take serious objection to all that. If the Bill is amended 
,according to our wishes, then it may be that we may give supporl to it; 
bUl under its present conditIOns, it is really very difficult for us to support 
this Bill wholeheartedly as you want. My own opinion is that people 
outside India, people in the European countries, will look at this Bill alld 
laugh; Hitler is bound to know what is passed by this Legislature-his 
<>wn people will report to him about this . . . . . . 

Mr .... E. James: May I suggest to my HonQurable friend that in 
view of the fact that Hitler is bound to know what is happening in this 
House today, he ought to be more careful what he says? 

Mr. Muhammad Azhar Ali: It is not I who will inform Hitler: it is you 
)'our8eH who will mforo1 Hitler alld it is the Europeans who will know 
ulld inform him. I have nothing to do with Hitler-I have nothing in 
oommon with him . . . . . . . 

Iir. President (ThA Honourable Sir Abdur Rahim): The Honourable 
Member should address the Chair. 

Mr .... E. James: I am quite sure the House is greatly relieved hy 
the statement of my Honourable friend that he has nothing whatever in 
eommon with Hitler. 

JIr. Kuammad A.zhar.Ali: Certainly Dot. I do not know who 
Ritler is. Rather I may say that I was. robbed by the Gerh.an ,nation 
when I foolishly purchased their' marks.' I have; therefore, somethiug 
.against· the German 'natlon ... ' .. 

Pandit Kriahna Kant Kalaviya: May I ask the Honourable Member 
whether there is any difference between that"Hitler and theee Hitlers 
here? 

][r. ][ubammad Azhar.Ali: That is a Question for you to reply, not 
for me. As I WhS saying, ~ r  will think otherwise than what is 
Ineant and this Billcvill go against British interests. This Bill shows that 
Jndians Rre not prepared to support the war and, therefore, the British 
Government in India have been forced to bring in a Bill of this nature; 
no such Bill was introduced before. It is to your disadvantage that you 
should introduce a Bill of this Dature here. Would other people not. 
think that the British Government is introducing in this Legislature a Bill 
for its own nationals. i.e., the European British subjects as if they are 
l1€lt prepared themselves? They will think that like others thev too art! 
lIot prepared and, therefore, this compulsory Bill has been broU'ght here. 
I aippeal to you' to consider this point: the Bill shows that Indian 
British subjects are not prepared and so no Bill of that nature has bef'n 
r ~  forward for them here. Enough has been said about the colonies 

nnd colonial people and I need not stress that point. With these remarks 
I oppose the Bill. 
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lb ••• GbiasucldiD (Punjab: Landholdertl): Mr. President, I am taking 
part in this debate, not with any intention of either' hampering this Bill 
or hindering the succeRsful prosecution of the war or anything of that· 
sort. But there are eertain inconsistencies in tIllS Bill which a person. 
looking through it even very cursorily can find, on the surface of it, and 
I would like those inconsistencies to be explained by the Government 
spokesman when he replies to the debate. In the Statement of Objects. 
and Reasons it says: 

"This Bill is designed to bring European British Bubjects in this country &8 far .3. 
possible into line with their fellows in other parts of the Empire in respect of servIce 
in His Majesty's Forces during the present war." 

This is exactly the thing which this Bill is not intended for, because in 
other Dominions and in Great Britain there is conscription . . . . 

Mr. r. :I. lames: In Great Britain, not in the Dominions. 

1Ir. M. Ghiasuddin: In Great Britain at any rate persons between 
certain ages are liable for military service compulsorily. as in other 
European countries. But this Bill says in clause 7 that after the com-
mittee has gone throueh the claims of people and everything, then it 
will be of his own sweet will whether he joins the military forces or not. 
This to my mind is a great incoll!,istency. If this Bill was designed for 

~~r  for ,helpillg the war, ~  requh'ing peopl.e who are fit to fight· 
to Jom the ser"-lces, then surely It would have receIved our co-operat.ion_ 
But what does this Bill do? . 

1Ir. 1'. :I. lames: May I intermpt my Honourable friend for a 
minute? I think he was not here in the early stages of the debate. We 
explained that as far as our community was concerned, we were anxioUf:l 
to have compulsory military service applied in this country as in the 
United Kingdom: it was merely because t.here are very difficult leg'll 
obstacles to that being done that we had as an alternative to accept the 
statutory recognition being given to these National Service Advisory 
Committees, but on a purely voluntary basis. 

Sir Kuhammad Yamin 1Dum.: May I ask my friend, Mr. J'II.mes, one 
question? He has not explained one thing, whether his community iii 
willing to join as soldiers and form their own regiment or they are only 
willing to join as officers. If you want to join as soldiers, we have got 
no objection to that. 

1Ir. K. Gbiasuddin: My friend, Mr. James, has said that sbtutory 
recognition could not be given, although it was tho intention of his com-
munity that it should be so. In this House we are concerned with the 
Bill that has been brought b6forE' ~  are not concerned with what 
the intentions of his community are: and I do not think this Bill in any 
way furthers the interests of His Mnjepty's Armed Forces or stmngthens 
them. This Bill seeks to do only one thing !lnd that is that when a per-
son has joined the forces and has been approved by the committeE' and 
goes to serve, when ce comes back his interests should be protected. and 
his employer should be made to re-employ him. That is a laudable object, 
I admit, but that is !On that this Bill is aiming at. It aims at ncfthing 
more .....• 
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lb. 1'. E. Jamel: I cannot help it if my Honourable. friend has not read 
the Bill till. he came this morning to this House and has not understood 
ali its provisioDs; and I would ask him to do so before he makes allY fur-
ther remarks . - - . . 

, lb. 11, S. bey: Sir, I object to my Honourable friend getting up ~  
making a seeGIld .speech. He has no right to ~ that. 

Mr. II. Gb.iuud4in: I am quite willing to givc way to my Honourable 
friiend. 

As I was saying, it is a laudable (}bject but this is the limited ?bject 
for which this Bill has been introduced. Now comes the question of 
Dominions. Many Honourable Members have spoken abouj; it and they 
s?e quite right. This is a genuine grievance of this country and it is a 
g4muine grievance of this House that in the Dominions where my com-
patriots are treated very shabbily, where they are not even allowed to walk 
.on certain roads,-people from those Dominions should come here' and 
·should be given the facilities for training in the armed forces of the Crpwn 
3'lI.d should be ,made officers and they should have the wo!'d of command 
over soldiers of my country. I think no self-respecting Indian can ever 
.sgree to this proposition, and I would request the Government, even if they 
wish to push this Bill through, to remove the offending words, namely, the 
'subjects of the Dominions and Colonies, because these words will not, be 
-acceptable to persons belonging to any school of political thought in thilt 
country, 

Now, Sir, my friend Mr. Buss, while interrupt.ing my friend, Mr. Aney, 
ssked whether we were prepared to help the prosecution of the war, I 
o&n say that, at least 80 far as three provinces of India are concerned, 
namely, the Punjab, Bengal and Sind, the elected Members have given 
their consent to help in the prosecution of the, war. So we can safely 
assume that these three provinces agree to give their whole-hearted co-
operation for the prosecution of the war. Well, this Bill will be applied to 
~ , Sindhis and Bengalis. Now, if the Government wish to be 

logical, this measure should not be applied only to British European IlUb-
jects, but it should be applied to all people coming from those provinces 
whose Legislat.ures have given their free consent to the prosecution of 
the war. If that is not done, the Government then it means are introduc-
ing discrimination, which again is objectionable. 

An Honourable lIember: All provinces have not agreed to help the 
prosecution of the war. 

• ,Mr .• , Ghil8uddin: Well, you can say of the Congress-governed pro-
VInces that they are not in favour of the prosecution of the war as stated 
by their ~ l r  but three provinces I have mentioned, namely, 
Punjab, Sind and Bengal have passed Resolutions offenn"" co-operation for 
the prosecution of the war, and therefore I would ask the Gcvel'llment to 
m,ake, thi.s Bill applicable to people coming from those pro\'inces, other-
WIse It WIll mean you are introducing discrimination. and as such, it should 
be opposed. 

~ '  ~ ' l Bbik ~ r~ (.Eaet Punjab: Muhamrnadan): Sir, I did 
not Intend to Intervene In thiS debate, nor am I going to say much, but ;r 

D 



2030 LEGISLATIVE ASSEMBLY [1ST APRIL 194U' 

[Syed Ghulam Bhik Nairang.) 
find-it necessary to S8.y just a few words to clarify the position of my party-
and its attitude towards this Bill. Those Members of ~  Party who. ~~ ' 
spoken on this Bill have made it quite clear that there IS ~ ~l ' 
under the Bill as it stands of admission to the army or the l l r~l , 
during the course of the war, of European British subjects born, ~r~
lised or domiciled in any Dominion as defined ~ the Statute of ~ ~ 
ter, or in any Colony, except Ceylon, and we liave the, ~ r ~  l ~~  
to any such status being conferred 'on a Eur.opean Bntish subJect ~ 
from the Dominions or the Colonies. If that objection be removed by' .. 
suitable amendment of the Bill,-for instance by removal from sub-clallB& 
(b) of clause 2 of the words "or in any,dolninion as defined in the ~ _ 
of Westminster 1931 or in any Colony except Ceylon"; and also by milking 
the necessary' consequential amendments here and there, my Party will, 
have no objection to 'give its entire support to this measure, otherwise in, 
its present undiluted unamended form, we shall be unable .to support·the: 
Bill and will feel constrained to vote against it. 

Mr. A. deO. Williams: Sir, I propose to deal first with the few poiDAs' 
of detail raised by my friend, Mr. James. The first point related· to sub--
clause (7) of clause 5. He asks what is the ~ of the expression. 
'medical officer of the aTmed forces'. Well, I have not had the opportlm-
ity to get any information on this _point, but I cannot conceive it means-
anything other than what it says, that is to say, a military medical officer 
of the classes mentioned by him or possibly a naval medical officer or an' 
air force medical officer. 

His second point was whether the A.dvisory Committees would have-
power to call On employers to give evidence. The answer to that ia, 
quite certainly in the affirmative. 

As regards his third point,-the question of travelling allowances awl 
examination .  .  .  .  . 

Mr. M. S, Aney: Will the Honourable Member kindly spealr up? We: 
cannot hear properly. 

Mr. A. deO. Wll1iam8: Travelling allowance and the expenses attaching-
to medical examination, as Mr. James pointed out, are matters of detail 
which will fall to be dealt with under the rules. All I can say is that 
these Committees are Committees set up by lfl ~ , and there is no-
intention that anyone, any private individuar;' should ~ inCur expense in. 
the working of these Committees. 

Then, Sir, my friend, Sir Henry Gidney, made a point which, I think, 
has been met, by the Buggestion made by Mr. Boyle, and I can only '88V' 
that the Government will do all they call to see that the prQposed sr--
rangement works well so far as the employees are concerned. 

Certain criticisms have been made of this Bill on the ground that it 
goes too far, while e&1;ain others have been made on the ground that it 
does not go far enough. It is true that it does not apply compulsion. The--
reason is, I may explain very briefly, that to provide compulsion .on the· 
same lines as the ynited Kingdom Statute would involve a discrepancy 
with the Army Act and is, therefore, outside the competence of the Indian 
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Legislature. To effect compulsion would require &Jl Act of Parliament, a.nd 
we think it "is better to move quickly though we may not be able to move 
so far. " 

, I now come to th,e speeches of those Honourable Members who com-
plained that the Statement of Objects and Reasons is not sufficiently' ex-
planatory. I do not know how many of those Honourable Members were 
present in ~  when I made my opening apeech. A good number of 
~  were not present. If the Statement of Objects a.nd Reasons is some-

what shon. I'did my best to l~  it. Honourable Members can-
not complain if they were not present in the House. I do not propose. 
and I am sure, Sir, you will not permit me to make the same speech 
~  " 

But the most serious criticism of this Bill, it is perfectly apparent to 
the House, centres round: the definition of "European British subject" in 
clause 2, in so far as it includes a reference to the Dominions. Now. Sir. 
from the practical point of view it matters very little whether that part of 
the definition remains or not. Large numbers of persons are not involved. 
Honourable Members may "ask why in that case it is inc}llded in the Bill. 
It is as a gesture of good fellowship and goodwill at a time of great stress. 
(Interruption.) One may gather from the speeches of certain Honourable 
Members that they want a gesture of ill fellowship and m will. 

Panttit Lakshmi lta.nta Kaitra.: But" you want to give these people all 
these jobs in the country . 

.-,' . 

M:r. A. deC. Williams: If they like to feel like that, I cannot con-
gratulate them. But what I do say is this, that it is not a practical issue 
at all. I appreciate thoroughly the feeling of Honourabl'3 Members oppo-
site on the general question, but why fix upon this unfortunate measure 
which does not involve any practical issue at all in relation to that 
grievance? 

SYed Ghulam Bhik Nairang: Cut out this superfluity then. 

Pandit Lakshmi lta.nta. Kaitra.: Having extended yow charity so far 
to us by giving us most of the loaves and fishes, why ~  't you go a ste,p 
further and give them to our kith and kin in the Dominions and Colonies-
is that your argument? 

M:r. A. deC. WilUams: Honourable Members, it seems to me, have 
many opportunities to voice their really sincere feelings on this matter, 
but I think that a measure of this character which really produces so little 

.practical results in that respect might be left alone by tlmm. 
Sir Kuhammad Yamin Khan: It may not be of practical importance. 

but it is one of great principle. 

M:r' A. deC. Williams: I do not think I have anything more to say. 

M:r. President (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill to make certain provisions relating to service IIY European British 

subjects in the armed forces of, or in a civil capacity under, the Crown be taken into 
consideration. " 

D2. 
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The Assembly divided: 
AYE8-4l. 

Abaul Hamid, Khan Bahadur Sir. 
Alidul Hamid, Khan Sahib Shaikh. 
Ahmad Nawaz Khan, Major Nawab 

Sir. 
Bajpai, Sir Girj. Shankar. 
Bewoor, Sir Gumnath. 
Boyle, Mr. J. D. 
BUBB, Mr. L. C. 
Campbell, Mr. D. C. 
Clow, The Honourable Sir Andrew. 
Daga, Seth Sanderlal. 
Dalal, Dr. R. D. 
Dalpat .Ijlingh, Sardar Bahadnr 

Captam. 
DeSouza. Dr. F. X. 
Dumasia, Mr. N. M. 
Gidney, Lieut,.Calonel Sir Henry. 
GwiIt, Mr. E. L. ·C. 
Imam. Mr. Saiyid Haider. 
IlIJIlail Ali Khan, Kunwar Bajee. 
James, Mr. F. E. 
Jawahar Singh, Sardar Bahadur 

Sardar Sir. 
Kamaluddin Ahmed. Shams-ul·Ulema. 
Khan. Mr. N. M. 

Kushalpal Singh, Raja Bahacl1l1!.:· 
Mackeown, Mr. J. A. 
Maxwell. The Honourable . Sir 

Reginald. 
Miller, Mr. C. C. 
Muazzam Sahib Bahadnr, Mr. 

Muhammad. 
Mudaliar, The Hpnourable mWIIl 

Bahadur Sir A. Ramuwami. 
Oulsnam, Mr. S. H. Y. 
Pillay, Mr. '1'. S. S. 
Rahman, Lieut.-Col. M. A. 
RaillDllUl, The Honourable Sir 

Jeremy. 
Row, Mr. It. Sanjiva. 
Scott, Mr. J. Ralnaay. 
Sen •. Rai Babadur G. C. 
Shahban, Mian Gbnlam K.dir 

Muhammad. 
Sher Muhammad Khan. 

Sardar Sir. 
Sivaraj, Rao Sahib N. 
Spence. Sir G·eorge. 
Talukdar, Mr. J. N. 
Williams, Mr. A. deC. 

Captain 

NOE8-az. 
Abdullah, Mr. H. M. \ 
Abdllr Rasheed Chaudhury, Yaulvi. \ 
Aney. Mr. M. S. 
Azhar Ali. Mr. Muhammad. 
Banerjea. Dr. P. N. 
Datta. Mr. Akhil Chandra. 
E.sak Sait, Mr. H. A. Sathar H. I 
n'liasuddin. Mr. M. 
r:h1l1am Bhik Nairane:. Syed. I 
Ismail Khan. Haji Chaudh·ll'Y I 

Muhammad. 
Lalchand Navalrai, Mr. 
The motion was adopted. 

Maitra, Pandit Lakahmi Kanta. 
Malaviya, Pandit Krishna Kant. 
Murtuza Sahib Bahadur, Maalri 

Syed. 
Nauman. Mr. Muhammad. 
Parma Nand. Bhai. 
Rafiuddin Ahmad Siddiquee, Shaikh. 
RaZR Ali Sir Syed. 
Sant ~  Sardar. 
Yamin Khan. Sir Muhammad. 
?'afar Ali Khan. Maulana. 
Ziauddin Ahmad. Dr. Sir. 

1Ir. Prealdent (The Honourable Sir Abdur Rahim): The House will 
1 !t.II. now proceed to deal with the Bill cla.use by clause. 
The question is: 
"That clause 2 stand part of the Bill." 

The motion was adopted. 

Sir Mubammad Yamin Khan: Some of us Raid "tlO". The qnestion 
may be put again. 

JIr. PreSident (The Honourable Sir Abdur Rahim): The question is: 
"That clauEe 2 stand part of the Bill." 

Some Honourable Members: No. 
The motion was adopted. 

Sir Muhammad Yamin n_: We said "no". 
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1Ir. President (The Honourable Sir' Abdur Rahim): It is too late. 

Olaus" 2 was added to the Bill. 
Clauses 3 and 4 were added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That clause 5 stand part of the Bill." 

1Ir. P. 1: • .Tames: Sir, I move: 
"That in sub-clause (2) of clause 5 of the BiII, for the word 'nominated'. in ~  

places. where it occurs, the word 'appoiilted' .be substituted .. " 

There is a slight modification in the amendment which has been cir-
culated, because the word "nominated" occurs in two places in that sub-· 
clause. This seeks to substitute the word "appointed" in place of" 
"nominated", so that the Central Government can nominate by virtue of' 
certain offices and not only by name. The idea is of course to save trouble 
if the personnel of the committee is changed, as the persons occupying cer-
tain positions change during the year. Sir, I move. 

1Ir. President (The Honourable Sir Abdur Rahim): Amendment moved: 
"That in sub-clause (~) of clause 5.of the Bill, for the word 'nominated', in both 

places, where it occurs, the word 'appointed' be substituted." 

1Ir. A. deC. Williams: I accept the amendment. 

lIr. President (The Honourable Sir Abdur Rahim): The question is: 
. "That in sub-clause (Je) of clause 5 of the Bill, for the word 'nominated', in both 

places, where it occurs, the word 'appointed' be substituted." 

The motion was adopted. 

Mr. P. 1: • .Tames: Sir, I move: 
"That ill sub-clause (~) of clause 5 of the Bill, for the word 'nomination', the word 

'appointment' be substituted." 

This is purely consequential on the acceptance .of the p:fevious amend-
ment. Sir, I move. 

lIr. ' r ~  (The Honourable Sir Abdur Rahim): The question is: 
"That in Bub-clause (~) of clause 5 of the "Bill, for the word 'nomination', the word 

'appointment' be substituted." 

The motion waB adopted . 

•. Pt'es1dent (The Honourable Sir Abdur Rahim): The question is: 
"That clause 5, as amended,stand part of the Bill." 

Mr. II. S. Aney: Sir, my msin objection to this clause is on account of 
the use of the words "National Sen'ice Advisory Committee" made· there. 
My Honourable friend, Mr. Azhar Ali, has rightly pointed out in the 
general remarks he made on the consideration motion that the nomenola-
ture that the present Bill ShO'llld be called a National Service Act and 
that the service for which these men are taken should be called a 
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[Mr. M. S. Aney.] 
national service is a misnomer. After all, what is the service they 
are called upon to do. They are called upon to do some kind ~f 
service during the. war. That is trufl and who are called upon to do 
that. Only European British subjects are called upon to do it. 
It comes to t):lis that the national service of India is to be rendered 
only by European British subjects and from that national service 
Indians are excluded, whatever may be the reasons but that is the posi-
tion as I find it here. in this Bill. I submit that if they want to ilhow 
some respect to the feelings of the Indians who are in this House they 
should cease to call that service as national service at all. You may call 
this Bill "European British Subjects Service Bill" or any name you like 
but to call a service national, from which, for one reason or another, every 
true son of this country is excluded is nothing but an insult to the Ind;ans 
and to the cherished sentiments of the people. That is the main object 
underlying the Bill all along and it occurs for the first time in clause 5. I 
:take exception to that term being used. I, therefore, oppose this clause. 

. :Mr. P. E . .Tames: I think my Honourable friend, I would not Bay 
-deliberately, but completely misunderstood the whole purpose and object 
of the Bill.' If he will look at the definition of national service in sub-
'Clause (d) of clause 2, he will see what it means. The definition of 
national service does not mean l~ service by any particular commu-
nity whatsoever but all those who are performing service in the armed 
forces of the Crown or in any civilian capacity under the Crown are equally 
performing national service whether they are Indians or Europeans or 
belong to any other community. The point of the Bill is that it mere!y 
seeks to recognise a certain machinery which is set up for the purpose of 
reconciling the needs of military service and of business nnd trade 8S far 
as the European community is concerned. I pointed to the difficulties that 
were encountered in the way of including European British subjects in this 
country under the compulsory sections of the Armed Forces Act of the 
British Parliament. My friend has taken objection to. the phrase 'national 
service'. He is not justified in ~ that it excludes any other 
community. As far as the nature of the Committee is concerned, the 
Honourable Member took objection to that. There is absolutely nothing 
sacrosanct about the title of National Service Advisory Committee. 

Pandit La.ksbmi ltanta Jlaitra: Sir, I have listened to the r~  
of my Honpurable friend, Mr. James. After all, Sir, we cannotuadershnd 
the niceties or subtleties of the language of which my Honourable friend 
can boast but to any ordinary man who knows something of English, the 
word "national" conveys a notion altogether different from the one to 
which my Honourable friend has given expression. Sir, I have no objec-
tion, for my part, if my friend, in place of the word "national" puts the 
word "British national" Or "War Service Advisory Committee", but'the 
word "national" in the scheme of Indian legislation, brought before the 
Indian Legislature. with Indians shut out from the operation of it, seems 
to me like the play of Hamlet with Hamlet's part left out. I, therefore, 
cannot accept this kind of phraseology. Let us be honest, let us be frank, 
and not quibble or distort the real sense of the word. I suggest that either 
the word "national" should be deleted or it should be substituted by "British 
National" or "War Service Advisory Committee". You have to make 
this amendment and, if this is not done, we will have to oppose step by 
step every other clause that follows. Sir, I oppose this clause. 
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'lIr. :Kubammad .Ashar Ali: I am glad that my Honourable friend has 
-cleared the position about the definition of "national service". Sir, I 
.opposed it on principle and the principle was that you cannot call in India 
; any thing national unless the Indians are included in it. That is my main 
.objection and I still hold it. I, therefore, say that we will also oppose this 
:Bill. 

Mr. A.. deO. Williams: Sir, I submit that this protest has come some-
,what late. ~ expression --national service" is clearly defined . in sub-
.clause (d) of clause 2 of this Bill. I submit that it is too late now to make 
.any amendment. 

Mr. President (The Honourable Sir Abdur Rahim): The question is. 
"That clause 5, as amended, stand part of the Bill." 
The Assembly divided: 

AYES---43 .. 

.• o\bdul Hamid, Khan Bahadur Sir. 
Ahdul Hamid, Khan Sahib ShaIkh. 

Ahmad Nawaz Khan, Major Nawab 
Sir. 

,8ajpai, Sir Girja Shankar. 
. .Bewoor, Sir Gurunath. 
. Boyle, Mr. J. D. 
Buss, Mr. L. C. 

·-Campbell. Mr. D. C. 
-Caroe, Mr. O. K. 
'Chettiar, Dr. Rajah Sir S. R. M. 

Annamalai. 
"Clow, The Honourable Sir Andrew. 
Daga.Seth Sunderlal. 

. Dalal, Dr. R. D. 
;Dalpat Singh, Sardar Bahadur 

Captain. 
.. :DeSouza, Dr. F. X. 
. Dumasia, Mr. N. M. 
-Gidney, Lieut.·Colonel Sir Henry. 
Qwilt. Mr. E. L. C. 
Imam. Mr. Saiyid Haider. 
tamail Ali Khan. Kunwar HajO!e. 
..James, Mr. F. E. 
• Jawahar Singh. Sardar Rahadur 

. lSardar Sir. 

NOES-22 . 
.:Abdullah, ~r  H. M. 
_-\.bdur Rasheed Chaudhury, Maulvi. 
Aney, Mr. M. S. 

._-\.zhar Ali, Mr. Muhammad. 
Banerjea, Dr. P. N. 

. Datta. Mr. Akhll Chandra. 
E88&k Sait, Mr. H. A. Sathar H. 
-Ghiasuddin, Mr. M. 
Ghulam Bhik Nairang, Syed. 
Ismail Khan. Haji Chaudhury 

Muhammad. 
Lalchand Navalrai, Mr.' 
The motion. was adopted. 

Kamaluddill Ahmed, Shams·ul-
Ulema. 

Khan, Mr. N. M. 
Kushalpal Singh, Raja Bahadur. 
Mackeown, Mr; J. A. 
Maxwell, The Honourable Sir 

Reginald. 
Miller, Mr. C. C . 
Muazzam Sahib Bahadur, 1\Ir . 

Muhammad .. 
Mudaliar. The Honourable Di"'Bll 

Bahadur Sir A. Ramaswami. 
Oulsnam, Mr. S. H. Y. 
Pillay, Mr. T. S. S. 
Rahman. Lieut.-Col. M. A. 
ltaisoman. The Honou$ble' Sir 

Jeremy . 
Row, Mr. K. Sanjiva. 
Scott. Mr. J. Ramsay. 
Sen. Rai Bahadur G.' C . 
Shahban. Mian G'ilUlam Kadir 

Muhammad. 
Shel' Muh..'lmmad Khan, Captain 

Sardar Sir. 
Sivaraj. Rao Sahib N . 
Spence. Sir George . 
Talukdar. Mr. J. N.· 
Williams, Mr. A. deC. 

Maitra. Pandit Lakshmi Kanta. 
Malaviya, Pandit Krishna Kant. 
Mwotuza Sahib Bahadur, Mauln 

Syed. 
Nauman. Mr. lIluhammad. 
Parma Nand, Bhai . 
Rafiuddin Ahmad Siddiquee, ShaiTch. 
Raza Ali, Sir Syed. 
Sant ~ , Sardar. 
Yamin Khan, Sir Muhammad. 
Zalar Ali Khan. Maulana. 
Ziauddin Ahmad, Dr. Sir. 

Clause 5, as amended.· was added to the Bill. 
The Assembly then adjourned for Lunch till Half Past Two of the 

Cock. 
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The Assemoly re-assembled after Lunch at Half Past Two of the Clock,. 
Mr. M. S. Aney, one of the Panel of Chairmen, in the Chair. 

Clauses 6 to 13 were added to the Bill. 

Clause 1 was added to the Bill. 
The 'Title and the Preumb:e were added to the Bill. 

;Mr. A. deC. Williams: Sir, I move: 

"That the Bill. as amended, he passed." 

1lr. Ohairman (Mr. M. S. Aney): Motion moved: 

"That the Bill, as aml'nded, be passed." 

.aulvi Abdur Rasheed Ch&udhury (Assam; Muhammadan): Sir, this is; 
one of the most contentious Bills brought up during this Session. It is so 
(~  that all the elected Members are opposed to it and by elected 
Members I refer to those who are elected by Indians. If we are takelll 
to represent the. country, it means that the whole country is against this; 
Bill. There are different Parties here, e.g., the Congress Nationalists, the-
Muslim League Party and the unattached Members, but in regard to this. 
Bill their opposition is unanimous. And why is it opposed? Olause 2 is; 
tbe most contentious part of the Bill and here they have defined " r ~ 
pean British subject" to include people domiciled in the Dominions and' 
the Colonies. 'We have recently been protesting in the matter of discrimi-
nation not only against the British people but we have been protesting very' 
bitterly against the Dominions and the Colonies. In spite of that this 
Bill includes those people. The people of the Dominions treat Indians; 
like cats and dogs and we have no desire to give them any shelter in thlt" 
administration of India either on the civil side or in the defence of this 
country. In addition to the Dominions they have brought in the dolonies, 
which now includes Burma. So that, in the recruitment of the army 
they will take Burmans. Only last year horrible atrocities were committed' 
in Burma against Indians and feeling is bitter against them.. Probably 
Government will bring them in to quell internal disorder here so that· 
Burma may take vengeance against Indians. I do not see any earthly 
reason why Burmans should be included .... 

Ilr. 1'. E. lames: Sir, my Honourable friend is entirely wrong. Bur-· 
mans are not included in this Bill which refers to European. British-
subjects . 

• aulvi AbdUl :B.aIIheed Ohaudhury: Every citizen of a country is proud 
to defend his own cvuntrv and it is Indians who should defend their-
country, when necessary: and not outsiders. It is found that when 
outsiders have to defend another country they take to their heels P,t the· 
very first crucial moment and are nowhere to be seen. So for dAten,ding: 
India ~r  should not be brought in. 
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Then at the end of clause 3 we find these words.: 
"shall be liable under this Act to be called up for enquiry into his availability and. 

fit.ness for national service." 

Sir, a good deal of criticism has been levelled against ~  use of the 
word "national" in this Bill. I bring to the notice of the House that in. 
the formation of im Advisory Committee under clause 5, four members are-
included, of whom one shall be an officer of one of His Majesty's Forces. 
in India nominated by the competent authority and the others shall be· 
European British subjects, not being servants of the Crown nominated by 
t.he Central Government. I take st,rongobjection to this Defence Com-
mittee. An Advisory Committee is gOing to be formed under this Act and 
there is not, a single Indian on it. Can this Act be called then a National 
Defence Act? Is it not more fit to call it De-national Defence Act? How-
can WE! call it a National Defence Act when there is not 3 single Indian on. 
it? 

Kr .... E. James: It does not call it any of these things. It is not the-
title of the Bill. 

Jlaulvi Abdur Rasheed- OhaucUi.ury: It is an insult that in ~ countory 
an Advisory Committee is going to be formed without any Indian. It is. 
derogatory to self-respect of this country. 

Coming to clause 7, if this clause had clearly stated for what purpose· 
this recruitment is meant, then the thing would have been quite different. 
It says: 

"If such a person states that hI' is willing to undertake national service,-" 

again it is said "national", it should have been "Indian" ,-
"the competent authority may specify the capacity for which Inch a pelaoa a· 

8uitable. " 

Now, Sir, if the Bill had made clear that these recruits are meant for 
serving as ordinary sepoys, we would have no objection. But that has not 
been mentioned. Apparently these are intended for officering our Indian 
lumy. As I have said we are objecting to be subordinate to the Britishers 
in defence matters and other matters. We have been agitating all these 
years to this end. This Bill wants to take our sanction in a measure in 
which even the people of the Dominions and Colonies will be employed' 
over the hea.d of Indian soldiers. This is simply adding insult to injury. 
If the question had been only British officers, British people, then some· 
section of the House, at least,. would have connived at that and would' 
have passed that over without much noise. But when people from· the 
Dominions and Colonies are intended to be brought up for dominating over· 
us in defence matters, well, our anger goes beyond limits. 

Now, Sir, this is the position of the Bill. What is the position of the· 
Government? The Government know full well that this is a vacant House. 
They know full well that a majority of the elected Members are out in order· 
to indicate their disapproval of some measures of the Government. The 
GoverQment know full well that they have got their full strength in this: 
House and that the Opposition have .not got even half the strength even .if . 
all the Opposition go against them. Knowing full well this weakness. of 
the HOWle, is it right and fair on the part of tho Government to bring ill,. 
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[Maulvi Abdur Rasheed Chaudhury.) 
-contentious measure like this? Even a sense of decency and honesty 
.should have dictated to the Government not to take advantage of the 
'weakness of the tHouse. The Government being better equipped in every-
rthing should ha'te been morechivalroUB to give up this Bill especiall.y !n 
this Session and if they required this Bill, tlfey should have brought It m 

.a full House so that the ~  might know whether it has got the 
,sanction of the House behind it. 

The lIonourable Sir Muhammad Z&frullah Khan (Leader of the House): 
'When is the full House going to assemble ~ r  to the Honourable 
2Member? 

.aulvi Abdur Rasheed Ohaudhury: When you are pleased to bring 
:them. I say, Sir, it is most unchivalrous on the part of the Government 
-to bring in a Bill of this nature in an empty House. Government will do 
-well to think of their strong position and give up this Bill' in deferenoe to 
the wishes of the Members of this House. If Government do not find their 
-way to accede to this, I would appeal to His Excellency the Viceroy to 
-withhold his sanction :to this pernicious Bill. Sir,I'oPPose. ' , 

Mr. Lalchand lfavalrai: Sir, I do not complain of the House not being 
:full, becaUl;le the question was put as to when it will be full. I think the 
'·Government should reply to that. (Interruption.) I am not the full 
""House. I wish I were. If I were, you cannot pass this Bill. Sir, of 
"f:ourse ODe can see the circumstances happen when Government is to 
blame, and circumstances happen when others are to blame. But that is 

-.another point. ,The point at present is that if you consider this Bill as 
an important Bill, then it should not haYe come at this stage. r l~ 
it is a; small Bill and it looks innocent; but that it is bad is proved by the 
-fact that both the Muslim League Party and the Nationalist Party are 
-against it. They do not want this Bill. We have seen that it is not on all 
'Bills that the Muslim League Party and the Nationalist Party join hands; 
.1mcl now ~  they have done so on this Bill, it shouJd be realised that the 
·.Government are getting this Bill passed only with the help of the Govem-
anent M;embers and the Members of the European Group. Is this just? 
as this right? Is this constitutional? It is not ..... 

fte BOIIIOII1'able Sir JluhatnmRd Zafrullall Khan: Why is it unconstitu-
tional? 

Mr. Lalchand lfavalrai: '!tis unconstitutional in this sense that the 
elected Members are all absolutely against it. Is there any Bill which 
,you can pass only with the help of the ~  :'Iembers? It is oer-
-tainly unconstitutional. Of course, the dictionary meaning may be 
different with the Government but from our point of view it is not consti-

-tutional. - We find in the preamble "Whereas it is expedient to make cer-
~  provisions relating to seTVice by European British subjects- in the 
:armed forces of the Crown", but what do we find in the Bill itself? In 
ilDOst of the clauses the words frequently used are "national service". 
May I ask whether this is only ;for European British subjects or for 
'!lational service for India? No ODe can answer it in the affirmative. This 
::Bill is, therefore, a Bill only for Europeans-but the Bill speaks as if we 
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Indians are to be called upon for national service. It is wrong. In clause 
.ti we find the r ~ " ~ l Service Advisory C ~ " ~  
"that mean only British Europeans? No. This is ~  ~ l  Bill which 
should have been worded differently. If we on thIS sIde had drafted such 
a ~l, we would have been condemned; but here ~ a :Sill in which they 
say one thing in the preamble and quite another thing In the clauses. 

We find in clause 6 again the functions of this National Service 
Advisory Committees; and further on in clause 7-taking into service on 
the advice of the National Service Advisory Committee. The sanction of 
this House is being sought as if what they are going to do is from a 
national point of view, and, therefore, it is right- that all of us on this side 
should strongly oppose it; and if this Bill is passed, as it is goin"g to be 
passed, it will go down in history that it was passed by the Nominated 
Members and the Treasury Benches with the help of a few European 
Members. I do not say anything derogatory about the European elected 
Members; but is it right that they should call this national service or some 
such name? If such phrases are not used, then it may be right to pass a 
Bill for European British subjects only: but as the Bill is worded, I t.hink 
we will be doing absolutely wrong to the country if we agree to the Bill. 
I strongly oppose it. It is very clear also that the Congress, by being 
absent, is not a party to this Bill; and the Muslim League Part.Y and the 
Nationalist Party have already opposed it. Therefore, it should be under-
stood that if this Bill is put on the Statute-book, it will be "a measure that 
has been oppoRed by the whole country. 

111'. Muhammad )[uazz&ql Sahib Bahadur (Nominated Non-Official): 
Sir, I am not at all surprised that this Bill is evoking so much dissent 
from ll r~ of the X ationalist Party, although I would, have expected 
that the Muslim League Party would not vote against it. (Interruption.) 
I am ~l  sure, if ~lr  Jinnah had been here, his policy, so far as I 
know It, would ha,-e b.een not to oppose it as the Bill is one for war 
purposes and as such will be of short duration. This is a measure which 
will have force during the continuance of the war, and the moment the 
war ii" over it will not be resorted to. I, therefore, deplore the tendency 
()n the part of Members of this House to oppose IiIeaSUl'6S which' are 
"primarily intended to help in the prosecution of the war. W'nether they 
are Members of the Opposition or not, every Member of this House who 
has 1\11 abiding interest in the success of the British arms in the present 
hostilities ought to give his fullest support t,o such 8. measure.' " 

")[r. Ohairman (:\fr. M. S. Aney): Will the HonourahleMember 
speekup? " 

Mr. JlUhammad Jlu&lZam ~ Bahadur: I will try tq. So long as 
the war ~ ~  it seems to me that. it, ought to be the dUty of every 
Member of thls House, no matter to what Partv he belongs, to help the 
British people in winning the war; and it has ~  to me flS a surprise 
~  although this measure dose not tax the purse of anybody, still it is 

bemg opposed so stoutly. The opposition seems to be centred on the 
"Word "nationalist" occurring in the Bill. 1" thought that that word was 
the ~ l  property of that Group, which we do not find here today, 
I mean the Indian National Congress. I do not know if you will share 
that opinion with me, Sir. but that word nationalism has acquired in this 
country the meaning of communalism . . . . . 
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Sardar Sut Singh (West Pu.njab: Sikh): Then why do you not call 
it "Communal Service Advisory Committee"? We 'will accept that. 

'Ilr. Muhammad Kuazza.m Sahib Bahadur: Take it from me that when 
we use the word 'nationalist', we really mean one with a communal 
outlook. I really do not know what there is in a name: 'Vhat we call 
a rose by an., other llUIlJe would smell as sweet . . . . 

Sarda.r Sant Singh: Then ('all these l'ommittees by another name. 

Xr, Muha.mmad. Jluaua.m Sahib Babadur: Call it anything you like. 
But nationalist in this country" means neither more nor less than com-
mun:llist. That is the wa,v thingl5 are moving in this country . . . 

)(r. Ohainna.n (Mr. :\1. S. Aney): The Honourable Member muSt 
address the ('hair. 

S'rd&r Sant Singh: ::'IIay I ask with your permission, 'Sir', one 
question. 

Mr. Ohairman (Mr. M. S. ~'): The Honourable Member is nOt 
giving way. 

JIr. 1Iuhammad 1Iuuza.m Sahib Bahadur: As for the objection that 
has been raised to the use of the word 'nationalist' by my friends of the 
Muslim League and the Nationalist Congress 'Party, I do not think any 
objection can be raised because by clause 2(d) this word has got a restricted 
meaning: it is clearly defined there that national service means service 
in 'he armed forces of the Crown or in any civilian capacity under the 
Crown. However much we may stretch our imagination it cannot have any 
other meaning hut the one which the Bill gives it. In these circilms-
tances, I support the Bill before the House. 

Pandit L&Jrsbmi Kanta Jlaitra: Mr. Chairman, I rise to oppose the 
motion for the passagE' of the Bill into law, and also 1 rise 

3 P.lI(. to curse ~ Members who brought forward this mellf:ure. 

An Honourable Member: Don't curse them. 

Pandit Lakshmi ][anta 1I&lt.ra: T do not curse them in person, but 
I curse the system of which they form a part. One thing that strikes 8 
seusible man reading· this Bill is . the proportion that the Statement of 
Objects and Reasons bears to the ~' of the Bill itself. You have got 
only three sentences there in the St:rlement of Objects and Ren!':ons which 
run ns follows: 

"This Bill is designed to bring Europ",an British' subjects in this country &8 far as 
pllUible into line with thplf .fellows in othl'r pa,rts of the British Empire in respec/; .of 
aervice in His Majesty's Forct's d¥ring tht' war.-Zafrullah." 

Sir, it is difficult to imagine that a Government or a Member.of the 
~' r  holding any ·responsible position 

An Honourable 1Iember: Responsible? 
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P&ndit Lakshml ][anta Kai\r&: '... Not respoosibleto the LegWla-

ture or to the people of the country, but responsible to those to whom 
.they owe their jobs,-:-should not even think it necessary t9give ~ bit of 
1thcir minds to the Members of the Legislature whose support and. su1trage 
they 'seek in the passage of this Bill into law. The Title and Preamb1e 
are also so designed as not to disclose the real character of the Bill. 

'!'he 'llonear&b18"Sir JluhlllDDlad Z&ftullab Kh&a:The Bill is there. 

~ LUIIlmi Kant& K&itl'&: So are you there, and we do not 
.require a ghost to tell us that the Bill is tbel'e and what, is there in the 
::Bill. "'hile trying to delude Members in a most clear way by phraseology 
which is not likAly to rousp. Ruspicjr)D from Hny quart,ar, in lll~  (h) 
of clause 2 they lIaye defined European British subjects by bringing under 
its categorv those classes of people who live in the Dominions and the 
Colonies and between whom and Indians there is not much love lost. Sit, 
if that objectionable, noxious part of the Bill was not there. probably 
we would not ~  opposed it in the "'ay we have done. We Indians have 
our f~ l  completely soured not only by the treatment meted out to 
our <,ountrymen in the Colonies and the Dominions, but by the policy of 
bypocrisy pursued by the Government in this respect. Sir, during the 
last few years. almost every year a motion was brought forward calling 
the nttention of the Government to the miserable lot of our fellow country-
men overseas. and the Government used to give us a reply in a vf!ry 
caut:ous way, and they used to assure us that every step was being taken 
to influence the Home Government and through the Home Government 
the Dominions and the Colonial Governments to change theit attitude 

~r  Indians. Sir, I also remember that almost on every occasion my 
friends of the European Group showed us some sympathy, though that 
sympathy was very often guarded and circumscribed by a lot of 'Ifs '. 
What has pained us most today is that my friend, Mr. James. has not 
been able to appreciate the feeling in our minds on this question. 

Sir, I was indeed surprised by the speech of my friend who has just 
left his seat and who has served his constituency admirably well. It is 
amut.:.ing to hear my friend, whose constituency is the ';l'reasury Bench, 
say in this House that he stands bewilderea at the opposition r.f thA 
Muslim League. I am sure my friend, Mr. Muazzam ,Sahib Baha,i!llr, 
has taken a VAry wrong measure of the Muslim League. 

An Honourable Kember: Are you an advocate of the Muslim League? 

Pandit Lakshmi Xanta Jla.itra.: Well, Sir. in the stand they have 
taken today. I think I can interpret their feelings in this matter. When 
tney have lined up with me today, I know that they feel that nothing 
short of a calculated affront has been hurled at' Indian' nationhood. It 
is no'.. merelv gi"\""ing us affront in addition to injury; 'it is fl.auntina that 
spirit; of ~  effrontery which has of late been the r ~  of 
t?e l,;tteran.ces and actions of the Treasur,' Benches. I can quite appre-
mate my fnend on the Treasury Bench over there replying to some of our 
oriticisms in the way he did. In a very mild way, he seemed to appeal 
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(Panellt LakslQIriKanta ;M;aitra.] 
to US in this way-'iilthough we appreciate your feelings in this matter, 
please do not put exaggerated emphasis on it'. I interrupted him that 
probably' his argUment was like thiB--"We have drained your country for 
150' years, . and we' have also by Imperial preference and other devices 
tried to serve and help our own kith and kin in the Dominions and Colonies 
where you are treated as animals far less than human beings,-but this 
is an opportunity for us .1:.9 smugg!.e.$ Bill ~  a ~l  i?Y , ... drlch 
we will legalise the exploitation of our own kith and kin, in the Dominions 
and the Colonies. Having extended to us· your ehW'ity. eo: long, ~  80 
far, why stop at it?'. That is a kind of argument which might appeal 
to him and those who support him li,ke the previous speaker who Was 
amazed at our opposition to this Bill. But let me tell my friend and 
through him.the Government that by bringing in measures of this character. 
by resorting. to these kinds of subtei:fugea. they are not really strengthen-
ing-their positJ,on .. Far from inspiring confidence in us, far from winning. 
our repect,they are steadily. going down in our estimation. 

Sir, one' is sb.ocked at the effrontery of the man who wants to thrust 
a Board on us and call it a National Advisory Board while shutting Indian 
nl!;tionals out from it. I could" never think that shamelessness could go 
80,mr aR that or that hypocrisy could be stretched to such lengths as the 
rest of the world would be easily bluffed by expressions like these. Sil-, 
I.protest against the prostitution of the sacred phrase "national" for 
this sordid purpose. The object is not national, it is clearly and absolutely 
Imperialistic, it js. selfish or it may be c'alled by any narpe which describes. 
that r ~  mentality which wants to ,BIJ;luggle a Bill like this through 
a thill House; which wants to take mean advantage of the absence of 
a vast body. of QUI' elected Members, and that also when most of us on 
this side feel so strongly on the questi<;m.. My Honourable friend, the 
Leader of the House, ejaculated, when my friend, Diwan Lalchand 
Navalrai pointed out to him that the Congress Members were Dot here-, 
and it was not a full House "when is the full House coming?". It is 
actions like these which will make the appearance of those people impos-
sible, and we also fi'nd that it "is becoming increasingly difficult for decent. 
people to be here. If any meaSure is intended for the real purpose of 
effective prosecution of the war, get it passed by all means, I have no> 
quarrel. But I must protest against this policy of trying to smuggle' in 
the :lame of India-trying to associate the Indian nation with measure& 
with ",hhh India has nothing to do. The Bill is, therefore. notorious. 
dishoTtest and as such deserves to be thrown out. I oppose it. 

Dr. Sir Ziauddin .Ahmad (United Provinces Southern Divisions ~ 
Muhammadan Rural): I wish to mention just two points in connection· 
with t·his Bill. One is the way the word "we" is designed. "We" 
means everybody excepting ourselves, according to this Bill. In this. 
Ind!an ~ ~r  ~ define • :national" ~ mean eVflrybody excepting 
IndIans. ThIS IS a thmg to whIch any senSIble person will object. You 
may have t,he measure passed by any other Legislature or you may issue 
an ~~ ~ ~  in which you may, if YOll wish. usc the word "national" 
and we m tJlOse ~  Rut when you ask the Indian I.egislatu'i-e to-
pass t.his enactment defining "national'" as excluding Indianc; altogether .. 
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: ~  impossible. The second objection ~ rl l ~, l r  : ~ ,l are 
asking us to say that friends of : ~  are also friends. We agree ~  
everything ,that, is done for the Bntishers. but you ask us to extend .it to. 
the • friends of friends. If A is a, hiiend of B and , • B IS," 
frieDd of C, thalli. C~ mayor may not be f fr ~ f A. 'fh,st is aimple 
logie. Ohins is your friend. Russia ,is, a mend of China, but 
it does not mean that you are Russia's friend. In this case ili,ET 
Dominions are certainly your friends, you are our friends, but 
friends of yours are not nece'ssarily our friends. For goodness sake, 
l~  out this fallacy from this BilL We certainly objeot to the phrase'ology 
which you have used. You, are l~ , of f~ll r  ' of definition and.. 
ui;J.distribU;ted'middle. YQU are not making a mistake of fact or of 'law" 
but, you are mak,in.g a ,mistake of ,logic. You are defining the words -in a-
way which'is qbjectionable and you ought' to.have" expected how we 
wo.ul.i feel. You are: making an enemy of your friends, by using false" 
logic. and that is bad statesmanship, 

1Ir. M:1l:hamm&d'lfauman: I do not propose to ~  muchtmle of the' 
House as the elected section of ~ House 'has expressed its feelings, and 
I think the Govem:rpent, are alive to; the, v.olwne of proteSt ~  we, offer 
at tht' way in which, ~  ,BilUs being gotitmough this House." I have' 
only to express my satIsfaction at what we have dohe. We have done-
our part of the duty in lodging our protest in the most emphatic terms 
t.hat we could command. There ends our duty. \Ye have done what we 
,'ould, and the Government of India are certainly alive to this feeling 
which is prevalent in' this House on the Bill, and speciaUy':the:'phrases 'and 
the words used in the ,Bill. 'WA heard from the Governinent spokellII1&Di. 
in reply that we should: make 'a good gesture, in spiteoi' the fact that the-
Dom.inions were treating ,us badly. I think we have made enough of • 
gestures, and the time has come when we should express our feelings of 
resentment rather thlm show good gestures any more. As Dr. Sir 
Ziauddin Ahmad has pointed out, the word "national" has been used-
in a contradictory sense.' In an Indian Legislature, "national" used here--
means almost everybody excepting Indians,and this is very surprising. 
My Honourable fr ~ Mr. Muazzam S'ahib Bahadur, has expressed the--
views of his party, namely, the Government, But I think he should not-
have made any remarks on the Muslim League Party. Our feelings were 
definitely against clause 2 and we took strong exception to that, and we-
did give our reasons why we were doing so. ~  r~  friend might 
have thought it necessary to defend the party that he' represents, but he 
need not have made his onslaughts on the Muslim League. We are not 
goimg with the Nationalist Congress because we support them, but we 
do it of our own accord. Surely, both of us have the same feelings as 
other people,-most of the elected Members of this House,-I-should not 
say every one, had the same feelings,-and naturally we had 1iO go into. 
+.he same lobby. 

:Kr.. Muhammad Jluauam Sahib Bahadv:, What I said was that if-
the I..eader of the Party had been present, the verdict of the Party l~ 

have been otherwise. ' 

IIr,Lalchand lfavaIral: But they are all Jinnahs. 
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JIr. Muhammad Bauman: Excuse me, Mr. Chairman, for saying that 
this if! another insitfuation made against my Party when my ~ l  
friend, Mr. Muazzam Sahib, says that the Leader of the Party is not 
presmt. He ought to know that we' act in accordance with the instruc-
tion'! of the Leader of the Party, and whether he is physically present 
.or not, be is present here is spirit; and we are doing what is his desire. 
My Honourable friend ought to have known all this before he made any 
r ~ r  against the Parly. 

Another point which I want to impress on the House is this, that, 
while we have every delfire to help -Government in the successful prosecu-
tion of tlie war, I think the Bill as it is will create a feeling among the 
Indians that injustice and discrimination has been made and that the 
·o{linions of Indians have not been given any weight, which, instead of 
'helping in thc successful prosecution of the war, will rather interfere, and 
:it is not in the interests of the Government themselves to bring forward 
.& l r~ or to embody it in words which are resented by this House. 
'This i", what I wanted to suggest to the Government. Even now it is 
not too late. The Bill may he piit off till the next day when it. can 

De hrought on the lines that 'this House has suggested in the different 
-speeches that have. been made here. With these few remarks. T take 
my seat. . 

Kr . .,. E. James: I will not detain the House for more than a few 
minutes,. but, I do wish to suggest that several of my Honourable friends 
have not perhaps done en()ugh justice either to this Group or to the members 
of my own community. If it had been possible without coming to this 
R(;>use for sanction, for the. membem ,of my own community between the 
age!o' of 18 ahd 50. to be subjected to exactly the same compulsion as that. 
to which our brothers are subjected in the United Kingdom, we should! not 
'fulve asked this House to help us. We &1'e not unfortunately in. a position 
In whichthltt can be effected. Moreover w.e are at a disadvantage because 
we find that for various reJsons we are not even able to ask this House 
rto agree to the principle of compulsory ~l service. 

]laulana Zalar Ali Khan: You have nothing to fear. You don't come 
"from the Dominions. 

• 
Mr. F.E. James: I hope the Honourable Member will allow me to pro-

'C ~  ~ r ~ r , we have to ~  ~  next best tbing-:-the machinery 
,dllch thIS BIll seeks to set up whlCh aSSiSts our own communitv to mobilise 
find apportion its strength in the direction in which that strei'tgtb is most 
needed. We have submitted to restrictionsnpon leaving India without 
sppcial permission from theririlitary authorities and as every one of our 
commllnity is anxious to serve in this great war, many of us ha.ve relations 
nnd friends "'ho are at present serving in different forces of the Empire, 
we felt that the least we could do was to set up some sort of machinery 
'which would assist us to this end. That is all the Bill does and I had 
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hoped that" ~~ l " ~ r  would have assisted us. having regard 
to our speClal pOBltlOn In tJ118 country and our special relationship in thia 
particular war. 

Now. there are three main points which have been t}re centre of t.he 
controversy in the House. One is the definition of national service or the 
reference to national service. I think that has been ,~  After 
all, national service is defined here and we interp:rethationalservice to mean 
service in any of the armed forces of the Crown, whether in India or any 
other part where there is need for our service. It seems to" me that it should 
not matter whether it is an Indian or a European who is in those forces. He 
is surely performing national service. and I was very disappointed to hear 
thot racial discrimination was attempted to be made, in the case ~ some 
of my Honourable friends, with regard to the actual performance of 
national service. The second main point was. as I understood it. the defini-
tion or European British subject and here may I say that we nre not wedded 
tf) any particular definition. We do not see any practical reason for a 
change in this particular definition although we realise the point that has 
heen made by my Honourable friends. Surely if they felt so strongly, they 
should have tabled amendments. The very fact that no amendments were 
tabled, although the Bill had been before the House for seven or eight 
days, led us to believe that my friends had no particular objection to these 
proyisions. 

lIIr. Kubamms• Baum&Il: May I inform my Honourable friend that the 
arrangement W88 that this Bill will come after the Drugs Bill and, naturally. 
we thought tha.t we would have enough time to do that .. 

JIr. 1'. B. lames: If they had tabled amendments obviously we should 
have done our very best to meet any objections which they had to the 
definition. I did not know anything about that arrangement. We knew 
certainly that this Bill was to appear first on the agenda for Monday and 
that in fact enabled us to table amendments. My Honoura"ble friends over 
there could certainly have tabled amendments. 

The third point was the continuous reference to the N:ational Service 
Advisory Committee. If my Honourable friends did no14 like the word 
'national' they could have put in the word 'emergency' or any other name 
they liked. 'fhe reference to the ~ l Service ~ r ,C ~  was 
~ if it was a sort of defence coIDIDlttee or a commIttee which was con-

o eerned with defence policy. It is nothing of the kind. As has been ex-
pluined by my Honourable friend, Mr. Williams. and as I tried to explain 
myself. the National Service Advisory Committee is a committed of .non-
officials to intervene, so to speak, between the trade and the. busmess 
population and the. military authorities a?d '1;0 ensure ~ l there is 0.0 
wastage. This war IS B.8 much an economIC war as a 1llllitary war snd It 
would be fatal, of course, for a small community ~  0?N to ~  a.1l its 
mOll into military service when there are imp0R8.t1ti trade ani dther occupa-
tions to 'be maintained during the period of hostilities. That is the only 
pUrPose of the committee. The committee has :nothing whateveJ: ro ·do 
,,;th general d"efence policy. It ~ l  with the ~~  that ~ l C  ?efore 
it, belonging to my own commuruty. by the mIlItary authontles and It has 

• 
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[Mr. F. E. James.] 
power to declare whether such persons are fit and available. I thi.nk a great 
deal more noise has been made about this Bill than really its provisions 
jl!stify and I hope what I have said will serve to clear up some of the 
misapprehensions that have been in the minds of Honourable Members. 

KaulaDa Zafll Ali lD1a.D.: Sir. in the first place let me try to remove 
certain misunderstandings which have been created in a circle of our friends 
of the European Group. I do not see what business they have to hold a 
brief for gentlemen who live in Kenya. in South Africa and other Colonies 
and Dominions. As European British subjects born in England, bred in 
India, breaking bread with us" living here in India, what reasons have they 
to fear? We do not object to them. We object to those colonists and 
dominionists and other people abroad who treat our nationals with contempt 
and look upon them as if they were so many a.nimaJ.s. All the indignation 
that has been expressed by the House today was levelled at them and not 
at you. So, there is no reason why you should fall foul of us or we should 
Guarrel with each other. 

So far as the Government are concerned, they have a peculiar knack of 
converting their friends into their foes. That has been their habit. They 
insist. upon certain phrases and if they can keep their prestige by maintain-
ing an expression used by them as sacrosanct, they do it. Here the dis-
cussion is about the word 'national'. 

A controversy is going on now between the Hindus and the Muslims. It 
is contended that the Hindus are one nation and the Muslims are another 
nation and that there are only two nations in India. The Government 
spring a surprise upon us and says there is a third nation. H that word 
had ~ ~  applied to the British Government and to those gentlemen who 
are slttmg to my left, then I could have understood it but the difficulty 
is that men from Kenya, men from South Africa and men from New Zealand 
who have treated us as so many animals come to India and this Bill wants 
them to be regarded as a nation in fact as the only nation that counts. 
So. I cannot cOJlgratulate Government llpon feeling proud in carrying the 
Bill in the manner they are doing. You know perfectly well that the 
~ l Congress Bloc made the blunder of their lives in boycotting the 
House, according to me. If they had been here, they would have made 
;V011 dance. You know perfectly well that we are a small bloc here tom 
with dissensions at times but today we are united over this one thing-,the 
question of national service and knowing that all of us have joined together, , 
where lies the harm if you enlist our sympathies by taking away one or 
'!;w(') words. but like the old, bureaucrats that you are, you would not do it. 
Ynu insist upon a certain phrase being used. You alienate our sympathies. 
We are your friends and you think we are your foes. You want to have 
your own way but that is not the way of winning the sympathy of India.. 
]. o'PPl)se this Bill tooth and nail. 

SOme Honourable Kemberl: The question may now be put. 

lIr. 0Ita.lnDIm (Mr. M. S. Aney): The question is: 
"Tha.t the qU6Ition be now put." 
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'The Assembly divided: 
AYES--3B. 

.Abdul Hamid, Khan Baha.dur ~  
.Abdul Hamid Khan SahIb Shaliili. 
.Ahmad ~ Khan, Major NaVlab 

Sir. 
:Bajpai, Sir Girja Shankar 
Boyle, Mr. ;T. D. 
"Buss, Mr. J.. C. 
-Chet.t.iar, Dr. Rajah Sir S. R. II. 

Annamalai. 
'Clow. The Honourahle Sir Andrew. 
llaga·. Seth Sunder1al. 
flalal, Dr. R. D. 
Dalpat Singh, SarOOr Bahadu! 

Caphin. 
DeSouza, Dr. F. X. 
Dumasia. Mr. N. M. 
Gidney, Lieut.-Colonel Sir Henry. 
Gwilt, Mr. E. L. C. 
imam, Mr. Saiyid Haider. 
Ismail Ali Khan, Kunwar Haj'le. 
James, Mr. F. E. 
Jawahar Singh, Sardar Bahadm' 

Sardar Sir. 
Kamaluddin Ahmed, Shams-ul·UIl'ma. 

NOES-ll. 
Abdullah, Mr. H. M. 
Abdur Rasheed Chaudhury, ~ l  

Azhar Ali, Mr. Muhammad. 
"Banerjea, Dr. P. N. 
Essak Sait, Mr. H. A. Sathar II. 

The motion was adopted . 

Khan. Mr. N. M . 
Kushalpal Singh, Raja Bahadnr . 
Mackeown, Mr. J. A.: 
Maxwell, The Honourable Sir 

Rrsrinllltl. 
Miller, Mr. C. C. 
Muazzam Sahib Bahadur, Mr. 

Muhammad. 
Pillay, 'Mr. T. S. S. 
Rahman, Lieut.-Col. M. A. 
Raisman, The Honourable Sir 

Jeremy. 
Scott, Mr. J. Ramsay. 
Sen, Rai Bahadur G. C. 
Shahban, Mian Ghulam KadiT 

Muhammad. 
Sher Muhammad Khan, Capt-l\ln 

Sardar Sir. 
Sivaraj, Rao Sahib N. 
Spence, Sir George. 
Talukdar, Mr. J. N. 
Williams, Mr. A. deC. 
Zafrullah Khan, The Honourable 

Sir Muhammad. 

Lalchand Navalrai, Mr. 
Maitra, Pandit Lakshmi Kanta. 
Malaviya, PandH Krishna Kant. 
N auman, Mr. Muhammad. 
Sant Singh, Sardar. 
Zafar Ali Khan, Maulana. 

. 1Il. A. deO. Wi1Ji&ms: Sir, the course of this debate has proved most 
.disconcerting to one who, like my Honourable friend, Mr. James, antici-
pated that this measure would prove wholly uncontentious. I have a feeling 
that such opposition as there is to this Bill has built up in the course of 
these discussions in a somewhat peculiar manner. As was pointed out by' 
11&. James, those who have opposed the Bill, although they were aware 
on Friday last that the Bill would come up for discussion ~ sent in 
no notice of amendments. 

Some Honourable lIembeJ8: No, no, we did not know. 

Mr. A. deO. Williams: I am informed that notices were sent out on 
Friday evening. The debate opened in a very caIm, not to say solitary, 
n1.mosphere. It was not until an Honourable Member adverted to the 
Teference to the Dominions in the definition of "European British subject" 
that the debate began to assume the temperature which it has since main-
tnined. Speech after speech followed on the general subject, on which 
I know that Honourable' Members opposite really feel sincerely, of the 
~  and treatment of Indians overseas. But honestly I -do not feel 

that all this had serious reference to the provisions of this Bill. 
E2 
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[Mr. A. deC. Williams.] 

Then, at a later stage, when one of the clauses came up, an Honourable 
Member discovered that he had an antipathy to the word . national' . 'l'his 
had not ~  mentioned before, but there followed four or five speeches oD. 
that subject. 

Mr. James 'has, I think, explained many of the misapprehensions regaJ.l<k-
ing the use of that word. But I do urge upon Honourable Members opposite 
not to confusp. the general, and no doubt serious, questions upon which they 
ba';f; ~:fl  dilated with the terms of the Bill. Indeed, a stranger coming 
to this House might have imagined that he was listening either to the 
general discussion of the Budget Or the Finance Bill, so far div<ilrced' was 
the discussion from the actual details of the Bill before the· House or 
realities. I do appeal to Honourable Members opposite to keep their feelings 
on the general question separate from the immediate quesiOOn before the-
House. That is this Bill, which, I can assure them, will in: practice prove· 
entirely innocuous in rela.tion to the matters which have Deen raised in. 
their speeches. ' 

[At this stage, Mr. President (The Honourable Sir AOdur Rahim} 
resumed the Chair.] 

Kr. President (The Honourable Sir Abdur Rahim): The questiOn is:: 
"That the Bill, as amended, be passed." 
The Assembly divided: 

~ 

Abdul Hamid, Khan Bahadur .Su. 
Abdul Hamid, Khan Sahib Shaikh. 
Ahmad Nawaz Khan, Major Nawab 

Sir. . 
Bajpai, Sir Girja Shankar .. 
Boyle, Mr. J. D. 
Buss, Mr. L. C. 
Campbell. Mr. D. C. 
Caroe, Mr. O. K. 
Chettiar, Dr. Rajah Sir S. R. M. 

Annamalai. 
Clow, The Honourable Sir Andraw. 
~, Seth Sunderlal. 

Dalal, Dr. R. D. 
Dalpat Singh, Sardar ~ r 

Captain. 
DeSouza, Dr. F. X. 
DumaBia, Mr. N. M. 
Gidney, Lieut.·Colonel Sir Hent·y. 
GwiIt, Mr. E. L. C. 
Imam. Mr. Saiyid Haider. 
Ismail Ali Khan, Kunwar Hajee. 
James, Mr. F. E. 
Jawahar Singh, Sardar Babadur 

Sardar Sir. 

Kamaluddin Ahmed, Shams·ul·Ulema. 
Khan. Mr. N. M. 
Kushalpal Singh, Raja Bahadur. 
Mackeown, Mr. J. A. 
Maxwell, The Honourable Sir 

Reginald. 
Miller, Mr. C. C. 
Muazzam Sahib Bahadur, Mr. 

Muhammad. 
PiIlay, Mr. T. S. S. 
Rahman, Lieut.·Col. M. A. 
Raisman, The HonouraYe Sir 

Jeremy. 
Scott, Mr. J. Ramsay. 
Sen, Ra.i Bahadur O. C. 
Shahban, Mian Ghulam Kadir 

Muhammad. 
Sher Muhammad Khan, Capt_ 

Sardar Sir. 
Sivaraj, Rao Sahib N. 
Mnence. Sir r~  
Talukdar, Mr. J.' N. 
Williams, Mr. A. deC. 
Zafrullah Khan. TlJe Honl1'1ralile-

Sir Muhammad. 

NOES-12. 
Abdullah, Mr. H. M. 
Abdur Rasheed C'baudhury, l,(allivi. 
Aney. Mr. lei. S. 
.Azhar Ali. Mr. Muhammad. 
Bauerjea, Dr. P. N. 
Etlsak Sait, Mr. H. A. Sathar H. 
The motion was adopted. 

l~  Navalrai, Mr. 
l r~, Pandit Lakshmi Kant •. 

Malavlya, Pandit Krishna Kant . 
Nauman, Mr. Muhammad 
Bant Sinlth, Sardar. . • 
Zafar Ali Khan, Maulan •. 



'I.'HE DEFENCE OF INDIA (AMENDMENT) BILL. 

Mr. A. d,O. Williams (Government of India: Nominated Official): Sir, 
l: beg to move: 

"That the Bill to amend the Defence of India Act, 1939, be taken into C!lnsidera-
~ "  

The Statement of Objects and Reasons of this Bill is not quite 80 
exiguous as tha·t of the Bill which we have just passed. There is only one 
obger-vation which I would add to what is contained in the Statement of 
Objects and Reasons and that is to explain that the provision which is 
.to be amended by sub-clause 2 (a) provides for prevention of the prosecution 
.or. purposes likely to prejudice His Majesty's relations with foreign powers 
-'Illl' to incite feelings of hatred and enmity between different classes of His 
]\\fajesty's ~  I think it must be admitted that the prejudicing of 
His Majesty's relations with the States in India or the prosecution of any 
"purpose likely to prejudice the tranquillity of the tribal areas i.s ~  
.deleterious and should be subject to the like measures of preventlOn. Sir, 
!l move: 

iIr. PraBident (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill to amend the Defence of India Act, 1939, be taken into considera-

:tion " 

"Sardar Sant SiDgb. (West Punjab: Sikh): Sir, it seems that the British 
'Government, as constituted in India, are as callous and have as little fA 
regard for the liberties of the subjects as can be found or probably can hard-
4Y be fOllJJ.d in the countries governed by Hitler or Mussolini. 

Sir, hel'.e they think that it is a simple business proposition to come 
forward with a measure to restrict the libertiel'1 of the subjects without the 
least human feeling in themselves. I deplored on the day when the 
Defence of India Act was introduced in this House in the last Session 
-that the tone and the manner in which such measures are to be introduced 
,should be such as to show that the Government of India have been com-
pelled by certain circumstances toiBtroduce a. legislation of this sort. 
At that time I had occasion to remind the House that in the House of 
Commons when this measure was introduced it was with great regret that 
the Home Secretary came forward to ask the House of Commons to cC'nsent 
to the restrictions of their liberties. At the end of the discussion the 
~ r in .c?arge· of the Bill was, I should say, gracious enough to ~  

.:this proposltion and read out that assurance which was read out in the 
House of Commons.. Today, Sir, I have studied the dcbate that took 
. place in the House of Commons and I find in the debate .  .  .  . .. 

Mr. PrUident (The Honourable Sir Abdur Rahim): The Honourable 
Member, the Chair takes it, is addressing himself to the amending Bill now 
before the House. 

r~ Sant Singh: I am referring to the Amending Bill, and no more. 
I only want to submit that the policy and principle underlying this Bill is 
to further restrict the liberties of the people with respect to two matters 

( 2(49) 
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[Sardar Sant Singh.] 
contained in this Bill : with regard to extending the operation of section 2. 
sub-section (2) clause (v) which attempts to extend the provision,; 

"or with States in India, or to prejudice the maintenance of peaceful conditiou 
in the tribal areas." 

'I'his is a further instalment of restricting the liberties of subjects with 
regard to two other matters. 'rherefore, I am quite relevant when. 1- sub-
mit for the consideration of this House that the Government of India have 
come forward without any speech, without any statement of objects and 
reasons why it has become necessary to enlarge the scope of this. measure_ 
When I look into the debates of the House of Commons, the opemng words 
of Sir Samuel Hoare when introducing this measure, after reciting a small 
story, were these. He said: "1 feel many regrets when once again the' 
Home Secretary", (the first time was during the Great War of 1918 and 
this \vas the second time) •• has to come to this House and 81'Ik for powers. 
that trench on many of the most cherished principles and' practices of hIs 
fellow citizens", The question arises : are we or are we not fellow citizellS 
of the Honourable the Mover of this Bill. 

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 
Certainly not. 

Sardar Sm Singh: Then it is an entirely different matter. If that 
view is taken, he is entirely right 'when he comes forward and makes it 
8' business proposition. But if we are fellow citizens, as I suppose, he 
will have to admit that we are, he should have some consideration for our 
feelings, he should have told us how the Defence of India Act, and', parti-
culal'ly, this clause which he seeks to extend now has worked during the 
last six months that the Defence of India Act has been in operation, and 
why it has be'come necessary to extend it. No such consideration has been 
shown and he has talked in a manner with a short speech saying, "I hope 
this is not a contentious measure". He said some such words which I 
could not follow. 

The Honourable Sir Kuhammad Za.frull&b.lDum (Leader of the House) :, 
The Honourable Member then did not follow even those few sentences. 

Sa.rdar Sat Singh: I did listen very attentively with high expectations: 
that he will justify and give us some reasons why this extension of the scgpe 
of a great repressive measure has been found necessary and this aone13.dment 
has been called for. But to my': greatest disappoiDtment, with two sbed 
sentences he finished sndsaid "I move the Bill". Well. Sir may I 
Rubmit that in such measures what we expect, and the country' expects 
as well, is to tell us how the Defence of India Act has worked in India 
during the time it has been in operation, whether the &ssW'ances held 
out to us then have been kept by the provinces which have beeJL working 
that Act and whether the Government of India have been taking an interest 
a watchful interest, in the proceedings taken under the Defence of ~ 
~  so far, so that we may be in a position, Sir, to judge wheth-er to give 

thIS further power to the provinces and to the people which is now sought 
under this Bill. No such thing has been done. Probably the r ~  
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have thought that with their safe majority at their I)ack, they could steer 
this Bill through without any trouble. But. I may assure the Govern-
ment that since September last, since the first Defence of India Act was 
passed in 1917, I have been carefully watching how these powers have been 
used by those to whom they were given. 

Now, let us see what the amendment aims at. Under the Defence of 
India Act, Chapter II, section 2, an omnibus clause, the Central Govern-
ment are granted the power to make rules over subjects that extend to 
something like 35 and each of theSe sub-clauses are as comprehensive as 
the draftsman's pen can make, from God to the devil, everybody can be 
roped in under the rule-making powers of this Act. 

The Bonour&ble Sir Kuhammad. Z&In1ll&b. XhaD.: That is blasphemy. 
Sardar Sant Singh: If you had that power, you would not have hesitated 

to use it against God also. 
The Honourable Sir Kuhammad Zafrullah Khan: These words are onell-

sive to the sentiments of some Honourable Members and, therefore, the 
Honourable Member should not use them. 

Sardar Sant Singh: I am sorry if I had offended anybody. It was not 
my intention to offend the feelings of anybody. Then I will say that 
under the rule-making powers of this Act, the Government can rope in 
everybody except God. I do not want to offend the feelings of anybody in 
this measure. I only want to defend myself, my liberty and my life 
against this measure. I am not alone. I may inform my Honourable 
friend that during the debate that took place iIi the House of Commons one 
of the Hunourable Members of that House said: "Sir, the power given is 
such that I do not know whether I will be safe from these powers when I 
am out of this House". The same feelings were expressed . . . . . . 

Kaulana Z&far Ali Khan (East Central Punjab: Muhammadan); It 
was a. poetic expression. 

SU"dar Sant Singh: I thank my Honourable friend for the help he has 
rendered m.e and coming to my rescue. Weare all human 

4 P.M. beings. However, the first point that I want to take about 
this is this. I want to ask the Honourable Member whether he can give 
us how these powers have been used so far, whether they have been 
abused or not. I challenge him to contradict me when I say that not one 
single prosecution that has been launched under the Defence of India Act 
or under this very rule in the court of a magistrate has resulted in dis-
charge or acquittal of the accused. I will ask the Honourable Member to 
tell me if there is a single instance throughout India and I can safely ~r 
that there is none in the Punjab. In appelldte cases there have been a 
few acquittals but they have resulted mostly in a man being released after 
the sentence undergone has been considered sufficient. So when T said 
last time that we cannot entrust the exe('utive, particularly in India, with 
such vast powers as are claimed under the Defence of India Act, I am 
on safe ground in saying that the fears I expressed then have come too 
true. To my great regret I found that when I asked to be supplied with 
information as to the number of, prosecutions launched in each province 
during the months that the Defence of India Act has been in force and the 
result of such prosecutions, that information was refused to me. 'fhe 
Government of India entirely washed their hands of their responsibility 
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and said that it was a matter for the Provincial Governments.' Fortunate-
ly, within a day or two of this reply, there was a similar question in the 
House of CODlmonsand there it was given out that the Government f)f 
India are keenly watching the working of the Defence of India Act. It it'! 
very difficult for me to reconcile these two pOt;!tlOns taken UlJ one here and 
the other in the House of Commons. Therefore, it becomes a matter of 
great concern to find that when LL<!Re powers are being abused, according 
to me, by the magistracy of this country, we are asked to give further 
powers in respect of curtailing the liberties of our people. To me there 
can be no more unfllir demand or abuse of constitutional powers than this 
measure. 

Under the rule-making' power power hai/been taken ~ r rule 34 and 
the rule made under the Defence of India Act where .. a prejudicial act" is 
defined in clause 6 of the rule, and in this definition from (a) to (p) all 
sorb; of offences are included. Under the ordinary law of .sedition and 
promoting enmity between different classes of His Majesty's subjects pro-
secutions are dependent upon the sanction of no less an authority than the 
Local Government. Under the Defence of India Act the rules made are 
such that no sanction is necessary for such prosecutions and the ordinary 
law has been superseded. Not only this. Though under the law of sedition 
and though under section 124-A and section 153-A specially empowered 
magistrates only are allowed to try such cases, and an appesl lies directly 
to the High Court. Under this Act every first-class magistrate has power 
to punish and an appeal lies to the Sessions Court and not to the High 
Court. ~  all the sotegual'ds which were considered necessary in ordinary 
prosecutions for sedition have been taken away in the Defence of India Act. 
It may be said that .these powers are necessary for speedy trial on account of 
successful prosecution of the war. I wish Government to tell us if under 
this all-comprehensive term "prejudicial act" there were any speeches 
sffecting the prosecution of the war. They are very few, if at all, and 
most of them' were directed against political opponents. This complaint 
has been ~  in the press and in the local Assemblies. If I am correct, 
are the Government of India prepared to appoint a committee to go into 
the various prosecutions launched under this clause which they now seek 
to amend to get more power and find out whether the powers ~  been 
abused or not? 

Is it not a fact that the power of internment given by rule 26 has been 
misused and applied even to persons who are Members of this House? 
Does the Honourable the Home Member know that our friend, Professor 
Ranga, has been interned in his own village under this Defence of India. 
Act? As he asks for further powers will he tell us whether Professor 
RangB' who is a sitting Member of this House was interned light-heartedlv 

I or whether there was any justification? When he was moving f~r 
consideration of this Bill he should have made a brief statement of facts 
which led to his internment or externment, so that the House might \)e 
in a position to judge whether the executive are using the powers entrusted 
to them with a due sense of responsibility or light-heartedly to satisfy their 
own impulse. I am really at a loss to understand the reason for such 
:reticence. In this connection, a similar power was taken by the Defence 
of the Realm Act in Patliament, and Sir Samuel Hoare had to yield when 
an amendment was pressed that such a ~ should not rest upon the 
'Will of the executive alone . . . . . . 
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'.l"Ile 'Honourable Sir Muhammad Zafrullah nail: What' 'kind of 
-powe!"? 

Samar SaRt Singh: This power of internment or extemment of people 
-without trial. 

The Honourable Sir Muhammad Zafrullah.J01an: What has that got to 
-do with this Bill? 

Sardar Sant Singh: Will you not have that powp.r to intern or exte!"n? 
May I show you that you will have that power under section 2 and this 
·clause (5) which you want to amend is included; and under this sub-sec-
tion you have got, rule-making powers which you have made and r ~  26 
gives you that power? Therefore, I am not out of order when I sa:,,' that 

·this power is t,here. Sir Samuel Hoare when faced with that amend-
-ment spoke as follows: , 

"The actual wording of the amendment I cannot accept. This must he an 
·executive act; but I do agree, as I said just now, that there ought to be some .check 
upon the executive. In the last war it was done by a series of adVIsory C ~ll ~  
At the present moment we are considering, whether that is the best procedure m VIew 
of the experience of those four years, hut wp dpfinitely intend to ha,-e a check and 
we shaH set out that chpck in the l'egulat,ions that WE' ~ l :" 

May I submit that in a country where there is a responsible gove.;m-
ment, a country which is actually facing the war and aU the risks of war, 

-they think it necessary to place upon the responsible executive a check 
upon the exercise of such a power? But in this country ~r  the ~ 
ive cannot be turned out, where the executive is irresIlonsible, not amen-
'able or answerable to the legislature, they want this uncontrolled power. 
"Why? It seems to me . . . . . 

The Honourable Sir Muhammad Za.fru11ah lDum: May I, with all 
respect, point ont that the whole of this is an attack on the original Act, 

:and not on the amendment now under consideration? The Honourable 
Member can easily object to the extension of certain provisions to the 

'1!tates or tl'ibal areas; but how far he is in order in reop;ming the whole 
'question of the Defence of India Act is a point I must raise for your 
,consideration. 

1Ir. Preildent (The Honourable Sir Abdur Rahim): The Bill seeks to 
-extend the power that is given under the Act tv certain other action which 
·the Government think of bringing under the mischief of the Ac-t, and the 
'Chair cannot say tha.t the Honourable Member is not in order in giving bis 
'reasons why this extension should not be sanctioned. 

Sardar Sat Singh: What I am submitting is that in gIvmg these 
. powers we ought to be satisfied. that it is not the mere will of the executive 
that will prevaiL Section 2 lays down . . . . 

1Ir. President (The Honourable Sir Abdur Rahim): The Chair ta.kes 
:it, the Honourable Member is referring to the extension that is proposed? 



LEGISLATIVE ASSEMBLY [1ST ApRIL 194{)! 

Sardar SlDt SiDIh: Yes, Sir. I am reading only this amendment-I 
am not going beyond that. The section lays down: 

"The Central Government may, by notification in the o!ficial Gazette, make ~~  
rules as appear to it to be necessary or expedient. for securmg the ~  of rl ~  
India, the public safety. the maintenance of pubhc order or the efficient prosecution' 
of war, or for maintaining supplies and services essential to the life of the commu-
nity." 

During the debate on this clause certain assurances were given to us' 
that the Defence of India Act will be used only in those casp-s where the· 
act of an individual is prejudicial to the successful prosecution of the war. 
The House at that time showed all the co-operation which it was capable· 
of. Immediate effect was given. Even the Select Committee sat in one-
day and finished its deliberations and the House did not want to obstruct 
the passage of the Bill and considered it to be essential on ~ of the· 
state of war that existed. Today again we are asked to ,~  the scope· 
of one of the provisions of this Act. It is, therefore, absolutely essential 
that the Honourable the Home Member should come forward and give us' 
in detail the reasons, first, why this extension is called for. Is it aimed at· 
the State subjects who may probably in the near future be found to agitate, 
against the system of government in those States? Is it to crush that; 
movement, a constitutional movement, whethe!" it is violent or non-violent· 
-irres,pective of that fact--or is it intended to help the successful prosecu-
tion of the war which is the apparent object of this legislation? Secondly 
will the Honourable Member tell us-I put it definitely-whether the 
Home Department has considered it necessary to review the situation in 
the light of lhe working of this Act during the last six months that it 
has been in force and will he give us the facts a.nd figures relating t.()· 
each province; month by month and how this Defence of India Act has been 
llsed by the Provincial Governments? Thirdly, will he please tell us ~ 

ther the Provincial Governments are acting as our delegates or actmg' 
independently? In section 2 (5) of the Act it is laid down 

Mr. President (The Honourable Sir Abdur Rahim): That is not. sought 
to be amended, is it? 

Samar Sant Singh: It does not want to amend .. 

Mr. Prealdent (The Honourable Sir Abdur Rahim): Then the Honour-
~l  Member need not discuss it. The H'Jnourable Member should not. 
discuss any other "ub-clause than the one sought to be-amended. 

Sarda.r ~  Singh: I am not referring to any other sub-clauses. 
But sub-sectIOn (5) will come into operation as a consequence of this amend-
ment-as a matter of fact section 2 (5) of the Act is being amended by this. 

• Bill. It says: 

"A Provincial ~  ~ by order direct. that any power or duty which by 
rule made u.nder S?b'sectlOn (I) IS conferred or nnposed on the Provincial Govern-
ment, or ~l , bemg ~' such rule conferred or imposed on the Central Government,. 
h!"s ~  directed under. sub-secti0!l (4) to be exercised or discharged by the Provin-
Cial Government,8hall, m such Circumstances and under such conditione if any aao 
may ~ specified. in the direction, be exercised or discharged by any office; or' 
authority, not belOg an officer or authority suoordinate to the Central Government." 
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As. I read this sub-section and the other sub-sections of section :2, I 
find that the ProviI:.cial Governments are acting as our delegates in the 
discharge of the duties that have been entrusted to them under the Defence 
of India Act. If that is so, will the Honow'able the Home Member tell 
us what vigilance he is keeping over the acts of the Provincial Governments. 
in order to see whether the delegated power which according to me has 
been given to them under this Act is being properly used and not abused?' 
These are some of the questions which relate .... 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member is repeating himself. He has said all that already. 

Sard&r Sant Singh: I want information on these ~  which I ami 
submitting . . . . . 

Mr. Prealdea.t (The Honourable Sir Abdur Rahim): The Honourable-
Member has made that point already. 

Sard&r SlDt Singh: Then, Sir, the next point on which I should like 
to have some information is this. On the debate on the consideration of 
the f ~ of India Act, I expressed certain apprehensions from my-
experience of the old Defence of India Act, that that Act would not be· 
used in a proper manner and for the purpose for which it was being enacted .. 
My friend, l~  Zafar Ali Khan, ~  .... 

Mr. Pr·esldent (The Honourable Sir Abdur Rahim): The Honourable-
Member ought not to revive those discussions. The Act has already been 
passed. 

Sardar Sant Singh: I want to tell my friend, Maulana Zafar Ali Khan,. 
how the same powers will be used . . . . . 

1Ir. President (The Honourable Sir Abdur Rahim): But that is no· 
reason why the discussions on the old Act should be re-opened. 

Sarclar Sant Singh: I am talking about the powers. 

Mr. Presldent (The Honourable Sir Abdur Rahim): The Honou!'able-
Member should stick to the amendment, and he should not go back on the-
discussions which took .place before. 

Sard&r Sant Singh: The amendment wants to extend the powers given 
under this clause and to make further rules. I am submitting that at that 
time when I expressed my fears that these powers would be abused, my 
friend, Maulana f ~ Ali Khan, told us that the days of Dyers and' 
O'Dwyers had gone and the country had awakened to a sense of respons-
ibility. I am telling him that if further powers are given under this amend-
ed Act, he should revise his opinion before extending his co-operation to-
the Government, as this further llower will entirely cut down the activities. 
of those who are interested in the States and in' the trlb8'1 area, nay, in 
both: Whether we agree or not with a particular agitation, it is quite im-
material. But I want to be quite fair even to my opponenta. If I do not 
agree with a particular act of my opponent, I would not certainly like that 
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!he should be treated in a manner which is lleither human nor legal. I 
would certainly give him that ~'  which the law affords to the worst 
.offender, and I do not want that my op"ponents should be treated in a 
JIlanner which is illegal. I want the rule of law to prevail in this country; 
"I want that everybody should feel the same sense of security, the same 
"sense of safety as I myself desire to have in this country. Sir, these powers 
are extraordinary powers. They are such that affect the ordinary liberty 

,of the 1!ubject, both in speech, in thought as well as in action. Therefore, 
I desire that before the House agrees to any such extension being r l~  

"on any of these matters, the Government ought to take the House mto 
confidence and tell them plainly and in unequivocal language that these 

'Powers will not be abused. 
Now, Sir, in conclusion, I want to inform the Honourable the Homfl 

"Member that "though originally the defence regulations that wE!I'eq.amed 
in England were so stiff, as stiff as those which exist in this country 
"under the Defence of India Act, yet later on they discovered that some 
-of them were not" required for use and so they re\ ised or" softened their 
:rigour to a great extent. Now, if England could do it, if a responsible 
Government could. feel the necessity of softening the rigour of those rules. 

"1 do not see why the Government oI India do not feel incliIted to soften 
;their rigour out here,particularly in the light of the fact that these rubs 
"have not worked well 80 far. Sir, India so far is fortunately away from 
the scene of conflict; there is no war here. India is safe from all sides, 

"from internal disturbe.nces as wqll as from external aggression. Still I 
wonder why so many prosecutions have been launched. I do not know of 

·other provinces, but I know that, so far as the Punjab is concerned, there 
'have been no less than 319 convictions, in addition to the numerous intern-
ment and extemment orders,-I have no exact idea of their figuJ:es,,.-nor 
have I been supplied with those figures, but this figure of convictions was 
-given in the Punjab Assembly by the Government of that Province. 1'here-
'fore, I submit that when such normal conditions are prevailing, it is neither 
fair, nor proper, nor even humane to extend the sccpe of this Act,-rather 
"the time has come when the Government should come forward with an 
,amending Bill taking away of the rigours of the old Act. Sir, I oppose 
-the consideration of this Bill . 

. Kam,ana Zafar ll~: ~, it is our bitter experience that the pOwers 
With which the ExecutIve are mvested by the Legislature are sometimes 
:abused and ~ people have to suffer as a consequence. Many many years 
"ago, a generatIon ago, the Press Act of 1910 was placed on the Statute-
"~ , as a !"esul1 of the murder of Mr. Rand by one Damodar Chapeksr 
m the r~ ~r  ~ Mussalmans in those days supported the 

~  thar.kmg that It was a measure against the Hindus and the 
Mushms would not be touched. Well, the measure was passed and placed 
on the Statute-book. but not very long after the victims of this Press Act 
"were the MuslimR themselves. There was a regular massacre, and when 
"we turned round and said-how is it that this measure has been directed 
"against us-we were told in effect that, fire does not distinguish between a 
J'vIussalman and a Hindu;' it burns both. So that I had to proceed to 
England; I was th",re for about a year fighting and doing my best tcf have 
·the Press Act repealed. When the war broke out thert" was n meeting in 
the House of Commons. About thirty Members of Parliament took my 
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statement and they assured me that the Press Act would be re.rea13d. 
They kept their pt"omise, the Act was repealed, but later on circumstances. 
arose which made it possible for the Government to re-enact that law. 
This is the PresR Act, and the same is the case with the Dp,fence of India 
A.ct. Certainly, as my friend, Sardar Sant Singh, reminds me, J did say 
that the days of Dyers and 0 'Dwyers had gone, I did say that the Gov-
ernment were more sympathetic, I did say that the 13ritishers understood:. 
Indians much better than they understood 118 in the time of O'Dwyer. I 
said all that, but I think I will have to revise my opinion to a certain 
extent. I am certainly of the opinion that this Defence of India Act should" 
be used for suppressing the activities of those who place obstacles in the 
way of the successful prosecution of the war. For instance, if a man gets: 
up and makes a speech calling upon the people of India not to join the· 
army as recruits, then certainly the Act will come into ,play, and the man· 
will have to be sent to jail. Action will have to be takf,n against him, I 
do not obiect to that. They are perfectly justified in the at.titude that 
they takf! up in such cases, but my grievance is that ordinary speeches· 
made by gentlemen holding certain advanced political views come un,'br' 
the heels of the Defence of India Act in certAin places of India. For· 
instance, in Baluchistan, to which I was referring the other day, one Mr. 
A.bdus Samad Uchakzai made a speech. In that speech, so far 8S I read' 
it,-it was shown to me-there was no reference to the war, nothing against' 
the successful prosecution of the war ,-but only his ~  l ~l 
views. He was clapped into jail and he has been prosecuted under the· 
Defence of India Act. I want the Home Member, bafore we proceed' 
further with this Bill, to give us a.n assura.nce that' Government would take 
us into cunfidence and do everything possible to keep its vigilant eye on 
thE' doings of the executive in the Provinces to whom these pOWen! have· 
been transferred, Of course, the defence of India is a Central subject. 
We have delegated the ,powers of the Centre to the Provinces. In the· 
Provinces, if they use those powers in a reasonable manner, in a just 
manner, so far so good, but if they fly off at a tangent, then the Central' 
llovernment should come and put their foot down upon such arbitr.ary· 
exercise o,f power. With these words, I resume my seat. 

Pandit Lakshml Kanta Maitra (Presidency Division: Non-Muham" 
madan Rural): Mr. President, this Bill seeks to make a further additio:1 
to the armoury of repressive legislation that has already encumbered' 
the Statute-book. I characterise the Defence of India Act as a piece of' 
repressive legislation, which, though apparently intended in the interel'lts' 
of the defence of India and also for the effective prosecution of the war, 
hRS, in aciUllI operation, been used to defend the vagaries of irrespol1sible 
officers in the name of law and order, that much abused phrase· of the· 
burea ucracy . 

When this Bill was fullv discussed last Session, I drew the attention 
of the House to the very enormous powers that were sought to be taken 
under it, I explained that the provisions were so loosely worded' as to· 
cover ever,v conceivable form of h,uman action. I also pointed out that 
the Bill touched not only every form of human activity, but even ,in 
matters where tangible action was not to be discerned, its application "''IS 
possible. As we then apprehended that, it would open the flood-gates of-
persecution at the hands of irresponsihle executives, we pointed out tha.t-
some effective checks should he proposed b", Government so thAt t'he· 
ordinary nonnal activities of the country might not be ruthlessh 
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suppressed under cover of this Act. We were given an assurance that 
Government would be careful to see that the provisions of the Act 
were not abused. The Bill has already been in ~r  for ~  l ~  
'seven months. A glance at the newspapers of the $ldlerent proVlnces m 
India will show how these provisions have been distorted and made 

.applicable to cases which do ~ normally come under them. . My 
Honourable friend, Sardar Sant Smgh, who ~ ~ f r  me, ~ ~  
that there had been more than 300 cases of conVIctIOn under thIS Act In 
his own province the Punjab. May I tell you and the ~ ~ r  of the 
'Treasury Benches who delegated these powers to the ProvmClal Govern-
ments that in m:; own province Bengal, there have already been 539 
,convictions under the Act? 

JIr. M. Ghiasuddin (Punjab: Landholders): Yours is a representative 
-Government. 

P&Ddit Lakshmi Kanta Maitra: M \" HOllourable friend savs that yours 
:is a representative Government. My· Honourable friend knows ~: 'well 
what it .is and I also understand what it means. It seems to me that 
before the Bill was passed, the programme of some of the Provincilti 

'Governments had been prepared before-hand so that, as BOOn as the 
Bill was passed by this House, the da:v following they came down 111'011 
the people ......... . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
:.Member should not criticise Provincial Governments. 

Pandlt Laksbml Kanta Jlaitra: I am not criticising in that way . . . 

Mr. President (The Honourable Sir Abdur Rahim): The HonoUl"!lble 
Member's words contain serious reflection. 

Pandit LakBhDll Kanta Maltra: I am not making any reflection on any 
,'Provincial Government, but I do not feel that Provincial Governments 
-are sacrosanct. What I want to say, is that the Central Government 
,obtained certain powers through this Legislature for the purpose of effective 
prosecution of the war, as also for the internal peace and tranquillity 

"of this country. They have delegated those powers to Provincial 
Governments but they are not exercising an effective check on them 
and the result has been that there has been a gross abuse of those 
powers !\lld consequent curtailment of the civil liberties of the people, 
in the name of effective prosecution of the war. Therefore, as a 
citizen, as a representative of the people, I am entitled to bring 
before the House the facts as they have been occurring in the different 
provinces-facts that go to show that these provisions have not been 
-operated for the purpose of effective l>rosecntion of the war. but for l~ 
purpose of preventing the l ~  politi(,lll fl('tivities of the people. 

Mr. President (The Honourable SirAbdur RRhim): The Honourable 
Member must remember at the same time that the Provincial Govem-
-ments are not represente..i here. 

Pandit Lakahmi Kanta JIaltra: But I know the Provincial Govern .. ' 
!!Dents have also sent here some of their O"«"n representatives or nominees. 
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I do not think that their business is simply to dance to the tune of the 
\ Government who bring them here or to sit here silently. My experience 

in this House has been that whenever there have been specific matters 
concerning a particular province, the nominees of that province are made 
to speak and they are asked to reply to speeches which we make . . . 

Mr. Pruidlnt (The Honourable Sir Abdur Rahim): That is a very 
different matter. The Provincial Governments are not represented here. 

P&Ddit Laksbmi xanta Kaltra: The Provincial Governments may not 
·be represented, but, their principal-the Central Government, which 
delegated those powers to them are here-I am asking the Central Gov-
·emment what they have done to keep in touch with the Provincial Gov· 
-t.'rnments to ascertain from them how the provisions of the Defence of 
India Act are being operated there. I am perfectly enti.tled to address 
my remarks to the Members on the Treasury Benches who are responsible 
for the administration of this Act. They cannot shove off their respon-
sibility now by saying that they had transferred the powers to tile 
:Provincial Governments . . . 

Jlajor Kawab Sir Ahmad KaWai Dan (Nominated Non-Official): 
You do not care to know what is going on in the North-West Frontior 
:Province. 

Pandit Lakshmi Kanta K&itra: M v Honourable friend comes from the 
"North-West Frontier Province, he certainly knows the situation Detter, bv.t 
I do not want to travel from Calcutta to the North-West Frontier in the 
space of ten minutes at my disposal. 

1Ir, Prestdent (The Honourable Sir Abdur Rahim): The Honourable 
Member had better go on. 

Pandit Laksbmi ][anta Kattra: What I was going to say was not to 
make any reflection on any Provincial Government but if the adminis-
tration of this Defence of India Act has been carried on in such a way by 
the Provincial Governments that it has virtually resulted in breaking 
down the normal legitimate public life of the province, I cannot but 
raise my voice of protest against it. And I shall be ver.v careful when 
I am again asked to arm the Central Government with additional powers 
that would readily lend themselves to abuse. Rather, I shall not be 
prepared to give any further power in their hands, so that there m3Y not 
be 8 further tightening of the grip or of the stranglehold that they have 
already had oil the nm'mal life of the provinces. . 

As I was telling you, Sir, I am aware, being in active touch with the 
• public life of the province I represent, that all manner of legitimate actio 

vities of the labour leaders, kisan le8'ders and student leaders has already 
been ruthlessly suppressed and is bewg suppressed even now and it mutit 
be known to most of my Honourable frienQS on this side. When my 
fric1ld, Maulvi Ashrafuddin Ahmad Chaudhury, the Secretary of the Bengal 
Provincial Congress COIq'Dlittee went to Chandpur to make a speech,-with-
out caring to wait for or hear his speech, as soon as he went there and 
began to address the meeting, he was arrested with his l ~ , Mr. 
Trailakya Natb Chakravarty, and put in prison... That is how things are 
going on. There. have been cases after cases of student leaders, labour 
leaders and kisan leaders who were not even allowed to assemble in 
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a public meeting to ventilate their grievances and they were either 
gagged or clapped into prison. That is the way the Defence of 
India .I\.ct is being operated, and how can the Government ask for addi-
tional powers? Not only that. The Press has been effectively muzzled 
in my province. That important nationalist journal. the Hindustan 
Standard, has been compelled to cease publication of its editorials as "the 
Bengal Government has used the provisions of the Defence of India Acu 
against them. The editor of the paper has heen asked to submit . !-tis 
editorials to the Government for approval before they may be printed 
und published. If the Hindustan Standard published any inflammatory 
article prejudicing the effective prosecution of the war, the law of the 
land was there to deal with it. The Press Emergency Laws were there 
and the ordinary law of the land was there to set it right. I say that the 
normal law of the land would be sufficient to deal with a case of that • 
nature. 

Mr. President (The Honourable Sir AhOur RAhim): The Honourable 
Member cannot discuss indiVIdual cases here. 

Pandit L&kshml Kanta J[altra: InsteAd of indulging in mere abst!'ac-
tions, I am giving you concrete instances of how the power has been 
abused and is being still abused. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member must remember that under this Bill what is sought is to extend 
the powers in certain directions. If the Honourable Member thinks that 
he is at libert.v to rake up all the prosecutionR that hAve taken place 
under other sections or sub-sections of the Act, then he is not in order. 

Sardar Sut Singh: May I submit that this rlanse, the amendment of 
which is sought, gives power to prosecute any person who creates an 
alarm. 

Mr. President (The Honourable Sir AboUT Rahim): The Chair knows 
that f ll~  well. 

Sardar San' Singh: And the Press can certainly come in here. 

Mr. President (The Honourable I:)ir Abdur Rahim): What the Chair 
ttaid was t.hat indlVldual eases could not be discussed here. 

Mr. II. S. Aney (Herar: Non-Muhammadan): May 1 sumbit one point 
for your consideration '/ 

Mr. President (The Honourable I:)ir Abdur Rahim): ls it a point 01 
order?, 

Mr. II. S. ADe,.: Yes. I know that ~'  are righL in .asking us not to 
discuss ~  indivi4ual cases, but InlAy 1 submit that, in order to illus-
trate the point which I have to make, R reference to individual. cases 
will become i.nevitable, ~ 1 believe that 1I reference to such caBes, which 
does not ~~: an .extended discussion of the whole subject, is not 
tabooed. by you ·under ~ r ruling. 
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JIr. President (The Honourable Sir Abdur Rahim): It may be poaaible 
to have to refer to some individual cases in order to strengthen the argu-
ment that this power is likely to be abused, but to go on diB6ussing 8 
llumber of casea, especiany when there is no one to reply on the other 
aide, that is not in order. That is exactly what the Chair means. 

i Pandit La.kshmi Xanta Kaitra: I am extremely thankful to you for the 
observations you have made reminding me what I am not to S8Y in 
regard to this Bill, but, Sir, I hope you will realise the position of public 
men in this country. They' have ·not got any f ~ to ventilate their 
grievances. Today, as I was telling you, the press has been completely 
muzzled. Association of men has been banned. We cannot hold 
meetings, and, therefore, we cannot bring this matter to the notice of 
anybody in any way. 

lI[r. ~  (The Honourable Sir Abdur Rahim): The proper forum 
is the Provincial Legislature. 

Pandit Lakabmi Kanta Maitra: Fortunately or unfortunately, I do not 
belong to the Provincial Legislature. 

Ill. President (The Honourable Sir Abdur Rahim): The Honourable 
Member can ask the people there to bring up the matter. 

(Some HonoU1'able Members on the Treasury Benches laughed at this 
stage.) 

Pandit Lakshmi Eanta Maitra: If ~'  do not understand the implica-
tions of this Bill, you may sit mum, but there is DO reason for your 
laughing. I can sympathise with your ignorance qf law and of the actual 
conditions in the country which have been brought about by the reckless 
delegation of powers which you have made,-powers which were meant for 
an entirely different purpose. 

An Honourable Kember: They are all here to laugh. 

Pandit Lakshmi Eanta :Mattra: They will have to weep some day. 
This Bill gives an extension of power to the Government to deal with 
cases of alarm that' might be raised by persons during this period of the 
war and I can very easily visualise how this power also will be abused. 
Indian newspapers will be the very first to be victimised. Today honest 
independent journalism has. completely disappeared from this count.ry, 

• thanks to the merciless operation of this law and onl... journals of the 
made-to-order type are permitted. The press is hopelessly regimented. 
The newspapers will not be permit.ted to discuss' any situation arising 
out of any thing which migoht r ~ l  throug-h the censorship and they will 
t-e pounced upon as creating false warms, spreading wild rumours, 
prejudicing the public mind and indirectly helping the enem.v in the 
prosecution of the war against this country. I do not understand why 
the Government want power to control what in these days is a common 
matter of discussion, namely, the situation as it develops from day to 
day in connection with the war. Tooav if there is one subject which 
forms the theme of general talk, discussion or debate in tea stalls, cafes 
~  restaurants, drawing rooms and even bed rooms, I believe it is the 
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war.'· And if in the course of such a discussion, Sir, something slips out, 
the spies hanging about the places may make a report and the lives of 
the people maybe made miserable. There are the Broadcasting Stations, 
from which all kinds of news are disseminated. 

Some Honourable )[embers: False news. Lies. 

Mr. President. (l'he Honourable Sir Abdur Rahim): There are rules 
which regulate the debate in this House ~ they must be obeyed. l'he 
Honourable .Member must remember that. 

Pandit. Lakshmi Kant.a Jlaitra: Once we give the Government power to 
regulate how a particular item of news should be discussed or received 
or talked about, there is no end. Thereiore I do not want to give this 
power. Moreover, Sir, I think that if somebody has bona fide fear of a 
certain situation growing or developing, it is open to the Government to 
set all doubts at rest. They may come forward with a communique or a 
statement for dispeliingthe suspicions or allaying the fears of the people. 
That would be the only normal and reasonable course. But why should 
our men be prosecuted- or persecuted? I, therefore, submit, Sir, ~ 
having regard to the manner m which the provisions of the Defence of 
India Act have been operated during the last seven months, the callous 
indifference of the Central Government to the matter, the blissful ignor-
ance of smiling faces drawing itit salanes but doing nothing in this respect, 
I am not in a position to allow further extension of power to my Honour-
able friends there. 

Sir, before· I conclude, I will refer to another matter. The Bill 
relates to two matters: the one I have disposed of is the power to make 
rules for the spreading of false reports or alarms.' There is another 
aspect of it and it is the maintenance of peaceful conditions in the tribal 
areas. May I know from my Hqnourable friends on the Treasury 
Benches what is their information about the happeningtiinthe ,tribal 
areas? They have said nothing to f~' the grant of this extra power. 
All that my Honourable friend, movmg this Bill,· has thought, fit to do is 
to put in half a dozen sentences and add 'Sir, I !llove'. I was surprised 
that when they ask f01" further powers they do not make out a case for it. 
They have not a word to say about the tribal areas, the conditions that 
are prevailing there and what particular situation has arisen in all these 
tribal areas calling for this special power. . I do not know even now 
whether the Central Government has consulted the Provincial Govern-
ments with regard to the extension of these powers. When these powers 
are to be delegated to-the Provinces wlJ.ere there are native States, where 
there are tribal areas, one reasonably expects of the people who ask for 
these powers to give a correct picture of the situation that prevails in 
those areas-the tribal areas as wen as the native States. .May I know 
from the Government of India whether lihey have been requested by the 
Princes of the native States to give them protection in the way the Gov-
ernment seek to give them with the help of these powers? lIYe have 
heard nothing about all this. Neither have they told us what the 
different r ~ l Governments, where popular representatives are still 
functioning, have to say to the extension of these powers. Sir, if my 
Honourable friends on the Treasury Benches would not enlighten the 
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~  as to the opinion of the different Provincial Governments with 
regard to these particular matters, with what face can they ask us to 
give them these additional powers? If additional powers are really 
necessary, we shall not grudge them these powers but they must make 

-out a prima facie case for them, which they have not done. 

As I was submitting to the House a few moments ago, they made a very 
short speech in the hope that the Bill will immediately be passed by the 
House. We have got a Drugs Bill for the control of Allopathic drugs, 
but, Sir, they seem to have greater faith in the Homeopathic system of 
medicine. According to this system a very small and minute dose has 
got a very powerful efficacy. Here, Sir, they have brought in a very 
small Bill but of so high potency as may only be administered in extreme 
and acute cases and not in ordinary normal cases. Sir, I must resist 
this. I cannot be a consenting pa!ty to a piece of legislation of this 
drastic character, when the Mover does not furnish us with a full and 
clear statement of facts, nor makes the faintest effort to convince the 

House as to the necessity or justification for such a measure. Sir, under 
these circumstances I think I must oppose this Bill. ' 

The Assembly then adjourned till Eleven of the Clock on Tuesday, 
the 2nd April, 1940. 
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